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' IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
0 CIRCUIT BENCH,LUCKNOU

. _DRDER _SHEET

REGLST.inT 10N No. ‘7/?/} of 198&(,8' .

-y
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APP y o
. ‘ VERSUS

DEFENDANT: f} o\ .

ESPONDENT .

. 7 e -

-t

~—=STiof Drder, Mentioning Reference
if necessary’ ’

How complied
with anddate
of complianc® .

Hon' Mr. G.S. Shama, J.M. o
Hon. Mr. KOJ. R@a‘l‘ AQM.A R A } . q

shri R.C. Saxena, 1earned counsel for*the
applicant is present. ‘The briet holder’

of Mr. A.N. Vama, learned &ounsel for the
respohdents 1 to 4 is also present; On the
request ot Shri Sanjeev Kumar the briéf holder,
we allow threé weeks time to file reply on
behalt ot the respondents. The respondents
5 anc 6 hagssnot £iled any reply. nor have

came forward with any request to?ﬂé'mm; ,

In case, no reply is tiled on behalt ot the
respondent nos.5 & 6 within the stipul ated
period as granted to other respondents, the
case against respondent nos. 5 & 6 will be
heérd exeparte.~1n case the reply is‘filed
by the respondents, the applicant maﬁ file
Arejoind‘er within 2 vieeks thereafter. ‘L:I:st
~ this case for final hearing on 13-7-1982.
AM. | JJjﬁ.

(sns) | )
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Hon'ble Mr. B.K. Singh, ArM.

None for the parties, Plezadings

are complete in this case. List this cq;g;;f

on 13,9.,93 for heafing and dispOaﬂf}p;J
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
' LUCKNOW BENCH
LUCKN O#

> e 50

i

Original Application No. 222 of 1988
this the _S % _ day of _Ag,| 1995

, HON'*BLE MR. JUSTICE B.C. SAKSENA, VICE-CHAIRMAN
: o HON'BLE MR, V,K. SETH, ADMINISTRATIVE MEMBER

-

Mahesﬁ Prasagd, agéd about 30 years, S/0 Sri Jagonnath
.under Trafic Inspector; N.E, Railway Nanpara and -
57 others;
‘ o B _ o . Applicants
/ By Advocate : Shri R.C. Saxena

Versus »
Union of India throﬁgh thé_General Manager, North
Eastern‘Railway, Gorakhpur,

2, Divisional Railway Manager, N.E. Rly., Lucknow,

-3, Additional Railway Manager, N,E, Rly. Lucknow,

4, Divisional Railway Manager (P), N,E. Rly., Lucknow
o 5, 8ri K.,R. Ahisbar(the then A.0.5. (G) ) Assistant
Operating Superintendent (coaching), N,E, Rly.
Lucknow, ] .
, j | 6. Sri S.R. Mishra, Assistant Personnel Officer (P)
N.E. Railway, Lucknow,,
> ' Respdndents

., By Advocate : | " None

"OR D EBR

V.Ke SETH, MEMBER (A)

< | |
- By means of this O.A., the applicants

k
« . . B
t " N o . .
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have challenged the orders of the respondents dated

dt °

'3,3,1987 (Annexure-9 page 79 to the 0.A.) and 4.10,1988

(Annexure-1 page 34 to the 0O.A.), The impugned Annexure-

9 encloses: & list of candidates for empanelment of

group 'D' posts in the tra%ficdepartment whose bonafides

were found doubtful in the previous s«creening and

contains directions from the D.R.M. to concerned
subordinate authorities not to utilise these candidates
as far as possiible. The impugned Annexure-l1 :xXX. is an
order dated 6,10,1988 cancellingthe sécreening test
for group 'DI posts of the trafficdepartment held on
and 27,2,.,1988, -cants ' .
18/19.1.198%& The‘appl%éalso prays for issue of di;ect—
ions to the respmd-ents to declare the resylt of the

s-creenihg proceedings held on 18.1,1988, 19,1.1988

& 2C,1.1988 and absorb ¢ = their . . agdinst regular
nature posts held by them and allow all consequential
benefits with effect froﬁ the date when persons junior

to them were declared successful in the screening hest

in 1988,

2. _ The respondents have contested the cdaim

of the applicants and filed written statement:. which
s ‘

hawe been rebuted by the applicants by means of

R,A, and 3upplementary affidavits,

3. The appiicants were granted interim relief
‘ ' "subject to
by this Tribunal to the effect that/performance of

usual obligations of the applicants as casual labours,

-the applicants shall be permitted to continue to work

as casual laboursvduring the pendeﬁcy of this applicat-

ion.
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4, - The case of the appllentS is. that ﬁhey
after making e L gy
have acquired temporary statuséfor more than four months

f‘ ‘ ' and, therefore, have prior claim over others for regular
employment.  They also allege: that for extraneous

- considerationdthe respondents adopted the policy of

pick and choose. A further assertion is that respondent

" No,5 Sbri'K.R; Ah%sba:‘the then Assistant Operating
Superinﬁendent'and Iespondent No, 6 Sri S.R. Mishra
the then Assistant Personnel Officer without any proper
working
‘verification of number ofégays of the applicants or
without providing any opportﬁnity ‘made baseless remarks
such as false, Bogus, doubtful fake etc, on the certific-
- - . .- ategsubmitted by the applicanté showing the total number
. of working daye of service, issued by éenior Subordinateg

It is also stated that respondent No. 2 viz. D,R.M,

as a consequence of the represenation of the applicants *
took'afdecisicn to hold furtherx séreening test which
was held on 18.1,1988, 19,1.1988 and 20.1.1988 but the

result ef-the dpplicants has not been declared.

5, As against the above stated main contentions
of the applicants, the stand‘ofithe £e5pondents is that
no panel was © drawn as procedﬁral irregularities ceme
to the notice of the higher authorities, therefore,‘

. . the screening p:oceeaings were canceléded. It is also

| mentioned in the written statement that>the applfcents
were engaged as Substitutes ageinst-casualty from time
to time and not agalnat the regular posﬁﬁ %ﬁgtmaln
contentien of the respondents~appears to be/the certif?A

cates submitted by the applicants were checked-up by

the members of screening committee and were found to




| be fake and fictitious. It is élso stated that,Since

the procedural irregularities came to the notice of

“the higher authorities, the Scfeening'proceedings were

fcéncelled. : : "

/

6 , In the Re301nder and bupplementary afiidav11

-s ‘the applicants have reitirated their claim that

they were emplqyed against regular posts. i£ is also
asserted that pProper verification of the certificate
wWas not done from any authentic records such as paid -
voucher and the same were summarily - declared as fake

and fictitious.

7. From the brief narration of facts and
circumstances of the case as brought-out in the proceed-

ings‘paras it is quite clear that the sCreening proceed-
ings of the screening for Grpup 'D' posts dore on
lgtl, 19th and 27.2,1988 were cancelled by the respon-

dents on account of certain irregularities., Siince the -

result of the said screening was not declared and no
panel was formed as a result of the same, we do not

find any strength or merit in the claim of the applicénta
-8 for declaration of the result of the same, the

prayer for quashing of the impugned order dated 6.10.88
of the respondents is, therefore, rejected. As a conse-

quence, the question of regularisation of the applicants.

and allowing the prayér‘for the same ° .also, does not
arise,
8. As regards the relief for quashing the

order dated 3.3.1987 which mention¢ ° about the doubtful
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bonafidesof the applicants, the cthpectags ofthe case

not
makes its amply clear that the applicants were/associat-

certificates
ed w1th any 1nqu1ry before the/anxxxin were declared

as fake and fictitious. The principles of natural

.

justice clearly require that the epplicants should

be given an Opportunlty tO'prove their bonafideabefore

is . .
any adverse viewLtaken in the matter. We, therefore,

order that the respondent No. 4 i.e. B.R.M, :shall k
arrange to gef the certificatesgubmitted by the applic=-
J ants verified by respon31ble offlceﬁ%w1th the helpg

of other Rallway records such as paid vouchers etc,
and the appllcants ‘be associated with this process

of vérificatioﬁ. These orders shall be carried-out

by the respondents within a périod of three months

from the date. of communication of this judgment and
order. Such of‘those applicants who are found eiigible
for screening of Group 'D' posts should also be °
screéned.within a further périod of three months,

~ after the campletion of verification of certificates, -
for regular absorption if eligible, :
9, ' '~ The 0.A, is disposed of in above terms

with no order as to costs,

) i . : o
MEMBER (&) " VICE-CHAIRMAN

LUCKNOWs DATED: X - &<

GIRISH/-
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" APPLICATION UNDER SECTION 19 OF THE ADMINISTRATIVE

"7 . - IRIBUNAL ACT;-1985 ¢-

APPLICATION WO, OF 1988 o
Mahesh Prasad & others Sres Applicants.
" | Versus. ‘
Union of India & others cess Respondentis,
JNDEX
============3======:===:======::::::::::z::::::;::::::::::ﬁ

Sle - Description of Documents Page Noe

Nos . relied upon _

R R R R R R S R N S T T S R R T I D S T S e T T S e s e s e

1 2 3

1o APPLICATION | 1w 33

L iy

2o Annexure Nos A=1 . . !

Order dated. 6.10,88 canciling the 134
screening proceedingsy ’

3e Annexure No, A-2 | |
Chart giving -service partidulars 35 « 37
of the applications.

4. Annexure Nos, A-

Circular dated 29+6:81 containing 38 - 54
conditions of service of casual
labour,

5e Annexure No. A-4
Rules regarding -screening issued by
GeMs (P) on 156991979, 55 = 61

6o Annexure No, A=5
Letter dated 22,3,1984 regarding 62 - 64
screening, ‘ :

Te ‘Annexure No, A~6 :
Letter dabed 30.9.1985 regarding 65 -« 67
datie of screening.

8¢ Annexure Nos A=7
Letter dated 30,12,1985 fixing 68 = 69
dates of screening,

e Annexure No, A-8

* List of selected candidates dated 70 - 78

11,T-1986,

;... 2
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10s: Annexure Nos A=9 - i
Order dated 03.3.87 for not 79 = 86
utilizing the appicants iy
furthers )

11, dnnexure Nos 4-10 ,
Order.dated 13.,2,87 for not utilizing 87 - 89
the candidates of commercial Departe '
mentj! .

124 Annexure Noes A=11 ’

Order dated.8¢9.87 modifying - 90 - 91
order dated 13.,2.88 regarding
~only 12 persons.

135 dnnexure Noo A=12
Lettier dated 205887 for secreening 92 - 93

145 Annexure Noi A-1

' Ozder dated 2841251987 fixing dates 94 - 95
~ of screeningy ' : : |

158 VARALATNAMA, 965 |

L e e e ] EEroEmrmInoTonommmItee === ==

Date of reciept by post
Registration No.

R |
J{g%ﬂg@uﬁ
Signature of the
Appicant.,
For use in Tribunals Officej
Date of filing | Signature
- OR For Registrar
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IN THE CE’NTRAL ADMINISTRATIVE TRIBUNAL ( CIRCUIT BENCH)

1e

3o

Se

e

86

e

104

11

123

135

LUCM\I OWe _
Application NO:" - of 1988 .

BELW

- 'm

EX

Mahesh Prasad, aged about 30 years, son of
Sri Jagonnath, under Trafic Inspeator, N.E,
Railway, Nanpara.

Rameshwar,. aged about‘32 years,son of Sri Shame
bhoo, under Station Super:.ntendent,. N.E.Railway,,

- Lucknow Jn¢

Jagdamba P’rasad,; aged about 39 years, son of
Sri Lalta Prasad Misra, under Trafic Inspector,
No.Ee Railway, Aishbagh, Lucknow;)

Mansoor Ali, aged about 32 years, sm of Sri

Ali Sheekh, under Trafic Ins;pector, N.E, Railway,,
Gondaig' | ‘

Ram Naresh Yadav, aged about 31 Yearsy son of
Sri Rgm Nath, under Trafio. Inspector, NoE,
Railway, Aishbagh, Lucknows

Banwari I.él, aged a‘bout 32 years, son of Sri

Itwari I.al, under Trafic Inspec:tor,, NeE, Railway,
Sitapur.

Ram Pyare, aged a.bo-ixb 37 years, son of Sri Badl oo,
under Station Superintendent, N, E. Railwa,y,
Luclknow Jdnyg

Ibmahim, aged about 3.‘.0 years, son of Sri Alla Bux,
under Statiion Superintendent, NoE. Rpilway, Géndasi
Moinddin, aged about 35 years; son of Sri Mohdj

Ismail, under Trafic Inspector, N.E, Railway,
Aishbagh, Lyclnowe

Ram Smgh, aged about 32 years, son of Sri Mangal,
under DoReMs (Operating), N.E, Rallway,, Lucknow.

Ram Shanker,, a&ed about 29 years, S/0 Sri Dularéy,
under Station Superintendent, N.E. Railway,
Mailanii

Ram Sudhi, aged about 29 years S/0 Spi Shyam
Nanain,;.\under Trafic Inspector, N.E, Railway,
Mailanise

Ran An;jor, aged about 31 years, S/O Sri Nohari,



U

4

14
15

164

17%

184

193

204
21e
22;

234

245
25

26,
27,

28,

uﬁder Trafic Inspector, N.E. Railway, Mailanie.

Bhagwa&i Praséd5 aged about 32 years, S/0 Sri
Sampet, under Trafic Inspector, N.E. Railway,
Siﬁapur@‘ " ]

Rem: Chander, aged about 34 years, S/0 Sri Ram
Kewal, under Trafic Insgector, N+E; Railway,
Anand Nager. | )

Alla Bux, aged about 33 years, S/0 Mustafa,
under’ T,). D.C'1 G0N E, Raibway, Gonday |
Ram Jeet, aged about 32 years, S/0 Sri Khajanchi,
under Station Superinﬁendent, N¢Es Railway,
Gonakhpur. B

Srikant, aged @bout 31 years, $/0 Sri Awadhoo,
under Trafic: Inspector, N.E. Railway, Mailani
Ram Raj, aggd-about 26 years, $/0 Sri Ram.Eakhan,:
under Trgfic Inspector, N+E, Railway, Mailani%

Vijai Bahadur Singh, aged about 30 years, 5/0
Sri Ram Raj Singh, under Trafic Inspector, ‘NoE,

ARailway, Mailanis

Mustaq Ali, aged about 38 years, S/O Sri Nabi
Mohd, under Station Superintendent, N,E, Railway,
Kanpur Anvargan je

ChandraﬁPrakash, aged about 29 years,_S/O Sri Rym
Dularey, under Station Superintendent, N,E,
Railway, Mailanil

Tulsi Remy aged about 30 years, S/0 Sri Tomai,
under Trafic: Inspector, N.E. Railway, Nenparaj

Raksha Ram, aged about 30 years, S/0 Sri Chhada .
Lal, under Trafic Inspector, N.E, Railway,, Gonda..’

Murlidhar, aged about: 29 years,, S/O Sri Dudh Nath,.
under Trafic InSpector, N.E, Rallway, Mailanr

Jewan Lal, aged about 32 years, S/0 Sri Raj
Narain, under Trafic Inspector, N,E, Rallway,
Nanparas '

Shivkant Tripathi, aged sbout 38 years, S/0 Sri
Chandra Bhushan Tripathi, under Trafic InSpector,
N.E,. Rallway, Mailanies -

Senkata Perasad, aged about 29 years, S/0 Sri
Lahuri, under Trafic InsPector, N+E. Railway,
Mail i, A

PRV 3
[ B
‘o ee L4
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¥y
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294

30,

31%.
326

33%

344

3%

564

374

384

39
40§

41;
42,

434

eee 3 };o

Govind Prasad, aged about 31 years, S/0 Sri
Malhoo,:under Trafic Inspector, Ne+Es“Railway,
Mailanig

Jang Bahadur, aged about 29 years, S/0 Sri XXX
Kanhi Lal,  under S.ci, LM&K4¢@OJ},N E. ‘Railway,
Luc know an

Radhey Shyem, .aged about 31 years, S/0 Sri Rem
Kripal,-und er Irafic Inspector, Sltapur.

Ram Briksha, aged about: 36 years, S/0 Sri Chotai,

_under Trafic Inspector, N.E, Railway, Anand Nageu&

Ram Bahadur Singh, aged about 32 years, S/0 Sri
Rudrapal Singh, under Trafic InSpe@tor,, NeEs-
Railway, Gondaj

Sobha Ram, aged about 32 yeans,.S/O Sri Ram Singh
under Trafie Inspector, N.E. Railway; Mailahibi
Daya Shanker'Vbrma, aged about 31 years, S/0

Sri Ram Dularey Verma, under Trafic Inspector,
N.E. Railway, Nanpara. ‘

Naseer'nhmad, aged sbout 34 years; S/0 Sri Kadeer
Ahmad, under Stftion Superintendent, N.E. Railway,
Gorakhpur

Ram Bilas, aged abmut 32, years, u/o Sri Ram

Bujharat, under Trafic InsPector, N.E: Railway,

Nanpara.

Rehim Bux, aged about 28 years, S/0 Sri Wali Mohd,-
un@er Station Superintendent N,E, Railway, Luclknow
Jng - -

'Hanuman, sged about 35 yeérs, S/0 Sri Ram Sager,
under‘Trafic Inspector, N,.E, Rallway, Gonda.

Deena Nath, aged about 36 -years, S/0 Sri Ram Dass,
undér Irafic Inspector, N.E, Rallway, Maileni.

Jagdish Prasad, aged about 31 years, S/0 Sri
Purshotam, under Trafic Inspector, NEs Railway,,
Anand Nagere

e

Maya Ram Giri, aged about 30 years, S/0 Sri Shiv
Baran Giri, under Trafic InsPector, N.E. Railway,
Aishbaghy '

Ram Jiv, aged about 44 years, S/0 Sri Ram Durarey,
under Station Superintendent, N+Ees Railway,
' : cee 4
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Lucknow Jnj)

izmn Pya,ré Yadav, aged about 36 years, S/0 Sri
Chhotey Lal Yadav, under Trafic Inspector, ‘NeEe
Rail way,’ Siﬂapure

Ram Lakhan, sged about 27 years s/o Sri Rem
Dul aiey, under Tpafic InsPector,; NeEs Railway,
Mailanic .

Dwarika Prasad, aged about 29 years, S/O Sri
Musai, munder Trafic Inspector, N.E. Railway,
Maileniy "

Ram D:een; aged about 28 years, S/0 Sri Ghirao,
under Trafic Inspector, N.E. Railway, Mailanij

Shiv Pujan, aged about 33 years, S/0 Sri Kishan,
under- Trafic Inspector, N.E. Railway,Mankapure

Kasim Ali, aged sbomt 29 years, S/0 Sri Halmat
Ali, under Station Superintendent, N;E. Reilway,
Lucknow Jn.- '

Sachida Nand, aged about 31 years, S/0 Spi Durga
Prasad, under Trafic InSpector, N+.E: Railway,
Mankapur.

Jalpa Prasad, aged abowut 33 years, s/o Sri Jag=
damba Prasad, under.Station Superintendent, N,E,
Railway, Lucknow Jn,-

Remayan, aged about 32 years, S/O Sri Rem Jeet, |
under T;r_afic Inspector, N.E. Railway, anand Nager%

Indexr Pal, agéd ebout 30 years, S/0 Sri Ram
Lallan, under Trafic InSpeetor, N+E. ‘Railway,

Ma11an1.

Jagdemba Prasad, aged about 28 years, S/0 Sri
Mata Badal, under Station Supermtendent, N.E,
Railway Gonda,:

Rem Chander, aged about 27 years, S/0 Sri Ram
Lant, under Trafic Inspector, N.E, Railway,
Mailanie

Raj Karan, aged about 28 years, S/0 Sri Pitai,
under In‘afic. Inspector, N.E. Railway, Mailaniy

Balekhwari Prasad, aged about 28 years, S/0
Sri Chlnni Prasad, under Trafic In5pector, Ne.E,
Rallwa.v, Munkapur.,

eee 5
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Mata Prasad, aged about 32 years, S/0 Sri Aditya

584
Prasad Tewari, under Chief Controller, N.E;
Railway, Gondas :
%ﬁi‘kppli@antsi;
AND
1¢ Union of India through the General Manager,
™ North = Eastern Railway, Gorakhpury

Marg, Lucknow,

- Marg, Lucknows

Divisional Railway Manager, N,E, Rallway, Ashok

Additional Railway Manager, NJ.E, Railway, Ashok

!
) kﬁf L/D&6131onal Railway Manager (P)” NoE, Railway,
Ashok Marg, Lucknows = -~ _
Bs  Sri K.Re Ahisbar‘(The then A,0.5. (G) ) Assistant
Operating - Superintendent (Cbaching), NeEe Railway
~ 4shok Marg, Lucknow. T
6e¢ Sri S.R.Misna, Assistant Personal Officer (I)
' N.E. Railway, Ashok Marg, - Luckncw.
eese Respondentsy
~q QPLIGATION gLs 19 OF ACT L NO, 13 of 198@

DETAILS OF APPLICATION

R

TICULARS OF THE APPLICANTS
(ii”"
(ii) Nemes of’Eathen/Husbandiy
(iii) Age of the applicantsi |

(Iv) Designation and Particulars

Names of the aﬁplicéntg;

- which employed.or was last

employed before ceasing to be,
in services

2y  PARTICULARS OF THE RESPONDENTS &
(1)

(11) Neme of Eather/Husband

Names of ‘the ResPDndents.

(111) Age of the EGSpandentsi

- -~ -

Nl

- ecants

) As mentioned

in the epay
of parties: -

l givipg comp--

lete descripe
tion of

) applicantss
of Office (Name & Station) in _

; As menti oned

in the eray
of parties -
giving compe-
lete deseri
tion oé appfz

omd—
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(iv) Designation ard Particulars
-~ of Office (Name & Station)
in which employeds.. .

(v) Office Addresss

(v&) Address for service of noticesy

3¢ PARTIQUIARS OF THE ORDER AGAINST
WHICH APPLICATION IS MADE, . .....

R

The application is made against the

following order e

(i)  Order No: ¥  E/Ss-Selection/Screening/88
A | (Ammexure Nos 1)

(i1) Date - . 6in0u198s -
(iii) Passed by =  Additional Divisiomal Railway
. .~ - Manager, N.Es Railway,Lucknow

Division, Lucknows .
(iv) Subject in brief=- In the trafic department of
- NoEs Railway, Lucknow Division-
Luck now: for absorption.of
easual labour substitutes
against regul er group "D" postas
the penal sof seleected candida-
tes: was t0/framed on the basis
of Sereening;groaeedin-s con=
ducted on 1851,88y 1961488 amd
274241988 at Aishbagh, Gonda -
amd Gorakhpur but the Additio=
nal U.RQM. ) I:UCknow DVN,Bucan-
passed the impugned order
dated 6,10,1988 and cancelled
the said proceédings without
even disclosing any reason
adversely affecting the rights
and presileges of huge casual.
labour/subsititutes who are
legally entitled for absorption
against regular vacant postisy

- 4o JURISDICTION OF THE The applicants declare that

~-----IRIBUNAL . .. - -the subject matter of the o der
RS against which they want redrese
sal is within the jurisdiections

of the Tribunali

5¢  LIMITATION s -The applicants further declare
JUNAE that the application is with
- in the Limitation preseribed
in Section 21 of the Administrase
tive Tribunals Aet 1985%

6 EACTS OF THE CASE: The factis of the case are given
e e ... Delow s

- e e

Ry

(1) That the present appliaatibn is directed

';é;inst the order No. E/SS~ seleétioq/screening/BS

{ \
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dated 6, 10 1988 apaased by Respondent Nos 3, cancelling

1.1988,
241988 at Aishbagh,, Gonda and

screemng/sel.ectlon proceedings held on 18,
19,1,1988 ang 275

Gorakhpur for forming penal of selected candidates
for their absorption against regular posts in the

Irafic Department of North Eastern Railwayes A true

copy of the order dated 6, 10,1988 passed by ré@spondent

No. 3 is filed khe hereyith as Annexure No. A—1. to this
apphcatlon. ~ -

(11) That the applma.nt's No. 1 to 58 were
1n1t1ally appomted/ engaged as substitutes on daily-
wages agalnst; regul ar nature posts of line clear
porter, PCP/ELF/Porter, Box Porter, Gateman, Lampmaa,
Pomtsman and Chain cenphng Khalasi on vanous dates
and were put to work under varlous senior subordmates
suoch as §s/1a1, ss/srr, S8/GKP, SS/GDa, TI{&SH, TI/STP,
TI/MLN, TI/MUR, TI/ANDN, T1/GD, TI/NNP and DRM/0PTG™
in the T:caflc Department of North Eastern Rallw,ay.

(111) That although all the applicants were

appomt,ed as "Substitutes" fram the very beginhing as

defind in chapter XXI11 of the Indian Railway Establishe

me nt Manual (pars 2315 and 2316) and they were entitleg
to all the rights snd prewileg;eg as emunerated in para
2317 and 2318 of the said chapter yet the concerned
authorities: allowed then only payment of their

salary in the scale vhich is admissible t o the Temporary
Railway servant i.es R 196-232 (Revised Rs "’50-940)

whey, 'GMY Uotpl eted six months continuous service

\

on
agalnst the posts on vhich they were qnployed or
; £ wi break.
tlrfe pos‘ts having ssme type of work without any
i ed the
However the spplicanis are still not allow

issi to all
rights and previleges as are admissible

veee O
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Temporary Ra.ilway servants}Substitutes and even

to casual labour after attainlng temporary staﬂsas.
- The applicants are not given the ba)ifit of
earning annual increment. They are d‘eprgwedi vith &
the benifits of HeReAs & C.As, Bducationsl assise
tance, Medicel aff&end?ené:e;j leave rules and the
previlege of contzibuting P.F, even after rendering

more them 8 to 12 years seﬁwicef. For ready

L

reference the applicants are filiixig herewith a
chart: givitrg_.' completie descriptions of their service
, particulars iﬁdicating SeNos their neanes, Fater's
t " name, date of birth, date of appointment/ailewiﬁg j
ray as admissible to Temporary Railway servents
end the demgnatkon of the senior subordinate under

vhon presently working, /\lgnnexure No. 2 to this
applicatio m-

(IV) That it is rellevant to mention here that
jwww- d&%&MijM%%XAn )

21l the applma.nt'swolmnn Noe 5 of the charg
annexed as Annexure Nos A~2 have been continuously |
working as such exeep»t certaln ertificial gaps
with reference to some of the applicant's which
took place for the reasons atﬁxibut‘,ableﬁto the
department. wholly unconnected with them and the
seme donot constitute as break in their services
It is further improtant to state that coliumn Noy: 6
of the aforesaid chart indicaties the total number
of days as:r_serwice rendered by each applicant é.s
on 31%“":?12-—"1986 and thereafter too they have been
working against the safld posts contmuously till

Nove

~ - : ' :
FETIUE (V) That it would also be in the fitness

'6frthe thing;s to state here that the appointment

of the applieants was neither made against any
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particular work nor under any agreement far
specified period but they were appointed to work
against regular nature posts as mentioned in para
II above e carrying pay scale of Rs. 196232
(Revised scale RS 750-940)

(v1) That all the applicant.!s have been
ﬁr@éi&e& tke apportunity of recze{iring departmental

L

training essentia.lly.r'equired for effickmnt disclarge
of duties assigned to the postis mentioned in pars

II abowe and since the date of their appointment
i;hey have all along been efficiently d ischarging

-

their duties without any complaint. regarding their

| work, cmduet end intigritys None of the applicant's
has ever been'fo%”’} indisciplined, in-efficeint
or dacking the quality of hard working in their
service period, They hare als.o é not been subjected
to disciplinary proc.eeding;s or any punishment etes:

Their service record is wholly unblamished:

(viI) Thet 1t is also importent to state here
ithé.&»all the applicants, have been performing the
same nature of duties, functions and responsi bilites
which are owned and per,fdrmedl by the persons holding
the posts in the regular manner and their duties,
functions and responsibilities have not been in any
way less: ordeds: to the regular appointees, In tﬁis
way too theya‘;e entitled to be given all benifits
rights and previlegges‘which'are adminssible to
regular appeinﬁ;ees-se%ee the date of their
appointments —

T (VIII)  That chapter XXIV of the Indian Railway
q‘ y - - -~ . Lo ) . )
g™ ¢ Estiblishment Mannal deals with the terms and

k,

conditions of the casual labour appointed on Railways%

25510




Their rights and preyileges after altaining 'teﬁpozrary
stdus have been defined in para 2511 yhereas para
2512 provides: for their absorption in regular
vacanciesy

(IX)_ That: the Ministry of Railways through
ﬁéﬁway Board hare been improveinig the service condi-

tims of the casual labour fram tlme to time and

v

have been publishing the same inasthe form of circular
letters for strict complience by the concerned
authorities. A true c0py of Raillway Board's cincular
T letter Nos E(NG) II/77-CL/46 dated 8i6:1961, circul a-
ted vide GoM, (P) Gorakhpur- letter No E/57/I/Pt.III/
IV dated June 29, 1981, regulating engagement of
é:asual 1 sbour on Railways, their absorption in regu~
lar class IV posts and tleq entitlement and previl eges

admlss:.ble to them, 1s filed herewith as Annexure Nio

A3 to this appli@antlono

Pl

(x) Th at ﬂm the purpose of f ormati on of
penal from casual labourfsubstitutes: for their |
- absorption in elass: IV c*at-eg:omes the General

| Manager (P), N.E, Ra:.lwa.y, Gora.khp*ur in modifieation
“of all prev1ous ‘directives issued gulde lines to N
all Heads of Departm aats,, Dlms:Lonal Ra.ilway Managersf,.
Exi_:ra Diﬁisiqial Ofﬁeep's'and Personmel Officerts
of N,E; Railway; in ordieJ; to meet aut the larg'esiz
measures af gustlce to the casusl labour vide letter

Nos 227/20/2/V/con dated 1509419793 A true copy of
sald G.Me(P)'s letter dated 15.851979 %ﬁ;%ﬁ to

above is filed herevith as w to this
applicationy '

RPN LT

A ¢ (XI) That regarding easual labour substitutes

and tempora,ry hands it has been provided in chapter I,
R K|
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section B,Sub-sectiom IV(XIII) (a) (b) and (c) that

substitutes, casual 1labour and temporary vorkmen will

have prior claim over others to permanent recuitment,

‘Such persons having acquired temporary staties after

WOrking for more than 6 months, should be considered
for regular employment without having to go through
empl oyment wi thout having to g0 through empioyment
exchangess They are supposed to be given maximum age
relaxation to the extent of their total service which -
may be eithef continuous or in broken peridds provided
they join servi@e prior to their axthing age of 25 yearéﬁ
For the purpose of giving them prlcrlty a @ register
should be m intained by all Divisions indieating the
nameszi casual labour, substltutes and temporary workmen
7P .
who-hifff pgsa%ff§'6 months service either continuous or
in broken periodss The names should be recorded strictly
in the order of their taking up as casual appointment at
the initial stage and for the purpose of empanelment for
regul ar class IV posts, they should as far as possible,,
be sele@ted in the order maintained in the aforesaid
negisters& in showing preferemce to casual I abour owver
other outsiders due considération and weightage should
be given to the knowledge and experience gained by them,
Other conditions being equal total length of service as
casual laboufr, either cmtinuous or in broken periods,
irrespective of whether they have attained the temporary
status or not, should be taken in to account so as to
ensure that casual labour who are senior by wvirtue of

longer service are not left out.

(XII) That fram the perusal of 1nstruct10ns/gulde

Wk i elockf, Bheb~ A Seseeniag 43
11nes © ntained in Annexure No. A—4Lto be held at the

interval of one or two years and 44 &s«abapderrt1y~ctear

ﬂ%mgmé%/&&4M4ﬂﬂﬁ&ﬂﬁﬂ%@%%khﬁ%%wm&W@&ﬁ

the vacancies are to be filled according to seniority

unit department-wise. The vacancies of the current year
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and to a Limited extent these which are anticipated in
the course of the foliowing year are to be taken in to
agcount for the purpose of screeing, The seniority of
the e¢asual labour/substitute is to be reckaned on the
basis of total period of employment (Number of days)
as on the crucial date fixed for se'réening., The peniod

of employment should be based upon authei&'tié certifie

" cate of senior superwisor incharge and should indicate

that it has been prepared with reference to muster rolls,

paysheets and C,L; cards: aad registersy

(X111) Thati for the purpose of screening a
biﬁ'iégon is to be taken as one unit and the candidates
~éh,ould be called for the screening test strictly on
the basis of seniority in respeet of the length of
service of casual labour;' substituties The screening
should be st0p§ed? when successful ecand idates equal

to the number of vaceancies as assessed are availabley
The names of' selected eandidates are to be arranged
for formation of penal in strict order of seniority

with referencce to the lepgth of servicej

(x1IV) . That the members of the selection camittee
w uld look to the conduct, obedience, discipline,
quality of maintaining efficieney and capacity of .
hard working of the candidates vfor their selection for

regul ar absorptiony

(xv) That it is to be enswed that the screening
is just and fair and the approach is "Principle oriented®
and not "impersonal oriented"y - F

e, -~

(xv1) Tha in order to absorve the casual

1 sbour/ substitutes including the applicants it was

LN BN ] 13
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decided vide letter No, E}II}227/screening}84
dated 22.3:1984 issued ffoﬁithe office of
Respondent Nos 4 to hold screening of casmal
1abou:/substitutes of Trafic Department for

their regul ar absorptibn in class IV categories
and all senior sﬁbordinates swch aéfT;I's,
SeCeI'sy DeCoI's, S.51s, S.M's, C.YuM's of
Lucknow Division were directed to send lé¢estzby
1524,1984 the 1ist of casual labour/substitutes
who has vorked/are working under them and hawve
put minimum period of 500 days sgrvi@e for general
candidates and 300 éya days 33323”?6r $/C and
S/T as on 31512:1982 either bfgg;n or continuous
in the proforma attached to the said orderf

It was specifically directed to the subordinate
officers fixing their pnnsonal-reponsibility
that the number of days of engagement of the
candidates shall be shown from tke casual labour
record and certificates and the list should be
forwarded under their persmal signatures. A true

copy of the aforesaid order dated 22..3;19‘84mié

annexed hsn:'ewith as Annexure Noes A=5 to this

applicat ionis

(XVII) " That for the é reasons best known to
the'é.athoriilsies of the depa.rtm»ent concerned the
screening in persuance to Annexure No. 4=5 could
not be conducted in the year 1984 but in continue-
tion to the previous order dated 224341984, the
nespondent:. Nos 4 egain issued order Noy E}II/ZZ'?}
screening@B4 dated 306941985 requiring the-‘seniér.
subordinates to send the list of easual labour/
substitutes latest by 1541051985 possessing 500
days in the case of general candidates and 300d’aysl
velee 14
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in the case of S/C & S/T on the prescrlbed proformae
Regarding verification of the working days upto 31,12.84
of the casual Iabour/ substitutes, the responsibility
was fixed on the respective senior subordinates. 4 true
copy of order dated '30_2*95’:;’*1985 referred to above if filed

herewith as Annexure No, 4-6 to this applicat ion@

e (XVIII) That thereaf‘ter ‘the re5pondent Noe 4 issued

order o E/II/227/Scneen1ng Test/Tnaflc/84 dated

50, 1241985 flxmg the dates of sc*reenmg pr0posed to be
held on 27.1.1986 and 284141986 in the office of Assist-
ant Signal & Telec:ommuni_c_ation Engineer N,E, RaiI&ay,
Gonda. The candidates wére required to submit the
relevant certificatés regarding their working days
befare the screening committee ig‘\ gx.t_igipal‘-‘s' A tzrﬁe copy
of the order dated 30512,1985 referredsto abowe is filed

herewith as Annexure No. A=7 to this application:,

///(XIX) That in persuance to order dated 30.12,1985
contained 1n Annexure No, A=7 the applicants and other
candidates were called aml appeaned before the esecreening
committee on the dates mentioned aboves, The applicants

duly submitted their respective certificates in original

regarding their working. days as mentioned in column No’i—ﬁ
of the charg annexed as Annexure No. A=) to this applicas
tion before the membexs of‘ the selection committees

(XX) That in the screening committee respondent
Nos 5 Sri K.R.Ahlrb &y Re0.84(G) and respondent Nos 6
Sri S.»R.Mlsra,; A,P.0(I1) were also nominatéd as members
. the screening committee besides the third member

Sri Usmani, A.S.T.E, Gonda. The certificates in question
'gzzefemﬁd? to in péna XIX above were handed over to
respondent Nos 5, Sri K.R.Ahirbar by the applicants in

person on the aforesaid dates of screening,

15 AT

ces 15
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sceening commit;tee i.e. thé respondent Nos 5 & 6
did not act fairly for extraneous considerations in
conducting the screening proceedings. They instead
of adpptiing just, proper and principle'orienﬂ;ed
approach, selected and rejected the eandidates adopling
"Pick and choose" policeys The candidaties who had
e1 ther high approaches or sufficient means to ful-f11
4 illegal wishes/demands of respondent Noi 5 and 6 were
| selected by them tottaliy ignoring the real merit and
those who did not prSGPSSE high approaches a sufficient;’
means to fulefil their illegal wishes}demands, eere
- declared unsuceessful on a totally baéeleés,; none:
existent and urtenable ground in the seregr_zi/ng
proceedingse The relevant considerations regarding

screening were totally ignored to be taken into aeco unti

(XXV) Tha the applicants remained handisapped

in meeting out: the illegal w:n.shes/demands of respondent.

Nos 5 & 6 due to their poor economic condition and

also due to the fact that they knew it well that simce
_ 1‘, , they were all very old candidates éobzésing ripe

experience of service against regular posts and

maintained unblameshed servige neeord,; they wauld

be selected sunelﬁ

v (xXxvI) Thet the respondent Noi 5 malafide}y in
ébllug»ion wvith respondent Noy 6 without any verification-
of number of days or prowéd?ing any apportunity- to
the appllcants, made baseless remarks such as "False®
wogous, doubtful, fa.ke a.nd boanaflde“‘ doubt;ful ete
regarding number of days on the c;ertiﬂieat;es submitted

. QQK(A U(G by the appliecants showing their total number of days

service rendered by them,

(XXv1i1) That thereafter the list of selected

~ o _———1
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candidates, ignoring the applicants and other

, eandldates, was publlshed vide DeReMe (P)'s letten

Nos E/227/Seneen1ng/Tra/Coun/86 dated 11¢7v1986
eontaml_ng 17342848 = 209 nemes in ally A true copy
of the said list dated 1157:86 is annexed herewith

as Annexure Nog A=8 t o this application.

e e e e e . L

(XXVIII) Thet on the basis of remarks given by
respondent Noa 5 on the certificates the applicants
and eertain other candidates were declared un success=
ful in the screening and it was ordered that they

should not be utilised further as far as possible’y

- The true copy of relevant lists of the candidates of

the Tnafie/@hmmeneial department are filed herewith

as Annexure No. A~9 and A~10 nespeetively to this

applleatlon.

(xx1x) That the list cmtained in Annexure-N;i-A;S
eonta{ns the names of candidates detlared sueccessful
and the listis conttained in Annexure NoﬁvA;9 and A;10
contain the names of unsuccessful candidates as their
bonaf ide (regardlng number of days) wes found doubtful,
In list contained in Annexure No; A-9 mistakingly
flgune 68 has been mentioned instead of 67 and these

candidates belong to Trafic department out of which

08 are the applicants in the present applicatiom;

o (xxx) That the dishonesty and unfairness of the

!
i

. ﬁespondent Nos 5 and 6 is proved from the fact. that

they selected and included the candidates whose names
are mentioned at Serial No, 27, 28, 33y 35, 36, 44,
55, 65, 66, 77, 112, 132, 133, 142, 147, 161, 162 and
165 in the list contained in Annexure Noﬁ=A~8 although
they were not eligible at all as they had not _worked
at all in the Railway and did not possess requisite

T ces 17
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se_ﬁviee of 500 days to their credity

(XXX1) Th b fg(]ﬁing aggreeved the matter

of unfairness was brought to the notice of
various authorit:ias_‘in canditeting screening
proceedings and it was then that one member of
parlyament Mre Peep Narain % ne§uested the
authorities concenned to do justice wlth the
poor casual laboure. As a consequence of that
the respondent No§ 4 in order to satisfy afores
said member of Parlyament” singhlled=out 12
pensons from the list contained&:l.,n Annexure No.
A=10 and issued order Nos c/177/n.w./86 dated
84941987, a true copy of which is flledzherewith

as Annexure No, A=11 to this appli@ation?ﬁff

e e e

(XXXII)  That the effect of the order dated
85941987 is that the list of unsaccessful eandie
dates dated 13521987 contained in Annexure No¥
A=-10 stends modified/eaneelled with reference

to only those 12 persons and remaining persons

of the said list and the persms mentioned in the
list eanﬁainedzin Ann exure No; Aé9 have been
ignored arbitrarily although their case is
similars; This action of respondent Nos 4 is
dlscrlmlnatory hit; by Article 14 & 16 of the

constltuti on.l

(XXXIII) That the matter regarding unfairness
in“ééiéétin-g/rejeeting the persons in the screené
ing was also reporyed to the @hief Vigillence
Officer, N,E,. Railwéy, 'Go:;'.akhpur at the instance
of the applicants who e:iaminedz the matter and |
found that the persons who were not ligible at
all have been selected for extraneous considera=

‘o0 o 18
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tions aﬁd the persons like applicants, serior
in service, fully ligible and entitled to be
seleected in preference to others Junior in serwvice
have been deelared unsuccessful on a totally
baseless and non existent ground that their
oanafide regarding number of working days was
found doubtfuls The Chief Vigillence Officer,
) | Gorakhpur after>enquiry regarding 8 candidates
declared sucéessfullby respondents Nos 5 & 6,
found that out 8 selected candidates 6 were
illegally declared.sueeessful.and inckuded in
’{: | the penal th#gggh they were not even ligible
as' they had neither wqued in the Railway nor
possessed 500 days requisite service to their
credite e strongly recommended for actionv
against respondent Nos 6 to the Chiaﬁ'PensonaL
| Officer, N.E, Raileay, Gorakbipur but it appears
that noaaetion against respondent Noﬁ 6 would
be taken by G.P.D.}G.K.? as respondent No, 6
and Cheif Personal Offiéer are closely related

and associated with each othery

(XXX1V) That the applicants respectfully
submit. that the members of the screening c ammittee
have to select or reject the candidates: on the
basis of theip“serviee record regarding theipr
working; diseiplineg conduct, obedienece and
eapacity of hard working ete. and looking to
éhein*perfcrman@e regarding physical fitnees

etce but they have no power and competence to

declare a candidate as unsuceessful on theghsurd Okt
Lhe e L%

‘ certif icaties duly issued by the concerned senior
ﬁgwu\@ ~
3 ‘ subordinate certifying the total number of days
serviee rendered by him is found doubtful by

| 3
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thems The responsibility of authenticness of

@eztificate regarding nﬁmber'of days leis on the

‘part of conecerned senior subdrdinate who issues

and certifies the same unden~his signatures but
the memhers of the screening commlttee under
rules have no authorlty to declare the boanaflde
of such certificate as doubtful that too without
any verification or giwing;any opportunity to the
concerned eandidates Thus thé respondent Nos 5 & 6
acted beyond?their>powenﬁ;zéﬁgetence in declaring
the applicants as unsuceessful on the ground that
the bbanafi&e of their certificates was found

d oubtfulis

(XXXV)  That a perusal of select list contained
iﬁ‘Anﬁexure'NoQ &;8 indicates that the candidates
#ke having less number of days compared to the
applicants have been seleected ignoring the appmi;
cants having more number of ddys service to their
eredit without any just and valid reason and the
respondent Noy 5 & 6 totally lost Bight of the
provisions centained in ehapter‘l; sectiongB, |
sub=section IV (XIII) (a) (b) and (c) laying down
criteria for absorptlon of casual labour/substltutes
1¢ev due consideration and weightage should be
given to the knowledge and experience gained by
them other ccndii: lons being equal, total length
of service as casual labour, either continuous or
broken periods, irrespective of whether they have
attained temporary status or not, should be taken
in to aceount so as to enswre that casual labour
who are senior by é& virtue of longer service are

not left out.

(XXxvI) That the applicants personally contacted

iy 20
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applicants be asked to appeapﬂin'the said screening

" the letter No E/11/227/screen1ng/87 dated 28;12:87

th »
€ respondents Noj; 2y 3 and 4 and also appr oached
and brought the aforesaid

facts to thelr notlce end requested that their

them through "tnion"

number of days mentioned in their certificates

8till available with respondent Nos' 5 and 6 may

be verified and if they are found correct,, the
applicants may be absoxbedzagalns& regul ar posts
with all consequential benifits giving them4
seniority ower their Juniors who have already

been absorbed in persuanee to seleet list contained

in Annexure No. A-B.

(XXXVII) Thaﬁ the respondants Noy 2 held a
ﬁéétiﬁgﬂwithtsenior DePeOsy senior D.S.0sy senior
D.C.S. and senior Ds0.S. and considered the
gresvances of the applicants md took a decisson
thaé%;éain the screening;of caéual labour)subsﬁitu—

tes of the Trafic department may be held and the

for their regular absorptions A true copy of »
letter No. T/A.O;S.-B)GﬁLg datéd:20i8%1987 propos ing
for screening of casual iaboun}sdbstituﬂes of
Trafic dePartment requiring their list in the

prescribed proforma from senior subordinaties and

whereby the dates of screening were notlfied are

fided herewith as Annexure No. A~12 and AP1§

respectively to thls @ppllcaatianb

(XXXVIII) That the applieants were again called
éhd aﬁbé;red;in the screening on 18.1%1988,19;1;1988
and 20,1,1988, the dates fixed for screening '
before the members of the screening commistee
nominated with the approval of respondent Noe 3e

This time Assistent opertating superintendent (@)
ey
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Sri G.C, Bhatnagﬁr, Aséistant Operating Suprinten-
dent (M),hSri_RﬁB. Eiasgd and Assi§tant‘§ensonnel
Officer Sri Sheo Murti were nominated as members of

the screening committeey

(XXXIX) That this time the number of days

of the applicants mentioned in their certificates
already sutmitted by them with respondent Noy 5

end 6 during screening proceeﬁings held earlier

were got verified amd after dwe verification from
pay bills found to be correct. The applicants also
remained successful in lifting "Bag of 50 Kg. weighgp
which was pneecribed as test fo;"adjudging physi¢a1 *

fitness of the candidates. The applicants reaffimm

that their certificatte are genuine and boanafide

and their number of days shown theke in are coprect.,

(XXXX) That the applicents, boanafidely
believes. that.they must have declared successful
in the screening by the members of the selection
commiﬁtee who conducted selectiqn proceedings on
185141988, 19.151988 and 20,1:1988 on the basis

of their perfdrmance taking .into account relewant
considerations as prescribed under rules and there
existed no legal and wvalid maﬁerial»or gfoundzon

the basis of which they could have been declared

- unsuccessful in the sereeningj

(XXXX1) - That éll of a sudden while the
épﬁliéénts were still weiting for publication of
the list of selected candidates, the respondent
Nos 3, vide order No, Iys;s;QSeleetion/scneening/ss
dated 6,10.1988 cancilled the selection proceddings
held on 18,1,1988, 19,1:1988 and 274251988 without
disclosing any reason atvalliaa true copy of the

ess 22
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said order already forms part as Annexure Noy A=l |

to this appllications

(XXXXII)  That the impugned order dated 631051988

i)aS:Szed'ﬁy respond‘ent Noe 3 contained in Annexure ]
Nos A-;I is wholly arbitrary, non-speaking and withe
out any authority of lav of and since it adversely
affects the urights of the app]liic:ants,_ the Seme
could not have been passed s.o arbitrarily i thout
affording ewven any opportunity to the appligrants
and the same is not mnly against the rules but also
against the pzr;inci_plés of natural justice. Even
otherwise there exists no legal and valid ground for

concelling secreening proceedingss

(XXXXIII)  That the authority with whose approval
the members mxit of the screening committee were
nom'inat;e'd} is not empowered to cancell sereening

proceedings conducted by swh nominatied members

and the respondent No. 3 travelled beyond his limits

in passing the impugned order contained in Annexure

Nos A=1§

(XXXXIV) Th a the order dated 3“";-‘.3".’1987 contained
in Annexure Noi A=9 so far it relates to the appli-
eants regarding not utilising further has not been
given eff’éczt: to up till now but the aﬁplicant;s have:

learnt that now: their services would be terminated

in peruance to said onder as huge number of surplus

subtitutes of other divisions of NoEs Railway have

been directed to Iucknow Division for their absorption

(XXXXV) That since the greivance of the

é.ppalii@;nts, is common ehvol.v--ing common questions of

fagt and law and the im@ugned' order dated 6,10,1988
ees 23

e ek e e
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cmtained in Annexure No. A=l commonly affects all
the applicants adversely and since the ﬁatter cah
be disgposed off by a ccmmon judgement by the Hon'ble
Iribunal they seek permission to file single -

applications

(XXXXVI) ~ That the Hon'ble Tribunal has already
adnitted similar applicat ions Nos 697=87 and 696 of
1987 envaluing common questions of faets end law
¥ filed by other candidates similarlly aggfeiwe@

| against the saﬁe screeniné proceedings this appliea~

( tion is also liable to be admitteds

Te. DETAILS OF THE REMEDEES EXHAUSTED

- The applwants declare that no st,atutary
remedy under rules is available to thems Even other;
wise also since the impugned orden*is.a.nﬁllity for
want of jurisdiction ald it affects the rights of
large number of pooxr persons without eny apportunity

 violating principles of natunél justice and fundamens
tal rights they ave entitled tomalntain their applis
cation straight waye More over similarlly placed
and circumstanced reveral other employees aggrédved
by the seame orgérs have alweady filed applications
which have been admitted by this Tribunal and are
pend ing disposaL3 |

8¢ That the appllcants declare that they had
not prevlously filed any appllcaxlon writ petltlon,
or sult regarding thelnatter in respect of which
‘this applieation has been made, befawe'any e court
of law or any other éuthority or=apy othen“Bench
of the Tribunal and nor any such aépli@atioh, writ

petitioh or suit is pending before any of them’s

cee 25
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% RELIEE uOUGHT t

e

In v1ew of the facts mentioned in para

6 above the appllcants prays for the following reliefg

(a) That the impugned order dated 6 10,1988
aad 303 e 1987 passed by respondents No. 3 and 2
contained in Annexune NQJ A-1 and A-9 respectively
SO far as they relate to the applicants may be
declafe&illegal, arbitrary and in operative and
¥ | l the same may be quashed and the Hon'ble Tribunal may
| | graceiously be pieased'to direet the mespondents-tp
' o decl ere the result of the screening proceedings held
4{ | on 18,1.1988, 19¢1.1988 and 20.1,1988 and absorve
the appliceats against regul ar natur2 posts held by
them and allow all consequential benefits of pay~and
allowances increme nts and sendority etes with effect
from the date when persons junior to them were declared
successful in the sereening held in 1986 and were
absorved against regular posts illegally superseding
the applicantsi | |

Y © CROUNDS FOR REEER RELIEF

e w e
RO AN

(1) Because in view of the teims'and conditions
contalned in Ann exure No, A=3, A—4 and in chapter I,
section~B, sub-section IV (XIII) (a) (b) and (¢c) the
substituﬁes, casual labbﬁr”éhdugempgrér§ workﬁeﬁ will
have prior claim over others to permanent recruitment
a d such persons having acquineditemporary status

after working for more than 4 months, should be

considered for regular employment without having

e go through employment exchanges and for giving

Sj?’(f;—————_\ them priority a register should be maintained by =1l
\4 AN _ : -
;)(?\" QL divisions indicating their nesmes who have rendered
4 months service either continuous or in broken periods
| soe 26
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and for the purpose of empanelment against regular
class IV posts, they should as far as possible,

be selécted in the orderlnaintaingd in the afore-
said registers and weightage should be given to
the knowledgé and experience gained by them other
gqnditions being equalvtotal length of service as‘

casual labour, either continuous or in broken

i

periods, irrespective of whether they have attained
- , | L the temporary status or not,, should be tiaken into

account so as to ensure thét casual labour who are
- o senior by virtue of longer service are not left

~ - outy

(11) Because the members of the screening
E@ﬁﬁitﬁee have to select or reject the candidates
in Striet order of their xime seniority and on the
basis of their serviece record regarding their
diseipline, oo nduct, obedience, capacity of hard
wokking and their perfomance regarding physiéal
fitness etc. puk by them in the screening but they
- have no power, competence and authority to declanelf
the candidaties as unsucdessful on the ground that
the boanafide of their certificates duly issued by
the concerned senior subordinates @eftifying their
total number of days service rendered by then,
appears as doubtful that too without any verifica-
tion or giving any opportunity to the concerned

candidatese.

(II1) Because the applicants being senior in
service pébssessing unblamished service record and
having remained suecessful in the test preseribed

& 'ﬁ @ - for adjudging physical fitness, had a preferential
Moim Matrg, , :
o S L?ppointed against regular nature posts Vis=a=-vis

the candidattes who had either mot worked in the
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Railway at all or had less number of days service

i | to their credit compared to the applicants.

(1Vv) Because it is most unfortunate that the
members of the sereening committee ises respondent
VW 0. S and b igntreig— Bt adeyunt
lfons1derat10ns mentioned above did not act faisly
for extraneuous considerations in conducting the
screening proceedings md instead of adopting just,
prOpet ad prineiple oriented approach, they selected
1} : : : and rejected the candidaties édopting pick and those
| | method and the candidates who had either high
. :7 | approaches or sufficéent‘means to ful=fil illegal
- | wishes/demends of the respondents Nos 5 and 6 were
geleted by them totally ignoring the réal merit of
| thoée who did not'possess high approaches or suffie-
éent means to ful-fil their illegal wishes/demands

and they were declared unsuccessful on a totally

basel ess, non~existent and untenable ground.

(V) Bécause the applicants remained handicapped
in meetlng out the illegal wighes/demands of responde
+« “%Ti o ents Noe 5 and 6 due to their poor economic condition
| as such they were declared unsuecessful by respnndent
Nb; 5 & 6 oﬁ a bassless and non existent ground

totally ignoring their real merite

(V1) Because the respondent Nos 5 malafidely

‘incollusion with respondent No. 6, without any
. n i 3‘14", '
verification of number of days or providing any

;‘

0pportun1ty to the applicants made baseless remarks

such as "False", "Vaegous" "doubthl" "fake" and

- -~

"bonafid;_doub%fui" etc. Oon the certlflcates

— \ﬁﬂ}J(QE' submitted by the applicants ag stated in the appli~
’ cation showing their total nunber of days service
» /NN Y.V
¥ | - wendered by senior subordinatess
B_—

S TTTTEE—S—— e lf



.

o'® 28 o0

(viz) | Beaaﬁse the deelaration regapdiing applicants
as "unsuccessful" on the ground that their bonafide
was found doubtful in the screening is the result

of dishonest approach adopted by respondents Nos 5
and © for eRtraneous cméiderations and the same is
based on a totally baseless-and non«existent ground
which is establishgd from the facts,and circumtances
stated in the application and the acts of respondents
Nos 5 and 6 are without any power, canpetence anl

authority.

(VIII)  Because no reasonable predent person takirg

into account relevent considerationg/e ould have
»adjudgéd the appli@ants.as unéuccessful not only on
the ground on which they have been declared unsuccess—
ful but on any‘ground whatsoever and the contrary
conslusion reached regarding applicants having been
found unsuccessful,'isvwholly arbitrary and there is

no legal and firm material to justify the same;

(IX) Because the boanafide and genuineness of

the lists of suceessful/unsuccessful candidates*
contained in Annexurd No. A=8 and A-2 can be as-
certained from the view that the respondents Nos 5

and 6 acted so dishdnestly ahd unfairly for extraneuous

eonsiderations that they included the nemes of number

of such cendidates in the select list who had either

not worked at all in the Railwa& or even did not
possess requisite number of 500'days servic e téAthéir

credit and declared the applieants as unsuccessful

- wno are much senior in serviece and ful-fil all

requisite conditions fxm for béing selected and

absorved against regular nature postse

(x) Begause the list of selected candidates

.os QQ
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published vide letter dated 11;7;1986 contained in
aAnnexure No, A«8 ignoring the applicants without

any just and valid reason end the order dated 3635511987
declaring the g plicants as unsuccessful on the

gr ound that. their boanafide was found doubtful during
sereening with a further direction that they should
not be utilised futher, are totally arbitﬁary and.

hit by Article 14 amd 16 of the canstitution of Indiay

(x1) Because the respondent Nos 4 acted arbitrarily
éﬁdrdiscriminated the applicantss while absorving other
ecandidates: whose names are mentioned in order dated
80901987 contained in Annexure Nos A-11 taking then

out from the list of unsuccessful candidatds dated
13;2a1987 contained in Annexure No. A4=~10 similarlly
placed and circumstanced like the applicants whose
names;findzmention'in order dated 3.3.1987 contained

in Annexure Nos A=9%

(xx1) Because at the instance of the applicants
ﬁhé'éaﬁter of unfairneés in conducting the screening K
proceedings was reported to the chief vigillence
officer, N.E.Railwayy Gorakhpur, who after enquiry
found that 6 candidates out of 8 were included in the
select list contained in Amexure No, 4-8 though they
had neither worked in the Railway at all nor possessed
requisite 500 days service to their éredit and as a
conseQuence of that he strongly recommended for
disciplinary action against respondent No: 6 yet

nothing is'being done against him and the request of

the applicents that they may be declared successful

eand absorved with all consequential benifits againsl
regular posts in preference to the candidates who are '
junior to them and have been illegally‘absanweq)has

gone invene despite the fact that the number'of‘days

ose 30
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of the applicants as shown in their certificates

after due verifieat ion fromvpay bills have also

been found correct by the concerned Railway authorities

(XIiI) Because the matter having been represented
by th; a@piicants persomlly and through union, the
respondent Noe 2 held meeting withsenior DeP.O.,
senior DeS.0. and senior D,0.Ss and took a decéeion
to holdnfﬁrthérvscreeningmin order to absorve the
applicants but despite best performance put by themw
in the said screening held on 18;1:1988, 19.1,1988
and 26°1;1988 the result of the appliecants is not

being declareds

(X1v) Because the applicants are entitled for

the &eciemétion of the result of the sereening proceed-
ings held on 18,1,1988, 19:1.1988 and 20,1,1988 and
are further entitled to be absorved with all

c msequential benifits in preference to candidates

who ahve been absorwed earlier in persuance to

select list dated 11:1;1986 contained in Annexure

No. Aa&?

(xv) - Because the impugned order dated 6,10,1988
ﬁasée& by-feSpnndent Nos 5 eancilling the ecreening
proceedings held on 1841.1988, 19,1,1988 and 20.1.1988
is wholly arbitrary, nonspecking and without any
éuthority of law and since it adversely affects the
reights bf the applicants, the same could not have
been passed so arbitrarily wi thout affording any
apportunity to the applicants and the same is not

only against the rules but also against the principles

of natural justices

(Xv1) Because the authority with whose qpproy@}

the members of the screening cammittee were nominated

o'e e 3‘”1 _
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is not empowered to cancil screening proceddings
conducted by such nominated members and the
respondent Noe 3 travelled beyond his limits in
passing the impugned'order contained in Annexure
Noe &4=1 to the applicabione )
(XVII) = Because evn otherwise also there exists
no legal and e valid ground for cencilling sereening
proceddings held for the absorption of the

applicantsi

(XvVIiII) Because in any event the case of the
éppiiéénts for their regulan;absorptién is certainly
better in all respeets oaﬁpaired t o the ¢ase of the
"Projeet. Labour" reported in 1985 (2) S.L.R. Page
648 s.ce ;'Indng'Pal Yadava_vérsustﬁibn“of India

& others and they are entitled to be“absorved

- straight way in view ofR Railway Board's decision

o~

contained in circular 1letter dated 244641984 as
modified by the Hon'ble Supreme Court aad all
actions of the respondents contrary to that are

illgal and arbitrarye

10s INTERIM ORDER, IF ANY PRAYED FOR @

o : R = oo

(a) That for the facts énd reasons stated
ﬂe;einbefbre in para 6 abdve it is most respectfully
prayed that the Hon'ble Tribpﬂgi/may be pleased

to stay the operétian of the impugned orders dated

6:10,1988 and 3.3.1987 passed by respondenta Noo 3

and 2 reSpéctively so far as they relate to the

applicants and the respondents may be restrained

"~ from terminating their servieces during the

pendency of this application.

1M, That the application is being presenteé

personally by the counsel engaged on behalf of

I; P 0 . 2
/_L’,—‘
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the applicants and the oral hearing at the admission

12,

stage is prayed for.

Particulars of the Bank Draft/Postal order

in resPect of the appllcatlon fee s

(19

- (11)

(1)
(11)
(111)
(1v)
g
134
(1)

(1)

(111)

(1v)
(v)
(vi)
(VII)
(VIII)
(IX)
(X)

(X1)

(X11)

Demend Draft No.

OR |
Number of Indian Postal ordere. DD 06 59 ¥6

Name of the 1ssu1ng post offlceo}zégF

Date of issue of Postal ordersy

- Neme of the Bank on which drawn X

N

%thCKNNV
Q@ ilJ88

Post office at which Payables M,?WMJ

LIST OF ENCLOSURES

Annexure

Annexure

Annexure

Annexure

Ann exure
Anmexure
Annexure

Annexure

Annexure

Annexure

Annexure

Anre xure

[

NO. A""l
Noo A=2
Now A=3
No. A=4

NOb A"5

Noo A=E

156961979,

" Order dated 6,10,88

canceelling screening
proceedings.

Chart giving service
particulars of the

~applicents dated 29,6,81

Circular letter dated
29.6,81 camtaining condi~
tions of serviece of
cagual labour and their
absorption in regul ar
class 1V postise

Rules regafding screeniga
issued by G.M.%P on :

-3-8
Letter dated %H

regarding screenlngo -
Letter dated 30.9.1985

regardingXXXIx¥ date of screenipg.

NOo ‘°7

Noﬁ A-8

Noes A=9

Noe« &4=10

Noe A=11

Noe A=12

Letter dated 3041261985
fixing date of screening
List of selected candi-
daties dated 11;721986;'
Order dated 3,3.87 for
not utilising the
applicants futhers
Order dated 13.,2.87 for
not utilising the candi=-
dated of commercial
department. .
Order dated 8.2.87
modifying order dated
13421987 regarding
only 12 personse

Letter dated 20,8.87

for screeninge

o}e 33
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(XIII) Amnexure Nos A=13 Order dated 28,12,1987
e . » fixing dated of sereening

VERIFICATION

P < -
o s

I, Mahesh ?nasad, son of Sri Jagonnath‘
aged,gboﬁt 30 yeané,»workipg as sﬁbsti}ute under:
Trafie Inspector; N+E. Railvaye, Nanpera, on my

own behélf‘and on behalf of other applieants do

Ahereby verify that the contents of para 1 to 13

of this'abpliqation are true to my own knowledg§

and that I have not sugpr@ssed any material facti
A . ) \
DagedsLucknow | APPLICANT,
Nowembertbb,,1988; e
T O ’ . -
The Registran,
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reare fourT ¥ e I *gt* reY oT Yam
5Ty & o a7 18/19-1-1988 ¥F 27-2-1988 &t YT,
st v steege ¥ yratian eTa qeterT o evdaret
ITT ATER %a,qa‘&za, 5(3% ®"T ¥ foave 5-]0-—]988 a#
TavEa a¢ dF %‘ ]
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giataty :- S
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2~ aTet/gagTeT, q8Y, WAy 1 uaT §eeieem
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Advocate, Higk Court
% Rajaji Puram, Lucknow N
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K TRUE c-vy ;
| ATTESTL :
D \
IN THE CENTRAL ADMINISTRATIVE'TRIBUNAL (CIRCUIT BENCI
e -LUwckwow, . .. 0T T
,fg/(///// Application Noy of 1988 ,
K. ¢ axeng ) ' |
| Advocate, High Court
. Rajaji Puram, Luckno®, *
"BouyonNwesig ifefey ‘cggg-i
1m0y Y3y ‘a1wo04py
S TEPR D WP | |
| Mahesh Prasad & Others e Applicantsy!
o (/\Z'A\é " Versuss '
MY Union of India & Others Siee Respondents.

ENCLOSER NOo A= 2

T NS ST T I S

D

-

— - - s vy oy o o
O S i G D PN i, o D st oty S S o, P W S Gy S o W

ISI%): Name of Applicant; ?Sathen-is.s Neme g?ﬁhOf gg; g:iroxi gg:‘i}. %gﬁ?hghm
- : ~ment ing

S 5 v & VN

| S - ML SO NS B S—

15 Mahesh Presad  Jaganath 2,2.58 T.2,76 2892 TI-NNP

2;,1 Rameshwar " Shambhoo 2441.56 .1."6;-74 2890 SS-;JN

30 | Jagdemba Prasad  Lalta Prasad 2,12.49 15,7466 2725 TI-ASH

4o ﬁgzgor Al Iﬁin?iékh 10,10.56 10411674 2527 T;-é,@

5}‘;* Rem Naresh Yadav Ram Nath 641657  1.4476 2450 TI-ASH

6, Banwari Lal Itwari Lal 1501456 16:5077 2446 TI-STP

7¢ Rem Byare Badloo 25:12.51 1,175 2440 SS-;;N

8: Ibrehim Alla Bux 103,57 1845475 2362 SS=GD

9 M,oiud’:diin. »&Ahd Ismail  1410.53 1.8eT4 2342 'n-asn

10, Rem Singh Mangal 151456  17411,75 2322 ?m/om

11. Ram Shanker Dularey 1512659 12,5079 ?320@ SS-MLN

12, Rem Sudhi Shyem Nerain 150159 3:2.80 2314 TI-MIN

13 Rem @njér Nohari 113‘3-57 1;4379 2303 ??“‘M]_:'N

14; Bhagvati Prasad 5.3.56 ~Al5iT5 2289 TI-STR

Sampat

-~
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Advocate, High Court e T e
15, Rem Chander Ram Kewal 16,1054 842,76 2254 TT-ANDN
16, Alla Bux Mustafa 103455  Te5472 2240 TI=DCIwGD
17 Ram Jeet. Khajanchi 106456 19,11,73 2229 SS=GKP
18; Srikant Avadhoo 108,57 2442476 2199  TI-MIN
19+ Rem Raj Rem Lakhan 16762  13,11,80 2125 TI-MLN
204 Xiﬂgﬁ Bhadur  Ran Raj Sideh  27.3.58 24,5476 2052 T1-HLN
21 Mustagq Ali Babi Mohd, 505055 2444576 1997 SS=CPA
224 Chandra Prakash Rem Dularey 157658 149479 1997 SS~MLN

f?% Tulsi Rem Tornai 148458 131".“'1'.'7§ 1978 TI-NNP
2\4'. Raksha Ram Chheda Lal 1963458 13.2.80 1935 TI-GD
25, Murlidhar Dudh Nath 25,1459 135280 1919 TI-MIN
26, Jewan Lal Raj Narain 1541456 3048479 1912 TI-NNP
Rf. SavingxBvmsat Wakhem IRAAXEY GXAXBY  XUNE TTAUEN
28s Shivkant Tripathi Chandra Iéhush an‘ 2544358 163.77 1910 TTMLN
| Tripathi |

28, Sankata Pragad Lahori I¥XEXE 1643459 23512.79 1906 TI«MLN
29+ Govind Prasad Malhoo * 1068657 945,80 1905 TI-MEN
30s Jang Bahadur  Kanhai Lal 2051459 16,1479 1901 SCI-LTN
315 Radhey Shyam  Rem Kripal 149457  26:11.75 1896 TI-STP
$2, Ram Briksha  Chotai 1.8:52  8,6,76 1885 TI-ANDN
35 Ram Bhadur Singh Rudvapal Singh 2.7s56 1210576 1863 TI=GD
345 Sobha Rem Ram Skngh 742456 1757580 1857 TIMLN
35« Daya Shazjker Rem Dularey Verm® 2147¢57 14576 1852 TI=HNP
36, Naseer Almed Kadeer Almed 565454 24412.74 1823 SS=GKP
37. Ram Bilas Ram Bujharet  1.1.56  17,11.75 1820 TI-NNP
38, Rahim Bux wali Mohds 243460  15:5.78 1816 SS=LJIN
39 Hanuman Rem Seger 17453 645476 1799 TI-GD
40. Deena Nath Ram Deo 1052452 844sT78 1785 TT =MLY
41 Jaglish Prasad Burshetem 121457 346477 1770 TI~ANOH
42. Maya Rem Giri Shiv Baran Giri 8.2.58 3143479 1765 TI«ASH
43, Rem Jiv Rem Dul arey 446:54 148,79 1753 SS=LJN
44, Ram ?yare Yadev tho{;ey Lal Yadav 12,10452 1‘.4;78 1748 TI=STP
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Rem iakhan
Dwarika Prasad
Ram ﬁeen‘
Shilenjan
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Kasim' Ali

Sachida Nend

Jalpa Prasad
Remayen -
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Ram Dul arey

Mosai

Ghirao
Kishap
Ralmat Ali

BurgalPﬁasad

3agdemba Prasad

Ralm J eet': '
Rem Lallen

Jagdemba Prasad Mata Badal

Rem Chander

Raj Karen

Ram Laut.

Pitai

Bakshyari Prasad Chinni Presad

o Mata Erésad

B Lo Brmo e e T S ——
e NS ST s I T I
I
.-
\
!
|
1
|
i
\
\
!
1
I T
! R
1
1
i
1
i
1
i
|
1
!
1
!
\
!

Aditya Prasad
Tewari .

183;61
353559

1566455
243459
1548257
646455
3026456
454458
2147460
253461
16@3&50
151,60
4756

g e

| Advbcate, High Court
E-3663, Rajaji Puram, Luckaow,
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3;4@79 1696
25412,79 1651
210679 1519
1549479 1518
2,177 1499
155575 1472
2941475 1468
1,780 1465
874580 1395
159078 1342
554980 1186
1634580 1137
1.3.78 988
548579

TT=<MLN
TI=MLN
TI-MLN
TT-MUR
SS=LJN
TI-MUR
SS~LJN

TI=-ANDN

TT<MLE
SS=GD)
TI-MLN
TT=MLN
TT~MUR
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IN THE OENTRAL ADMINISTRATIVE
TRIBUNAL(CIRCU
BENCH), LUCKNOW e ( IT

APPLIGKTION NO. OF 1988 .
Mahesh Prasad & others eees  Applicants;
| Versus,
Union of India & others ‘eu's Respondent sy

Encl oser Nog A‘-B

e D e e e g

N.Es RAILWAY.

; - EePs 2432, :
/{; . Se.No. 1105, . OFFICE OF THE G.Me (P)
: GKP: Dt, .June 29, 1981,

No. E/57/1/Pt.I1I1/1V.

All Hds. of depttss

All Divl, Rlye. Managers.
All Personmal Officers,
All Extra Divl, Officers:
NOEORJ-Y:‘

Subs CASUAL LABOUR.;

A c opy of Rlye Board's letter Nos E(NG)II/
TT=CL/46 dts 86481 (English versmn) is repx_-oduced,

g below for infomation, guidance and neczessa.ry ectiom

TRUE COPY | s/~
ATTESTED | for G.M(P)

Copy of Board's lett&r No. E(NG)II~77/CL/46 dte  °

8.6 81 addressed to the General’ Manager, All Indian

Rlys end otherso |

Q\Q}ﬁ\/ Sub: Casual Labour.

| R, C. Saxena A !

Advecate, High Court - . STy o . ‘, |
jous instuections hawe been issued from
B-3665, Rajaji Puram, Luckaow. ver

time to time regulating the service condit ions of

_— TAC )
W casual laboury It was found necessary fgo consoli-

date the various instructions issued by Board from

time to time, The engagement of casual labour on

: ©
the Rlys., their absorption in regul ar class: IV
‘oeee 2

»
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o's 2 it

Posts and the entitlement And privileges admissie=

ble to them will be reguiated 85 under ge
a Definition of Casual Labour :

-~

(a) Casual labour refers to 1 sbour whose
employmenté is seasonal , intermitt;ent, sporadic or
extends over short periods. Labour of this kind
is normally recr:ruited from the nearest avail able |

B A seources They are not ordinarily liable to trans-

-fer and the'conaitions applicable to permanent
and temporary staff do not apply to casual labdur?£=
(b) The casual labour on Rlyse should |
/{- | | be employédmohly bn ,t,h,e following types of casest=

(i)  Staff paid from cimtingencies except

i:hgse retained for mo:_re than_four months cont inuo-
usly + Such of those persons who continue to do
éﬁé'séme ‘work £or which they were engaged or
otther work of the seme type for moke than 120 days
without a break will be treated as tiemporary after
the expiry of t he 120 dgxs continuous employment'é
Casual 1abour on projuects whb have ‘put in 180
h \' - days continuous service on the seme type of work
: TRUE COPY are entitled for 1/30th of the minimum of the
ATIESTED -

appropriate revised scale plus Dearness Allowancel

Befare giving regular scale of pay or 1/30th of

. ¢ +he minimun of the scale plus Dearness Allowance
& | ~on completion of 120 days or 180 dgys continuous

service as the case may bey; a preliminary verifie

Advecate, High Court: | o
£-663, Rajaji Puram. Luskadliation in regard to age and canpletion of requisie

te number of days o contiinuous service should
“be done by the Assistant Officer.
Labour on projects irrespective of

— \ ii
2) s é : ) duration except those transferred from
r other temporary or permanent employment:

As far é.s | poss1b1e ” casual labourers




e 3 ‘s

required for new projects must bev taken fram
amongst those easual 1abourers, who have worked
on the open line/Project in the past in preference

to outsiderss

iii) ~ Seasonal laboor sanctioned for specifie
~ works of less than 180 da,xs duration

I:f_' ‘such 1abour is ‘shifted from one ‘work
to another of the same type (eige relaying)_md the
| total cmtinuous period of such work at any time
>- | | is more than 180 dyas duration, they should be

| treated as temporary after the expiry of 120 days
J _ _ contmuous employments |
Nete» 1 - The project should be take as construe
ctionof néw lines, major bridges, restoration of
dismantled lines and other major iﬁprtant open line
works like doublin‘g, widening of tunnels etce which
are completed within a definite time iimit*‘:f The
General Manager/Heads of Deptts, concerned, in
consultatiofx with the FA & CAQ, will decide whether
a particul er open line work is a 'proaecﬂ:‘ or noti
If the 'tlwough Track Renewals' include replacement
of llghter section of Rails by a heavier section
or increasing density of sleepers or provision of
addit ionsl depth of ballast etc. these should be .
treated as Qorksleading .40 an improvement i.n the
carrying capacity of the Railway ad as such irres=-
TR[;; L{ pective of any financial limit they should be |
ATTESTED treatdd as ‘Project'. Casual renevals or other
'Through Renewals' which do not lead to any improve

;ment in the c.ann§ing capacity of a Railway will

Wwwer, pot £all within the definition of a
’ ~ 'Pro;ject' | ‘

‘er C) Sax:z'za ~.
| - uires temporary
Advocate, High Court Note 522 3= Once any @ndividual acq o

Rajaji Puram, Lucknow. gfatus, after fulfilling the conditions indicated




i)

in (i) or (iii) above, he retains that status so
long as he is in continuous employment on the

r@llw::.ys, In otker works, even if, he is transferred

by the admmlstratlon to work of a dlfferent nature,

he does not lose the demporary status;
Note (3) s= Labour employed against regular vacan=
cies whether pemmanent or temporary shall not be

empboyed on casual 1lasbour terms.

o

Casual labour should not be employed for
work on construotwn of wagons and similar othen
work of a rggular natures Works of a regular nature

cover workshops, loce sheds, train lighting establish

sments, carriage md wagon depots, yards and stations
but exklude labour emmployed for loading end unload-
ings As regards wivil engineering, signal and bridge
maintenance, casual labour will not be employed
except for seésonél, fluctuat ing works, casual
r@newals and occasional nén_ewalsi?i |
Note | 4) tw The term ‘'same type of work! should n_o‘t__v
betoo rlgldly interpréteq so as to @aus; undae: Su= |
ffering to casual 1abour' by way of break in servic:e'v
beeause of a slight change in the type of work in
the seme unit. The term 'same type of work' shéuld
e be implemented in sPi;i_t as well as in fetrﬁ;er and
no easual labour should suffer in this matter by
TRUE COPY rig_id interpretat ion of the term. ?he ve.rious types
ATTESTED of works to be considered as same type of work may
be grouped as under e | ‘

" (a) Track reneeals and linking ‘
© Ballasting, resleepermg,relaymg ete. ,

w/% (b) Masonary and concrete work:

o /7 Work on buildings, bridges, quarters,
. C. ‘S’“,’““ pl ebforms etes
Advecate, High Court '
K-3665, Rajaji Puram, Lucknow, (¢) Steel work

“"2) g * - Drecticn “of ‘bridge girders, sheds,
& shelters etcie .

‘eese D



" TRUE COPY
 ATTESTED

"

2R, €. Saxena

b2

ve 5 ole
(d) Barth work s
" " Foundat ioris; banks,pletfarms etei

(e) Fitting,simiphy, carpentry and such
- -~ other arisen work and heppers,

(f) ALY work, performed by the unskilled
- ~ easual labour working under the same
I0W,FWI and bridge Inspector etcl
Z?Qgigkge czea?ed as the same type
(g) Casual labour should not he employed)
- ~ retained in service beyond the age of
58 years ’ '
Note 122 ) vOn the open line, the trollyman should -
ﬁéf'ﬁéwéasual Labour%vln naiiwa& printing press,
casual labour should not be engaged.
Note (6) s= Staff employed in unskilled categories .
for examining the wagoens for water tight repairs
duting the monsoon season should be treated as
casual 1 zbours
2, There is no ban on employment of casual
labour required for execﬁutioh.and implementation
of the expansion and modernisation projects of the
Railﬁays, shbuld it become necessary to engage
fresh casual labour, discharged casual 1ebour, who
have not been re-employed will be ree-engaged against
furture requirement in the order of priority on the
basis of their toﬁai period of service-pri§r~fo B
their discharge. The intaké of fresh casual labour
should be resorted to only after obtaining prior
personel approval of the General Manager, this

authorisation not being delegated to a lower levely

Advecate. High Courts In the applications for employment as

F~3665, Rajaji Puram, Luck

'e!
AOW,
causal labour, essential datia with name, father's

name, age, educational & teohnical qualifi@atiohs,
experience and area inw hich employment is so ught
should be mentioned. The application should be sent

to the Personal Officér of the Division for enlisting=
* Cvee 6
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| v 6 o

these candidates for employment.. The personal
officer in charge wiil send th ese‘applieations

to the Ipspectors of Engineering, Signalling and
Electrical Depttse of the open line as well as
construction work in the area where anpléyment is
sought. The particulars of the applications sent
by the Personal Officer will be entered in a regist

~er called 'Waiting Register's This will be &

separate from the 'Seniority Register' of casuall
' . | 1abour elrgady in employment belng malntalnedo
o Departments other than ClVll, Signalling and

/( : Eleatiical, for their requirement of casual 1abour

| should tiake candidates fram these three depai'tment;s
who have received applications fran DFO, especially
fram those having longast list of candidates:
4e | Information regarding the number of men
required énd the day on which they Should' present
themselves will be given through a notice on the
Notice Board. This day will be the first day of
the wage period; those who cane on the day of

- recruitment will be re-employed against fresh

-

needs, If none is available on the day, senior

most fram the waiting list who turns up end is
TRUE COPY  readily available will be employed.
~TTESTED ‘

De As far as possible, casual labour should
be engagedmonly upto the age of 28 years; except £
for SC/ST candldates where higher age is prescrlber
in rul es, the pperc:entage of reservation for SC‘/ST

7/~"12id down for class IV categories should be £011 ows-

(> ed fa engagement of casual labour except in the
L 'ﬂ-/é’axma
Advocate, Righ Court
E-3665, Rajaji Puram, LuSkaoW: ] jke flodd relief work, accident, restoratlon and

' { -
W ' relief etce

> o : - 6, In order to provide documentary proof of

3
0.0. 7

case of those who are requirgd for eamergencies Xik:
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b

TRUE COPY | 2 Father's Name (1n Block letters)
ATTESTED |

b
oo T o"c'

service, a casual labour should be given a ecard to

be retained by himself. A persm wanting to be

appointed as a casual 1sbour should be asked to

~supply to the administration one pass=port Size

copy of his photograph at the time of his engagement

as casual labour. This photograph duly attest&d by

st

L

the cogpetent authority should be pasted on his
servic e carde Casual labour should be asked to
deposit Rs 1/« towards the cost of'service-book;:f | 4
The f;ollowing pearticulars should be ihxxszaskxzf
indicated by the concerned supervisory offickal in

the Servicee Card

I D

1, Neme of the Enployee (in Block’ lettens)

-~

o Date of blrth¢

\N -

4 hge at initial casual employment year,
month, |

e Personal;mark,é/ of identificati on.

| \% - 64 Date of engagement’s
\ 295 ‘ 7+ Date of termenation.

GQ C. Saxena 8. Nature of job on each ocecasion,
Advocate, High Court o o )
L3663, Rajaji Puram, Luckaow, J¢' Signature of the Supervisory

10;Name ®£ in full (in capital letters)
and designation of the Supervisor. -

That serviee cards should be in the form
of a booklet like a Passport Book of the size 4" to
6}: It should have stiff card board bindings on page
¥z 1 on the left side detailed instructions should
be printied for the guidance of @aéual labours. These
instructions should be in bilingudl form both in
Edglish and Hindi. In addition, Railways may add a
local language of the area suﬁject to conweniencﬁi
The service book should be machine numbéred and
account of service book maintained in Divli Officess.
6e' Loss of the card should be réporte& to

o ‘ve 8
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the nearest police station and a copy of FIR l‘odg’edi

with the pblide should be given to the Raiivjay

authorities on the basis of vhich a duplieate card
may be issued on a charge of Rs 2/--?*.3"3 The issuing )
authority siould satisfy himself that the dupxieéﬁe
is being issued to the same person to whom the

yi | | original was issued and failure on his part on this

Score would be punishd le under D & A Rules,

By Entitlements and privilases admissi
Chsual Labour X P v1lages admissible to

) C,asual labour are not ellglble for entitle-
{ . ments and’ privilages other than those stiatutorily
TRUE COPY admissible u}nder the variops Acts, such as, Minimum
ATTESTED  Wages Act, Workmen's Compensation Act etel or those
| specifically sanctioned by the Railway Board from
time to tlmeg

Cie' Breaks in Service @

Thefollov;lng Vé;aéeé: of absence will not be

ggr“
W considered as breaks in service for the purpose of

‘Q . ﬁaxma determining 120 days continuous empl oyment &=

- Advacate, High Cowrf The period of absence of workmen who is

ms. Rﬂ)aﬁ Puram, l-uﬁkhﬂ':
under medical treatment in eonnection with injuries
sustained on duty e'-overed by provisions unler the

W
. : WOrkmen's Compensat ion Aet.

b) " Authorised absence not exceadmg 20 dgys

iﬁeluding % days unauphorised absen_c::e far personal
reasonssy Absence of half a day should be reckoned
as half a day onlye In the case of female casusl
1a bour a period of absence of 4 weeks (in addition
to 20 days authorised abéenc:e) may be gllowed for

o

maternity purposeso,
c) 0, completion of works or for non-availabi-
l1ty d‘ further productive work when casual labour

ages ‘or in regular scale of pay of 1/30th
W9

on daily w




TRUE COPY

ATTESTED

¢J? 0. ;Saxz

Advoc“

L

g

te.Hﬂ

_‘é

b

W9kl

of the minimum of the seale plus Dearnesﬁ-allowan@e
is discntinued and employed later when wak is
available such gaps in 'service will not @ount' as
breaks in service for the purpose of reckoning of
contifiuous service of.120 dgps as the case may bey
&) Non=performance of work on days of rest
given under the Hours of BEnployment Regulations or
under the Minium'Wages (Cént&al) Rules 1950 and on
days Qn'which thedestabiishmentFemploying the

|

1 ebour remains closed does not constitute a break

nor will it be counted against the limit of twenty

days referred to in (b) sboves The term ‘authorised
absence!' for this purpose covers penm1s51on g;anted

by the superv1smry official in charge to be away

fran work for the period specifieds

De Notice of Terminati on_of service:

‘ Except where notice is necessary under any
statutory obligation, no notice is required far
temmination of “service of the casual labours Their
serviees will be deemd to have been terminatéds
when they absent theselwves or 6n the close of

the day.

Casual labour should not be dellberately
dlscharged with a view to ecausing an artificial
break in their service. Where casual labour have
to be terminatéd due to non-availability of work
for them the unit for their metrenchment will be
that of an Inspectors. Casual labour diverted fram
one unit tbuanother will rapk junior most in the
new units On projects, the Executive Engineer
will be the unit for retrenchmenty
Ej Entitlements and privilages admissibieia

to ecasual labour who are treated as

temporary after the completion ef 120
days_continuous_serviees

e 10
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(a) Casual labour given temporary status zmm
admissible to temporary railway servants as laid zZzm
down in Ghapter XXIII of the Indian Railways Estabe
lishment Manual. _mT'hé entitlements and privileages

- admissible to such labour also include the benefits:

~ TRUE COPY
x ~f TATTESTED

~ Jr
N

of the Discipline and Appeal Rules. Their service,
prior to the date of completion of 120 @éays cbntiné
uous servic e will not, however, count for eny
purposes like reckoning of retirement benefits,
seniority etes Such casual labour will also be alle
owed to carry forward the leave at their eredit to
the new post on absorption in regul ey service,

(b) Such casud labour who acquire tempora=
ry status, will not, however, be brought on to the
permanent establishme nt unless they ére selected
through regular Selection Board for class IV postsiy
They will have a prior ¢lazim over others to pemae
nent recruiitment and they will be cdnsid&rgdﬁfor
regudar employment without having to go through
employment exchangesy Such of them who join as \
casual labour before attaining the age of 28 yrs@,‘
should be allowed relazation of the mazimum age
limit prescribed for eBass IV posts to the extent

of their total service which may be either continue

2R L. Saxenacus or in broken periodse

Advocate. High Courl (¢) It is not necessary to create temporary
B-3665, Rajaji Puram, Lucknow. " .

posts to accommodate such casual labour who acquire
tiemporary status for the conferment o attendent
benefits like regular scale o pey, increment etce
Helf of the service rendered in temporsry status
ﬁtef 14141961 by such persons before regul ar

absorption against a regular temporary/pe manent
EoR 11
[ X X



TRUE COPY
ATTESTED

Co“ @p,ss 1v posts which bec ane available upto 31.12.82

Advocatc'

3665 B““\

tﬂ\‘

h&

e 11 fo]o

post, will qualify for pensionary benefits sd%jéci

to the condit ions prescribeéfin this Ministry's

letter No. E(NG)IIT8/GL/12 dte 14,10,80, Daily

rated casual 1 aigéﬁr ordla.bour‘employed on Hprojeets;
would not'} however, be brought under the purview
of the above orders ¢ “

(d) Casual _iabou'r who have acquired tempo=
rary stati;s”and hare put in three gears continuous
service should be treated at per with temporary
railway servants and granted Festiwal»&dvanc:e,@lood
Advance on the same conditions as are applicable
to temporary railway servants fro grant of such
advances provided tke y furnish two surities from
permanent railway employeese.

(e) Casual labour engég;ed on works, other
than projé‘c:gs; who attain temporary status on
completion of 120 days continuous service on the
same type of work,; should be treated as temporary
employeeé for purpose of hospitial leave in term's

of Rule 753(1)=RIs "

Fe Absorptlon of Casual labour in regul ar

cacancles:

(ii No out . sider should be appomt ed to

and all such posts should be filled only from
amongst easual labour and substitutes Exceptions
may, however, be made for appointment of outsiders,
on compassionate grounds or of sportsmen or of
artists or where under specific orderw of the
Board such recruitment as in the case of filling
class IV vecancies in workshops is permitted.
Nobes= 2?103.13 I‘iff%ﬁdvigaﬁﬁéezxtgnglii‘%é% vacs

-ncies from amongst casual labour and the
rest thro ugh the Employment Exchange.

(11) Casual ‘labour employed on proaects
ee 12
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should, as a ruie, be appointed against class IV
poSts thea may be required for operation and |
maintenance of new assets created viqﬁ new lines,
conversions, doubling major yard remodélligg, etcs
ise. the posts shoﬁbd be filled exclbsively fram
casual labour who had worked at the project stiages
An exception dahn be made only if there are open
line casual labour in the area covered by the locgk

recruitment unitss of the Inspector who have worked

~ for longer periods than the casual labour en

TRUE COPY
'ATTESTED

, Advocase, High Coury |
ﬂhﬂ%&u&qﬁimem;Lm*mnu

constuction projects.

(iii) The casual labour should be screene
ed for gmpioyménﬁ by Sereening Committees and hot
by Selection Boards against wacancies to be worked
out after providing for anticipated surpluses.Such
screenigg committee should include an officer
belonging to SC or ST. )

'(iv)'For the purposé of screening end
empanelmené:of casual labour a Division should be
treated as the unit for all depértments,

(v) After working out; ﬁa@ancies for
recruitme nt in this unit, all casual labour who:
have put in é minimum of 120 days @ontinuots
service whether on the open line\in the division
or on adja@ent construétion projects, should be
listed for screeniﬁg, the seniority being fixed
by reckoning their preVious spells of employment
on the basis of such comulative agaregate servicee
Casual lgbour who have not been ge-angaéed will
also be considered for empanelment)screening based

on the le ngth of their employment prior to the

date of discharge if such discharged casual labour

who had eompleted 120 days continuous service, and
hed been discharged due to the campletion of work
" | e 13
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TRUE COPY

"ATTESTED

¢f€.(l.45axzna
Advocate, High Court
£-9665, Rajaji Punam, Luckao¥. (yfi) As bong as it is established that

5o

e 13 4
and hes not been offered further engagement,

approach the adninistration at the time of screen-

sty

{vi) Casual labour who have not put in
120 days continuous servic e, but who have over

120 dgys of service in broken periods may also be

screened if in the seniority list of casual labour

maintained in the unit, their juniors become

eligible and come up for screening,

Notes= Since casual 1 ébour in hot weather
establisiment such as‘waterman;pnnkha-

pullers ete. are generally engaged for
short durat ions during summer for period
not exceeding 120 days, the question of
granting temporary status should not nor
ally arise. For regul ar absorption, they
may be screened alonv with others based
on the total 1ength of their serv1ce

as casual labours

a casual l;bouf has been enrolled within the age )
1imit§ relazation at the time of actual absorptiong
should be automaticg and guided by this factors

In old cases where the age limit was not oberwmed
relazation of age should be considered sympatheti;
¢ally. The DRM's my eXercise%such powers to grant
relazatlon in age llmlte |

” (v111) ‘Casual labour engaged in work.
charged establishments of certadn dep artments who
get pramoted to semi=-skilled, skilled and highiy

skilled categories due to non-availability o

departmental candidates and continue to work as

es casual employees for a long period, shall

[ et o ] [ = =]

straight away be absorbed in regular vacancies
in skilled gpooes providéd they have passed the
requisite test to the extent of 25% of the vacanci-

eee 14
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es reserved for departmental promotion from the
unskilled and seml-skilled categories. These orders
also apply to the casual labour who are recruited
directly in the skilled categories in workcharged.
establisiments after qualifyingk in the trade testi
(ix) (a) Yhere casual labour who heave
put in six years service whether continuous or in
broken period, are included in a panel for appointe
ment to class I¥ posts and are s«<ent for medieal
;eXaminatien for first app:ointmaat.to regular s;erv.ic.el
the standard of medical examinatiom should not be \L
the one that is required for first appointment but

should be a relaxed standerd as prescribed for re=

..,.,a-u-—-nﬂs——-u:—w-

,,,,,

on medical examlnatlon, unfit for the Iartldz‘ular
category for which they are semt for medieal exanma!-

.

tlon despite the relaxed standard prescrlbed for

A -

re-eexamlnatlon may be considered for alternatwe

category requiring a lowere medieal classifieation

TRUECOPY
ATIESTED

subjeet to their suitability for the altern aive

category being adjusted by the screening o:anniitt:—ee',;

. e —— e
—p————— ’r

" to the extent it is possible to arrange absorption

‘ WQQL against alternative posts requiring lower medieal

classﬁlcatmno
’ L’ 5axma o Yegesd - : -
Admate. High Court ( é.) EXcept in the ecase of emergencies like

E-3665, Rajaji Puram, Lucknw
breaches or accidents etcs where wages can be paid E

= WY {416} at a higher rate depending on the awailability of

lgbour and other cireumstances, the casual labour

employed on mad railways falls in either of the
following categories, namely s

I Labourafoverned by the Mlnlmum Wages Act
ﬂ (Centx: €sge .

1) those who are employed on road eoa‘
zﬂl“:}]q
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construetions or any building operat ions;
or - '

ii) those who are employed in stonge
breaking or stone=crushings

ITe Labour not governed by the Minimum Wages
- hetl | i

b) Labour gowermmd by the Minimum Wages
Act.(Central) should be remunerated on =
i) é“maily vatie aseertained from the
local authqrity or the State Government concenned
where necessary, - o
ii) If such rates are not availables aﬁ;1]30tﬁr
of”théaminimum of the seals of pay plus DA, applica
‘J f tion to corresponding categories of railway staffs B
and
iii) _If either of the rate of weges erriveé
gt in the manner indicated in (i) and (ii) above
happens to be lower than thé minimum wégeé fixed
undef the Minimum Wageé Acty then the rates fixed
by the appropriate authority under the Acti)
c) o Labour not gowerned by the Miﬁiﬁum Vages
Act is to be remuniested on daily rates to be
ascertained from the local authoritiex or the State
Govts, éon@ennee: | »
Notes 1) When thére are Municipalities and they

.~ have fixed local raties, the rates
ascertained from them should be

TRUE C OPY adopt edis

ATTESTED ii) Where there are Municipalities, but

. _ ~ they hare not fixed the rates, the
: raties fixed by loeal authoritjes
(Distedéet Magistrates, District
Collector, Dys Commissioner or the
State Gorts)

iii) It there are no Municipelities at. - |

- - places where gasueal labour are em 10;

CR. e, é'axaoza ed, the procedure as indiecated in{(ii
Advocate, Bigh Court above should be addpted.

E- .
3665, Rajaji Puram, Luskao, iv) Where two different rates are opera=

>q7 ¢ (A1 - Live one fixed by the Mynicipality
% @ and the other fixed by the loecal
' : giwil authorities, the highér of the
two rates should be addopteds

‘006 1 6
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If such rates are not available, they
are to be ranmerated at 1/30th of the minimum of
the scale o pay plus DA applicable to coerresponde
ing eategories of rai}.éjé,y s‘a;.aff.fi'il
a) For specialised labour such as Earthe
moving Bl ant drivers, mechanics, drivers, rivetters,
dollymen, heaters, bridge sorangs, bridge khalasis
etes for whom local market rates are not available
and it is not possible to recruit them at tle daily
raté derived from the minimum of the appropriate
authorised/Revised scale of pay plus dearness allow-

ance, special rates my be sanctimed by the General
Menagers in consultation with the FA& CAOs.

e) (1) Powers to fix wages with reference
to the deily rate derived from the minimum of the
appropriete author is;fed) revised scale plus d’eénneSss;
allowance, in cases where the local market rate is
nor availabl e, shall be exercised by the Head of
Depttis coneerned in consultation with the FA & CAO3
w (ii) In special cases, where jusiifie{ii,',.
the Gemeral Managers/Chief Administratfive Officers
may fix in consultation with FA & CAO a rate upto
33.1/3% in excess of t het prescribed in the Minimum
Wages Act or the rate prescribed by the local autho-
rity, cases whefe the increase in the rates over
3301/3% is consider@d necessary should be referrd
to the Railway Board for decision with full justifi

ation thereofi

Noteg= In order that the rates fixed by the locel

. S aut horities from time to time are not lost
R, C. Savena sight of, a review should be undertak
Advocate, High Cowrss everry year after ascertaining the rates

®-3665, Rajaji Puram, Lucknow

from the local authorities or the Sgate
Govty concerned.

He Passes & PROs:

1) Casuéllabour are not entitled to pass-
~ es and privilage tacket ordersi

ii) Peases to casual la bour are admiss'_il%e
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on recruitment smd discharge in cases
where such labour are not available at the
site of the work and have to be recruited
from pleces for away fram the site of work
in the intterest of the admlnlstratlon.

iii)Casual lzbour who attain temporary status
~will be eligible for passes and PIDs as
admissible to temporary railway servantsy
They will also be allowed to count their
continuous service from the date of attaine
ing temporary status for the purpose of
post-retirement passesé

Holidiays for casual labour: .
A Gasual labour who have sttained temporary
status will be eligible for 9 holidays ineluding 3
National Holidays and where it is not possible to
' | ailow staff to avail of the holidays, they will be
{ eligible for compensation in lieu thereof as in the
case of National Holid‘a%ys.';sﬁ

- ~ Je . Free Medical treatment an d Free Diets

Casual labour may be given free diet and

free medical treatment in railway hosPit;als/ dispen=
saries in connection with injuries sustained in
accident cases. In other eases, they are not ordina-
rily entitled to xﬁédical facilities applicable to
railvay servants, but when they are employed at sites
not within easy reash o non-railway medical facili-"
tiese or when the nonerailway medical facilities
are grossly inedequate and it becomes necessary in
the interest of the administra{:ion to guard against.
the risk of spread of seasonal disease in an epidemic
from particularly in the case of large projects, |
 casual la bour (but not their families) amy be given
medical fae;iliéies and concessions inwrailway hogpi-
tals and dispensaries both as outpatieents, and as %

inepatients (as well as at residence in speciel
circumstances when the patient is cafined to bed)s
Preventive treatment as for mal aria or control of.
other diseases in epidemic form may please be given
free of coste.
' Sd/- Dwarka Dass,

x ‘ ( : Jte Dir&ctor Estt, (N(),

o /- Ra.llway Boardi:
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL (CIRCUIT BENCH)
_ - LUCKNOW. - :
APPLICATION NO.  OF 1988 &
Mahesh Prasad & others Poes Applicantsys:
A i Versus. |
.,i Union of India & others cese Respondents.
Encloser Nos &=L
| _ NORTH EASTERN RAILWAY
A Irue copy " OFFICE OF THE
\ e GENERAL MANAGER (P)
GORAKHPUR. . -

All Heads of Depa.rtments,

All Divl, Rail Manager & Divl. Supdt IZN
TRUE COPY All Extra Divisional officers, . ’

J ATTESTED All Personnel Officcers,

North = Eastern Rallway.

Subs Formation of panél from casual labour/
 substitute for absorption in Class IV
o eategorles. A

, ' h i i )
£ ﬂ‘a’ “.ﬂ: dﬂ“‘*’ On the subject of formation of panels fram
LA $ \eo* Casual 1abours/Subst1tutes for absorption as Class IV

)
5, B
‘,36,‘ categories, the instructions issued fpom tige are
contained in the following circul ars .=
— 4 Lilg | |
Q S.No., . This Office circul ar . Contents in brief
' Nos & Date - —
1. E/227/20/2/v(con) Method of screonding formae

dated 19¢4.78,22.4,78 tion of unit and formation
of screening committee etcs

2, Ef227/20/2/v(Con) Formstion of panel from C.B
dte 25.11,78. : substituto for abserption .
in Class VIV catogories,
. B. E/227/20/2/V{(Con) . adow=
T dt, 27.11.780 -
4o E/227/20/2 V(Con) Mothod o screening,forma=-
déted/B/é / : tion of unit, formation of

screening committee.

| 0.0'.‘42



<

. .
oo 2 ‘oo %

2 In modif ication }of all these directives the

following"further guidelines are given for formation

of the panel from casual labour/substitufes for absorps

tion in Class.IV,.c;at-egqries for tut we. These guideli-

nes are based upon the past/experienc,e and intonded
to meet out the largest measures of justice to the
casual labours

3 mlglblllty for screening:

331  For the screelnging of easual labours/substi=
tutes for the empanelment for eppointment in Cl ass IV
categeries the minimum period ofrexvnployment of 500 dgys

from 1s5.79 will be insisted upon so that there may

not be wide diver gence in periods of .employment

- between various units of seniority where period of

A i\
:
A

>

L)

D I

N

Py
Py Tk

TRUE COPY
T1ESTED

employment are less, the panel may be prepared after
snnio.r most have completed 500 'd'ays. »

382 For scheduled caste and scheduled tribe |
oand idaties the above criteria will also be applicabl e,
In case where the scheduled easte/tribe candidates
having 500 working days are not availabk® requiréd
number the relazation of 300 days will be givén for
making up shortfall of SC/ST. If fuft;her relaxation

is condidered necessary it_q-an‘only be done with

- personal approval of HODs concerned or DRM/DS concernel

of the divisio n,

3ol 500 workmg days fram 1s 59‘59 for staff

employed in quasi government administration connected

with | Railway works- i
(a) Coopefative Stores/Sooieties/Canteens.
(b) Staff conteens  (c) Handicraft centre

(d) Vendore end ¢ aimission bearers (e)Spnnts
. and cultural organisations

(f) Instltutes end Welfare Centres, Clubs,

cece I
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Homoeopat hic disPencaries;-Those quasi
governmentAorganisations ﬁi"may be attached
with the unit of personal Branch of the
Division/Hds Qrs. The stoff canteen attached

With offibes and the staff canteen attached .

aw:w‘ whth shops and Press amy be attached with kk
,bucka®% e concerned shops and presss |
Se4=1 The calculation for the purpose of assess=- g

-ment of service of 500 days in such'@ases will be

as under &= | |

One half the number of days is to be taken
upto 30140.79 i.es the date of Boardds letter Nos ‘
E(NG)III-T3RR/27 dt. 30;10;79 andrfufi service there~

 after. For celculation of the number of days in their

cases it hes been decided that the dfficers concerned
will have to ensure that such persons are given cards
similar to casuél labbur eards where the centre
service is recorded and as certified that the initial
of a gazatted Officer-in-charge of such quasi Govte
Units.

365 These who have failed in any previous

- panels s ould not be reconsidered for screenihg;

4 Vacanc ies will be filled up according to

- seniority unit department wise.

55 The screening woubd be upto the number
required-fo fili up vacancies during the current
year and to a limited extent these anticipated in
the course of“the fellowing years.

6» - The seniority will be reckrned on the basis
of total period of employment (Number of da,ys) as on
the crucial date fixed for screenings -

Tis The period of employment should be based
upon authority certifieate of senior supervisor

incharge and should indicate that it has been
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prepared with reference to nuster rolls, paysheects

and & C,L, Cards and registerss _

Y 0ffic ers and inspectors should make it a
poinf to check up the basic records and the correctne=-
ss of the seniortity list.maintained, in ﬁhe course
of their inspections. | |
9 The seniority list of casual labour should

/l be published on the 1st of January and 1st of July of

B every unit in a yeare '_ | |

10, | The screening committee will consist of

three Asstts Officers including one APOs The nominate=

ing authority will be careful about the choice of the

» Asstt, Officers. | _

TRUE C()PY 11 Screening Unit and screening committee is

AT’IESTED shown in Annexure 'A! attached.
124 Notes= (1) The under noted officers will
nominate the écréeﬁing committee g=

(a) DPO in divisions,

(b) Sra Scale Officer in Extra D1vis1ona1
. . Offices,

m. C. 5“""’; o (¢) SPO/T in xEpexk respect of Hd“'Qr;Offic'zes.f
LN*“”(Z) In the Engineer ing Deptt. the reSpectlve
AENs w1ll arr,ange screening of casual 1 shoursfsuvhsti-
tutes separately in their jurisdiction in consultation
with DPO
";'/ | .(3)‘The screengd casual labours.of the Construs
ction/Survey Organisation will be engaged as underss
(a) All the screened Class IV staff of HdJ
’ Qrs, constmuction unit will be engaged
egainst Class IV wacancies of Hds Qre
Offi@es‘vizéwaierman, Peons, Chowkidatr
etes o
(b) All the screened Class IV staff out of
" the Hdo Uzs. Unit 'will be absorbed in
ese 5
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the respective division/extra divisionsy

(4)

The following precedure shouid be adopted

fro aanduéting the screening test of casual 1abours/

substitutes,

(a) The candidate should be ealled for

TRUE Copy "

ATTESTED

GJQfCZ Saxena

Advocate, High Cours

R~3665, Rajaji Puram, Lucknow,

135

tle screening test strictly on the
basis of seniority in réspect of the"
length of service of c;L.}Substitute:
The panel/screened List should be

', formed only to the extant of the

vacandécies as assessed for the current
year plus anticipatied vacancies: of

the following year. |

The number of candidates to be called
for the screening test should»be nuch
as to get successful éahdidates equalv
to the number of wacancies as assessed
ises the screening test should be
stopped when su@cessfui candidates is
equal to the number of vaéanciessbeceme
available% In case screening is alrea=
dy completed and results nor published
the results will be published upto

the extent of assessed wacancies as4(b)s

The unit like workshops where there are no

casual labours/substitutes the men should be made

available from the near by panels who their divisior

/extra diwisional units in consultation with ACFO.

The workshop will not employ any easual laboures

144

Casual labours/Substitut®s must have

casual labour>cardaﬂahicﬂ are to be kept upto date

by the officers who control them. These Casual

.Labour cards should show complete‘record of their

ose 6
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service and also indicate informat ien regarding
various units in which they have workedv.' The
seniority shoul_d be determined on the basis of

the lvength of service rendered by the Casual

1 abours/substitutes. In addition to the casual
labour cards, the ’C,ontrolling_ Offic er must keep

a register where upto date position of seniority
is showne Similar procedure should also be followed

in the case of quasi Govt. units by the officers

who are in charge of such units. Casual labour

card should be normally prepared for labour who
have put in more than 100 days of servi e in case

of below 100 days of service ihvolves unnecessary ;

- extra work because such men, as experience has

shown, in many cases do not tnum up for Railway

job lettere.

Advecate, High Cowl 1)., In c:ase of any representations or disputes
WS Rajaji Puram, Luﬂkﬂ&ﬁ

“the decision of DRM/DS in case of division and of

~ ACPO in case of other. will be treat;;&d as final for

determining the seniority of stafif casual labours/
substitutese

164 It my please be noted that there is
canpl ete ben on intake of fresh casual labours in
0peh line by the Inspector, AEN etecws emcept in
case of emergencyilike accident, floods and breach-
es, when the casual 1 ebour (On waitking list) and
also easual labour (as per éeniority :cegistex?) may
not be instantaneouély avaiiable:‘.‘" Automatiealiy
this frésh casual labour recruited for emergency
should bé discharged after the emergency is not
with this appointmént will only be made with the
approvel of DRM/DS/HQ, the appointment which has
not been ‘approved by DRM/DS/HQ will be vieved

seriouslye

[ X N4 7



| 6/
A | o oo T oo
176 Regarding engagement of casual labour
from the seniority list/waithking list the 16th of
every month will be specified date beyoned this
reasons shoiilld be recorded in writing by the |
engaging aut horitys
18, Against each »name in panel, in the premarks
colunn technical educational qualifications, |
Special expérienc.e,_ appitute should be clearly
o | mentioneds DRM/DS's approval for Divl, Panels
‘and additional HODS approval for extra divisional/ .
Hd. Qr's panels sﬁi:ﬂzglid be obtained for deserving

men of ﬂthese panels,

/( 19, It is to be ensure that the sc_-reenihg is

N

" TRUE COPY
ATTESTED

just and fair. The appraach has to be 'principle

oriented! and not 'personal oriented'%ffrOper

safeguard are reguird to be taken so that the

empanelled lists are not tampered with. One copy

of the screened list should always be kept in the
" personal custody of DRM's/DS and the DPO/SPO concer

} -ned in his personal lock key and  copies
R, €. Saxena  Tequired to be sent to SPO's Office:
? Advocate, High Cownt 0, In need not emphasis that conduct,obedien-

B-3683, Rajaji Puram, Lucknaw, .
cey discipline, efficient and hard work are the

7:iéﬁﬁ;2237;;  qualities to be locked for. These should be con-
tinuously present for a casual labour/substitutds
to be considered for employment; The screening o
Committee will lock into these aspects before
inclusion in the panels, Even after empanelﬁent at
the thme'ofvregular abserption continued presence
of these good qualities will have to be insisted
upong-
21 The above instructions are issued for

your guidance and necessary action.
, 54/

for General Manager (P)
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL (CERCUIT
A BENCH), Lucxuow. 4
APPLICATION NO, OF 1988 ,
o Mahesh Prasad & Others coo Applicants.
,-J\ t | | Versus. ﬂ _
. x _ ' Unlon of Indla & Others ‘00 Respondent s.
Encloser No. A=H
A{. o Noz"it,ﬁwbastern Raz.lwgg_

- B S 'OFFICE OF THE
No. E/II/227/Screening/84 DIVISIONAL RAILWAY MANAGER (P)
. _ . o LUK NOY DATED MARCH 22nd,1984. .

COPY Ail TIs/SC Is/SC Is -

| TRT\'){EESTED ﬁlfNSg;‘/, él\?s (,ijN Division
A ,

Secretary Guard Running Room/LJN GKP
CYMS/GD GKP,CPA,MLN,JEA

Reg.- Screenlng of casual labour Substi=

tutes of Traffic Department for
' regular abscrption,

s . "= o ym

It has bee decided to xmmxhenxtxh#
hold the s:cfeening of Casual labours/Substitutes of
Traffic Department for their regular abserption in
C.laé,s IVKC;ategorieso{ _ |

" You are requested to send 1sest by
15441984 positively the list of Casual labour}
Substitutes ad are Safaiwala who has worked or
\:Jorking under you. end have put in minimum period
of 500 dajs semic;:e for General G.‘andidaﬁ;e§ zx amd ;
300 days service for S/Cy .8/T and S/Wala candidates
as on 31,12.1982 either broken or continious’ in

the following profo rma g

oo 2 .




- 2 2 ce
Sl‘, Name J:ather's name Caste, in Date of Da;e’d“’ ;'1:'5;
No. S/Shri S/shri . case of §/C birth engagement
o i e e e - - SZTLS31<7§1a e '
1002 TTls ST IIIIIIe T

- o w» TR ww W T M e e W W e T @ eR o @ O 2 o e e

Stat ion where Total number of working days e
last worked  broken/continuous as on 31.12,

W G W pay T e AR D TE op aE o W VEH gl ar s W UE gy S =0 e

It will be your personal

" the casual labour record =nd cert

_-_-—--._.—-n—-*—---w

1ther , REMARKS
1982 .

responsibility .

for showiﬁg the number of -days .of engagement from

ificates, am the

list should be forwarded to this office under your

personal signature.

« nly 1 lidated 1ist coveri
ESTbD ‘ Only lone consolidated list covering all

AT the eligible candidates should be

sent, and a

certificate should also be given thereon that no

eligible candidat.e has been left-~out.
No indiwidual applieation will be enterta-

ined from Casual Labour/Substitute for Screenings

A.dvocate. High Courl - Number of CL/Subs. will be called for

B-0665, Rajaji Puss™ Screening only 25% more than the number of vacancies

‘ according to senior far which hhe
. Z Q%‘é - formed.

panel is to be

The intimation for calling the candidates

for interview will be given by their senior

subordinates who will insure the correctness of

ealling th_e aligible candidates.

It sholuid be made clear to all can_didat:es'

that a paif'el of screened candidates will be formed

according to seniority based on working days, equal

to the number of vaecancies, if found suitable by

~the Sc,reening_»C‘:ommitt.ee-‘..

All candidates should be

intimated that

they should bring original certificates of date of

birgh, ( Caste (Incl ) of s/c, S/T,

e

Se Wala) and

e 00 3

!
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working days at the time of Screeninge
sd/- x x X
: 24435084
for Divl. Railway Manager (P)
- Lucknows - .

" TRUE COPY
o ATTESTED

2R O, Soens
Advocate, High Court
- B-3663, Rajaji Puram, Lucknow,

.-

4 mgm%@




H’Rﬁm Hear 3TH 1988 .
WELT FETC @uT =g — aret
| . | qTH
A gT959 375 S50 U7 378 eoem Fiaaret
. g T - 7e6 "
gatear Yo
A | gl
- do /112218 e AVST ¥€ ARURIITTA,
| _ o ETHF 1GAT8 30~9-85
- B g9 griesy. TAtem,
fHEn ararara Tatem
WA 3HNm/ATPT JTae,
; TS §0, MVEBT, TETYT, Jomdr,,
| COPY  T¥ aT8 #reee/ ST, Mg,
TR'S{EESTED - vhear Wge/mMvsT, MreeTye,
Al - BTOHTROREO/ ST |
arfvrey g giearss |
PavTa: - Jrarar TR 2 Yoo Yy asHe
, I 1§ ggna Tagiea &5 1A WRIGTT |
#\ mmmmm

a . HcH:i-gm FTUTR &7 SORCTs 05 AT 22-3-84

R = Saxena T eeeeee : -
Advocate, High Court ! < e . . o

R-3665, Rajaji Puram, Lucknow. 31;rﬂ'zr1q; 73 ¥ gerrers ¥ ug Tavfy feur wWr e

To ararara TodrT & g Wl astege ot Tt

WHL—% . ot AT :xr“z:m" wren 19gu ¥ grar geartan ot At

| a1z ¥ wtwm ot & w8 o ot ararm mﬁ*w} ¥ m'u
GE gy fear wre ¢
s 3T FTers ¥ aTere feAtE 15-10-85 7F

fatvom o7 ¥ v gt dgae dWesusdiTIc T AT €9 @y
FoHTTOE AWTS aTh ot 5@ sTared o W 1 Iw gt ¥ Yo
Yo Yo/ aeelc/ASHTqE FITS aTAT ¥ 31-12-84 T
$aEa o1 Teaw q¥ ot ey g emraTe wET Tachlan ¥RE

g8 ¥t aetuarew ¥ ateien Tear wrv I
| c——m 2




bl

| =z 2 ==
- =g arfa ¥ Y=ee = 500 Ter
o. yegtaa aria/sEgtan sweTTa = 300 Tew
3- gediese WeTs areT = 300 o9
~ §aT Tew grerar e 89TE STe -
1- FATE
2- Vg /IS BT ATH
3-  Tq@T @7 A9
e gar pret wet g@han faty as’r aTd Taur |

5- %swg‘faa wrTa/3 E‘ﬁ Wﬁﬁ/’ﬁtﬁr aﬁq‘:
% um ;mm- cm

WG
som 3agta ot fafg
sfem a4, Teaw st Faty
120 feq &t srare ¥@T T av ¥ ot ‘Fa‘fa
31-12-84 @ ger oTd Temm
V- FTEW no?{‘!‘a?wasry Tea®) a7 doaw |
12-  Teogoft 4 o |

I yem gt artersg ot oieaTeR sget
7T @Y W ey ¥ Tow # ow g€ ) gaeT T
31=|2-84 WTAT STH ] ot »aff 31-12-84 & Ow 7T 92T
& g9 oiew avd Taty Tasrem T aTerTe ENIT )
Yoo dae e aedreae ¥ outeE mTeT oo

o7 578 Team 5T §COTTT FTUST o8 eEm mmﬁa“ra

ghr 1

oTs estie)Y ot eeaTehdty gleal et T =H)

guTeT o3 ¥ are Te ow o1 orh s H‘c’ %M' ag"r‘e'

54 wTarey &1 W oTd | | |

YeeteY ¥ cotewm g aw STERTTA ATeY At
ol - o |
widT eg Y=tel o gerd ory ot FEAT e
smurtest ot & et 'TTW 9T % gery Iv arh arH
%‘s‘:‘ﬁﬁ Al i)

AT mvd‘i et 3t g wwie oy Jegr 9rg T8
| ——2



mmem et o n on um

&/

== 3 ==

) ‘ : o : : . e
STTAT BT sarer Wi e d=siee) o7 U ard foaw

v STETFIen qetanr w0 ¥ Tewg 98 ¥ serar &t @ |

auen aTe vestieY oF glow ¢ fzar wrd 1% 3wr
wridn 3 @y ard feaw 3 mpT 04, wetnta ¥ T
vd sTia mareT o3 i¥aw smglon ariosgaiad a:m"i'a/
aﬁl‘%‘aﬁa o ¥ et AT FET & e A oYy e ¢

g0 x x X

g OUEW X0 ARG KTTE,
WS |

Qs

& ao ax.ma

Advocate, High Court
E-3663, Rajaji Puram, Lucknow.

=



68

W T 3T gITETS HTETHevT 1Aide Yeal, TRTES |
FTUATYS Hear HTH 1988 -
WEIT gATE aUT ¥=g — aret
'* i) |
| giaas a15 3TSAT auT 39 — miaaretmT
y ; ' | HrE mar-sf-‘?
qaTTae_ Yol
aTaTe
HO 8/11/227/8 AT ooty Tew Y7 gE-ETELaTIHE
© grovara/ss - . 40-12- 85 i

¥ TRUE COPY w7 stfiss/sTaye saeis, a
- ATTESTED ' w&, tver, mrege, darat,
' T gaT arivrey fadtes/aEs mré% |
| BHFT ATATAT TR /FRAS HUBE |17

feTa: - Ty ¥ gl doft o’y
S ég’%g‘f;g%%@ﬁ i 3%'1@':

g, g s o -
- S v ——— - o G

R a;ﬂfﬁc":\"‘ o Trarara Tewn § areies giuet/aeeeiede mwz‘it’m’r
2685 ﬁ,;v puse® #r ?:q's“r’rvw rYEm Tedie 27-1-86 G 26-1-86 & WvET ¥
Wt TR0 8 gr do g0 srufen ¥ atar fafrm S X o
24, é sgteet GHTAT e aare 10-2-06 7 st

7«\ 7 Y et o

oz agtdal ot gt ottt pu Y arg ¥ 3T erieh
| ?ﬁ?r‘?ﬂ“l reter ¥ wienten e ¥ fow ¥aw gaer et Yor wTg|
grarara Taetem/darge Yard, eleor e avsT,
Rpta affem Meage W J{Eﬂf&ftﬁ/ﬁé'wv,ai?;@'? G,
gartaAmrdr g ek ¥ adra srde seotda) st wid
qtar ¥ 3t corr ¥ wheaten fear onwT wwle aeroeT @t
#t wieom ®7 To¥ or¥ ¥ g=¥ 3wt gloar we ﬁarrtrrﬂaii '
groe &F et ® |
Y=Y 7 g2 off glaa o ¥ e s Y ard %
et % .cmm” gz, 9ria &7 gETvT oF,s=ntaly o geTvT gn
geeg ¥ eI ahet ¥ e e e eYT
. 10-2-86 aﬁ mﬁ‘w‘?ﬁ e TT ¥ §T¢ #T8 S(Bﬁ?%ﬁﬁ
———2



67

== 2 ==

TRTETT AT ehh ) mm% Fefra ot Y=hde ord or o
% ar oTdea U o Tatud ¥ glow oo arwet st

faederet gt

Frar ST aradt ¥ 1

B0 x x X

§ avEw ¥4 NEETS TG
A |

TRUE COPY
ATTESTED

d?. a. <Sa¥z»ia

Advocate, High Court
R-3663, Rajajl Puram, Lucknow,

™~

| g
/s ¢



W T BT puTTETaw afereevT calpe Area:, oETS |

FTHTTH feaT  uTH 1988 -,
: v ’
wRUE COP
TETTESTED
JIRIT JUTC auT =y — S —
| - T
giags 919 T84T qur =9 -e- ¢ Tawiowr

. l - M- | :l‘-o o .'
- @@9*2 | o afee e |
| | | ;awcﬂ‘; Bigh C":;M rieare™ o8 ar‘frr-’a T aretems sias,/
/(\ M“’ vl mewciege ot wtidn TETIY &t Teai® 27-1-86,26-1-86
U 20-1-86 ¥F 27-2-86 ¥4 8-2-86 T ‘i"ﬁ‘iwz‘r ¥ woo g2,

ST TI0TTH |

givarad a arivreg Toury ¥ srstens o THE/ ASHCT
e o7 WA CRYETT ot TeAi® 27-1-86,28-1-86,29~1-86
5199 8-2-86 ¥9 8-2-86 B g5 mwiwla wITAT T ¥
| oo TTeaTed B8 arfered feTr ¥oggd ot ¥ aeY av
—agFiy Taghen ¥ e faee Tae7 goTe ¥ 1 5% a9¢ wvse ¥
éJ‘/% ge=tn/meTae ¥ Tein 11-7-86 ¥ ATEIT sETRT HMIEA
| gTea ¥ |
- ga W fore ¥ Tofowar oeter ¥ arerTe ot
TPeare o arteTsy TaeTT 3 e e Y e 9
T HgEted ot ey ¥ faar ¥ 1 @ st Yobeear dovt
v-2 v -3 ¥ awa @ 3= oleatem farTrr 3 Uew ov qar
o sYor ot &1, §-2, ®#-1, @2 ¥ wew A 3= arteren
y Tamﬁ'&aﬁw TET ST |
- | yogtan arfa ¥ oridera @b qer asw'&« & 120 ‘Taa
37 srdfcay ath WAl & o Wi fav ary o wElen
ared ¥, T My & aeo=a fear ardT 1 3go wReria
o7 Ardere ¥ O ¥ aea a=a TarX ¥ ave ofg aTavas

-— 2



25- TTHTETT

TRUE corY , - 7)
ATTESTED | T
M at ﬁwn“r FTared ¥ wremm ¥ qer fear ar%mr I
R, C. Saxena .
_ Advocate, High Court Arorsa_ Faf
- &-3665, Rajaji Puram, Lucknow,
gofo  amm T Ttqar mvere | ardema | oemiatderd
. Jeaw
‘ahene
adsft | | |
TTH RO/ NTGT 1-7-56 2700 °
T FATE s 25-2-55 2228
T WlEFT  QTTA/ATTECAW 31-12-57 2189
i 4- OTY a7 Gvs WoRloT qpvdy ’e 17-9-57 2128
\‘ 5- g &= . Roo/TegE  10-11-55 2080
6- THIT gaTe TaareT ey fmaret artAAWIT 15-3-60 2077
7- @AWY GUTT staTo SawdseTgT gto woumtfro/mo 17-1=57 2068
8- TuGE GrCH Stia g ' ﬁﬁ’r@ge' 2.2-55 2002
5- fagar yare e aTeE e 20-8-§56 1985
10- Tega-11 way - wreonftoMbgT  20-8-51 1909
|- HIGTTY HELH BETH »» /ACG0  8-10-50 1890
12— PRty AT et v l-l-6! 1887
13- J0 e, 1Yo e arta/AET 822-51 1863
14— AEATE AT TETE garia/MevaE  12-11-54 1856
15- #T0 grata I wEE TOFHTO/FON0  20-10-58 18Lk-
l6- Tataary | feeTe @ arfa/dtoige 18-5-57  184C
17- ®TT g efte g e 18-6=57 1821
18- a0 &fis 7o gar R0 o/AO0  8-10-55 1gle
19- @ o=z THaT  a=ed fmaT s MTETYT 1-1-57 1817
20- Y FATT GAT  EUTH ,,/@CR0  10-1-58 180C
21- Je9T GATT WET  Teg garfa/meege 1-7-60 1785
22 siETR ¢ e meT Toe ,» /FECTET  20-2-53 1780
23- geeir gﬁﬁvm ,» /BTG u4-5-58 1778
24~ AYO FEET ato greta artaAET 15-6-58 1772
Ficecl FATTH/MeEgT  3-12-57 1750

———3



»

26~ IR & T
27~ $¥§¥$§ : AT
28- dria gare Twest
. Jear , |
29- 3twreTd THeT  TTHTOTY
30- STEETH gaT
;El— HifraeeT To
32 fema TAwTeT Tht e
» , Taarer
33~ TTHECE . A
34= TTRYAT qTT AT TR
35- elearne FRET AT
36~ To=aTerd g=aT @
37- &THC CTHgEe
38— HCTTE FaHeTE
39- TSt CiE T
4O~ Breard g
L]- WTHT@TH anaaq
 u2- A Todd tegeTH
W3- rEYeTY oTneee
Yiu- tumeT SFTT
45— méara'aﬁr . ENgIeeT
b6~ TTTEATY ATCE
47~ TTHETH aTRT
lg- TTRE  FWTE
49~ #IwRT FecRTia TTHATS
50~ TTHSAT erateigs
51~ TTAgRT TratagTad
52 oiwet ¥Ud BT TTH
s3. Tayta gare  TraTAE
Su- OTTH SHTE e
55— FEHTHATE te=f
56~ EuftaeeT o gretd

TRUE COpy

ATTESTED

K.

?

axena
Advecate, High Court

£-3663, Rajaji Puram, Lucknow, '

0 0/FOFI0
garta/darge

woytfo/muer

garia/darge
ys /UIETY
., ATt

gTia/ITICTR
v» JhErHt
warta/ Aart
arfa/arauTer
TCoNEh o/ M TagY
ot/
veoadr o/
ar /AT
»» /TOET
TS onefro/mtesT
v» /ST
garia/daTge
garia/AETT

STRTH OTed TROHEO/THOgT
weTed arRT arta ATt

maria/mvsT
womdro/tage
warta/seeTsy
garTa/dtarge
»s /IVTETYT

T oHtr 0/ MagT
garta/drarge

Teosro/aToNG o

| =7=56
1-1-52

|5-2-56

30-10-55
31-12-58
12-1-58
8~1=57

10=2~56
|-7-53
6=-10-49
[=12-856
I -8-5k4
21-7-54
2=1=52
|5-3-57

7-10-55

J=11-49
|-1-50
I-6-58
5-1=57
I-11-60
28-2-61
1=7<67
10-6-50
2-2-57
3-12-56

 25-3-52

12-12-59

1-7-55

5-3-59

15-8-55

T34

1729

1727

1725
1723
1717

1710

1705

1699

1672
1670
1656

1643

1627
1626
1625

1617
el

1614
1603
1599
1599
1587
1582
1582
1665

1554
1547
1539

1538

1532

e 3



TRUE C ()"Y

\

' Advecate, High Court == =
&-—3665 Rajaji Puram, Lucknow,

57~ TTHITET T THBET garia/meegy
56— FEET il vy /TR0
59- aTRTA g »». /NETTSY
60~ s TaaTy TweTiHe . /MvET
61- TovE et Teary et
62 TR AT JETE AT/ MET
63- TVBT= 910 gITETE sfto waTia AT
6k~ S EUTH comTa weogtfro/MrsT
65- ToRE gATT TR @ .. /TNCERDR
66~ TRT= W wTgw T,

67- STEETH  ffs¢ garta/Merg
66- daTTH yirta mere arfa/stver
69- ST JATT W FEoRtt 0/ oge
70- ara fede  arems garia/aevTsa
71- w5 arg S@AT gare ve /TVET
72- sftudt uraeta Gt i
73- Teta JETE garta A
T4 T o~araTe TreAeTawaTe /98T
75— @Y aeft ares et ariaAerdr
76- miT FuTHine garta/Mecer
77- drfa ;aTe emHaez arcteaerAmvsT
78- AY0 Ty 7 wewme  gartasdarge
79- ivdea TWaT  gear gET ATt/ ATIRCTI
80~ WTTT AETC  @tad s /RETHT
81~ TTHTFMY TATNATE  SRE/TGT
82- WUt dfree )2/ THOgT

83- ey o erw@ers ,,/MvsT

5~ ATUTTTH CTHETY aria/mvsT
85- FHAT FATE ToaTrae veontro At
86~ atam Toite  sYearw garfa/dfarge
87- YGET AT TR ., /HTETET
86~ MRARKTECTY  XRWERW FECTT ArTA/TIvET

Kf=teed KiSin
89- JuT=g caTary nar?a/ﬁ?rtgr

90- TTATTAT JaTc TTETig

20-7-57
30=5=54
31254
1-1-53

?*&3&?&/#TQ§?‘%=E 24-9-58

30-1-5]
12-6-53
8~12-56
15765
2-1-52
12-8-54
1-2-55
18-1-54
28-7-56
1-3-55
6-2-14]
Fel=52
25-9-5
25-8-52
20-2-58
15754
5-5-57
15-10-55
1-2-56
|-1-55
27-7-50
20-9-55
15-7-58
8-10-57
20-8-50
15-7-60

10-1-56

30-1=53

1522
1521
1515
1507
1494
1493
=
1473
1470
1469
1456
1455
145k
1449
1448
14143
34
1429
1418
1413
My
1410
1406
1403
139
1394
1380
1379
1378
1378
1370
1388

1358 .
1354

—e—— 5



.

TRUE COPY

121 -Toetr guTT gTvE
}22-cgragta Irar
1&23~§TW

Veu-gdrta mare Tagr

| 125-¢TH AT arcd

ATTESTED W
axzna
Rl [T

91~ dree Trw Elilelil M‘“ﬂﬁ%@%}gg}?foao 20-8-58
92— F=AAT FATT fserasr ara L, /mvsr J4e9-58
93- HTGW JATE TYTETH garTa/aevdE  5-7-56
Iu- FEETT FETT eIt ,, /A0M0 0 25-12-55
95— TCHIRT D rrmEed | #TeTeTHTS2A080 1-8-60
96~ TTHRITT ECGiN TORTOTIOFT  1=1e58
87~ T=¢ FATH Ty gaTE  gaTta/AETge 1-2057
98~ FHATHATE AT TTaTad v, /ATETAE  31-12-56
99— TTHYCTI RIETE! »» /IBTTEY 3]=7~56
100-TTH Yer STPEIATE JUAT ,,/HTERTEE  31-12-55
104 =TTHGT et FOHR O 11-12-54
102 -STE N gATe aTH . [=7-57
103-9Y0 9EwE &TF  Wege eTF  L.AAUTErT plo-ug
|04TT0 TTHS aYo STH ,,/FTORAON  7-3-53
|05-WETEE FaTC CTAET AR qarTTA/mMvsT 245258
105 -LTHTTS TETIT » »/MOIT } =553
107-Ta¥d guTe atwet  ereTerm a*rm"r ariafierat 32561
|08-4TER gETE  Teet garta/dtarge  3-2-58
|09-3T FETH g Tmar L, /MeEgw -
110-8HT =g YT gartaAardt  2-7-60
1) s aT=a FEETS ATTA/NTTREOR 17-7-5T
| 12T SaTe FEOATETAY  JarTa/aEra® | 3-9-54
|34 gaTe Tagr  ewaeg fear ., SYST 1-l-S5

1 u3ETRT gaTe Faetar rogro/togy  25-1-51
115-9T3L FATE TR vy STHTET 12-7-57
He-gTeara ITA GETH §ATTA/ETTSY 21-12-58
117-TesteT - TagHr FEORAO/MEIT  1-9-60

| lg-Feevare Meardt  yatear gave oriaRUTATT 5456
119-TTH JRUF OT7E a=ee ™ qIvs ,,/ATATTRT  29-7-48
}20-9Y0 GeflA - ysgw veure  eeoddto ATt 31-7-60

fa99TY TTUE Ve 25-4-59
TTOATETTE ., /MIUST 4-2-56
- garta/aleran  8-6-54
ot gETg . /RIETH 15-7-58

fOTeTy gTcT ariA/aTTyR 25-10-58

1351
1351
1333
1331
1320
1312

131

1302
1301
1295
1284
1284
1278
1278
123%
i265
1262
1262
1257
1250
1248
1243
1242
1242
1225
1217
1205
1204
1200
1190
1189
1187
1186
1180
1179

C——6



“TRUE COTY

oS ptmie 7

1 5947 vedft

R. C. ‘.
. Advecate, High Court == ¢ ==
126-?2 gé’rtp"‘ﬁ% Luckioe ¥ Tdle  weosrO/MON0  5-8-58 1168
127-wqostofasare  arodtotayara arfa/mMvET  5-10-59 1166
128-TTmTE Tiie TEETT THE gATTAAWIT 1-8-57 oy
129-rremTa TEET gATC aTTA/ATTEETR 1-1-59 1152
120~ gure awt  drofiossst  garfa/eoso 27-1-56 1151
I31-8TgeTH TRy mETeTI oed . /ST 1-9-57 1151
132 -HgaATH TTHCATY ,, /HTETYT 10-1-63 114y
133-7tereTag vhased Feontfro/daTge 1-9-58 1107
| 34—STTd TTH raghaes ., /3TgY 3-7-59 1106
135-TTaeAT TTAaE » »/TIRETPT - 1100
136 -GN GUTT gAaret are gariaderdt 2u-8-55 1097
137-arta sare TTARGE RRAAMNVST  lu-g-56 109
138-3TF TT TTH TN garta/MEta®  1-1-54 1082
139-TAeaTC yiuaTy worgroMogy - 1067
]QO-!}T‘HQ";‘;T gy arta/ATORR 2-5-58 1040
4] BTTT ATY TTHEETY PHOSHOAMITQIT  10-8-58 1037
[42~TTHGATY farmera faarer garta/@oR  1-1-58 1034
43-5TT 7T goom gEWe  gartaAarar 1-1-58 103
|uu-TTatEETET g5 are TERA/BTONACN  1-10-53 1030
us-uto e aTEa It THOTH/ F050 |~3-59 1028
| g -F=AT e FETT gred arIA/998Tge 10-11-62 1028
|47 -SITRT FaTe grerara ’» }5-1-57 1025
lue-gtadt g=dt tat  raremm PEE/MVET 31-3-40 1022
|u9-5Teps gare oo -  25-7-55 1016
150-TSEgUTT TTVE T gATE FATTA/ETOE 2153 1013
151835 TTvE @it qrves vaeRo/Mieege 1-7-56 - 1004
I 52-TTATETE Ty vs  15-8-60 1000
153-5¢T T T K garta/aeeTsg - 999
15L4-ETTaE et LT THT » »/FOFO - 999
155-3€aT TEATT CHORE/HTOH0  1-2-58 969
156-0T0T THEATY FHTHT atvy TTomIW  gria/aT81ge 1-12-55 959
|s7-gEET ¥ WYY eTF UERA/ATONO  17-12-47 959
158-TTETTRHA Ty deTetars/@o 15-4=55 955
rratearas  vEen/MvET 15-11-56 955

-7



TP S

3

p

. TRUE COPY

| ZATTESTED N I | 56
K C ‘S'mna _ ) r
© B-3665, ,{i‘;’:;c‘g:; High Couy === |
160-gTAg=E dTCq Uekeow pram aTcy  wROA/TTETYT  1-7-52 952
16 1-4HTa FEwc gheaarss ot At 5-7-58 952
162-Fa=dT FTE i + +/FGFO lse9stt o1
163-01z JaTT FETET FATE 15-10-58 947 -
g4~ | TTAFETE .e/MTET  8-5-60 92
165~ e gFw  Aria/aTeTge  11-5-62. 932
l66~TTHATTTY Foar ST gEeAsmOgT  1-8-61 929
..l67-ﬂ?0mﬁr’é et WO aESeETE OTTA/TARCAR 1-5-59 910
168-STHHATC gcu TTH vauE/MvsT  25-5-58 905
e fakvaet ATC FATTAANCET  18-7-60 905
) 70-B4GTET HATC GIGEL gria/maeTgy 31-12-54 903
171-919% oaTeT vERa/TgY 27-1-56 890
/ 172 SRT=ATET FATC wEe= T »»/TIUET - 888
\73gteT gaTe 0 CTAWUTA ., |5-3-56 88l
ggoatia ¥ s el
i Tam o Rwra P B I 1 115
GECl) el -
1- HATET | TToed qria/TosT I-11-55 1489
., 2- TATHE | TTheaT HH/ T T F1-60 1448
", 2w orErd Aeg TTEATH garta/ »» 2-1-51 1280,
y- TTH JETC  ¥gq T ,, Awmm . 9-7-5] 1210
5- EUATY gq 0 vEeR/ATgT  20-7-3 1082
. ¢- TTH HT  emtete  artaAwrdr o luel=sto 1018
o atw qeTIr  ®THQr §ATC garta/atog  8-1-59 999
8- rfﬂnartr STEATH trr?avii?mq‘]' 10-2-58 993
9- gcgd T orer T FarTa/ Mgy QOLSTS” 957
10~ g TATE dreu Y 3{"/-549 946
|1- ACTde TG > 7-7=59. 918
12— gﬁs‘rwz FETaTd aﬁwﬁﬂrf\' 15-5-54 91k
13- JERT fues s 19-1=59 905
|h= TUTAG ECERY Wﬁ'mv |-1-57 872
\5- TTETITH geTt Y 2.3-58 826




78

‘o #Etet gar Faret/Me T Tvee I

airm“ftr/%sgr aﬁégﬁgmr;r vag_?ré Talemar wierT

rET nﬁ‘i'/atf/a?:m vH AUSH m"r/tr"roafre‘o%owo/
TS |

qﬁcﬁ ETT:; | |
| g/0 x X X
T ATEH Y JECUE JOTO
T e 0 1T
TRUE COry
ATTESTED

@W
Advocate Hfgl‘ Coml ’
E-3665, Rajaji Puram Lucmow :



UE COPY
TﬁTT ESTED

£-3665, Rajaii

N 79

IN THE GENTRAL ADMINISTRATIVE TRIBUNAL(CIRCUIT BENCH)

e LUCKNOWo

APPLICATION NO*”&-'% OF 1988
Mahesh Prasad & Others ... - Applicants
| “ | Versus. )
Union of Indla & Others  i5es Respondentis,

~ia G : Encloser No. A Cﬁ

/ i / ' ST T ST S TR s e T
; Adwcﬂe H,gh CO“" =

puram, Luckno®. . ] " 0ffice of the

North Eastern R lwax

Noe: T/AOS(G)/Shus/84 Divl. Rly. Manager/Safety,
(4), Lucknow: Dated 353,1987+

Al1-TIs 1n LJN Division:
S55/GKPyGD,LIN,CPA,MILN & STPs

.OS(T) os(s'cores)5 AOS(G) &. APO/III-»LJNe

-

Annexure I'is 1;hm list & candldataa whose
bonafide was £ ound ‘doubtful and were declared
unsu@eessful dyrmg the l st screening by Screening
;(f:.anmlt:t;ee. As such these candidaties should notl be
#e utilised further as fer vasrﬁossibié”‘.f:

25 Annexuze II cmtains the names of candidates
who have worked atkéne or -the ather stage auring the

year 1986 and are also pre~?81 entrants as has been

verified by the 'P' branch. These candidaties should

be utilised for r;égtih_g the casuelties provided no

LR/RG is on hends Efforts have been mde to ensure
that: no genuine candidate is left ower but still if
there is any swh case, the same may please be advis-
ed to APO(II)/A0S(G) for censidering inelusion or

‘otherwise. AAy- corréspondence o reference in this

regard should be made with AOS(G)/APO-IT:
3 ' TIs/SSs to pliease-ensufe compliance and

APO/II to please keep a watch on fharglng of salary
of only genuine persons, -

s4/= X X X
for Divl.Rly,Manager/Safetyyyq
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Mahesh Pds &/0 Jagannath
Rem Pyare s/o Badloo

Rem Sudhi s/o Shyem Narain
Ram Raj s/o Ram Lahen
Govinduﬁnasad s/b Mdlhoo
Kasin Ali s/o Rahmat ALi
Murlidhar s)o Dudhna th
Rem Jiv s/o Rem Dul avey

Mushtaq &1li s/o Nabin Mohd.

Moiuddin s/o Mohd. Ismail

Benveri Lel s/o Itwari Lal
Ram Nameéh Yadamfs/o Rem Nath
Rem Chender s/o Ram Kewal
Raksharen s/o»the&amLal
Abrahin s/o Allabux

Mayaram Giri s/o Shiv Baran Giri

”“‘Jagdlsh Prasad s/o Rurshottam

Ran Jlt s/o Khajanchi

Rem Singh s/o Mangal
Allabux s/o Mustafa

Rahim Bux s/o Yali Mohdy
Mansoot'AIi s/o Ali Sheikh

Daya Shanken Verma s/o Ram Dulapey

Verma
Jiwan Lal s/o Raj Narain

Sachidemand s/o Durga Prasad
Remayan s/0 Ram Jit
Deena Nath s/o Ram Dass:

Srikent s/o,Awadhoom

ﬁhagwaﬁi s/o‘Sampat
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"'*5’9" Rajafi "W&%nﬁyo Rem Sagar - TI/GD
345 ,, Idniani Khan s/o Miazi Khan e SS/L&N
55 99 Baleshwari Prasad s/o Chinni Prasad = TI/MU'B\
365 5, Mata Prasad s/o Ayodhya Pdy Tewari < CINL/GD
3Ts 59 Nesir Almad s/o Kabir Ahmad ~ $5/GKP
38: Shiv Pujan %o Srikrishna « TI/MUR
39+ 49 Chandra Prakash s/o Ram Dularey - .SS/MLN

" 40, » Rem Shen kex s/ o Dul arey - $S/MLN
41 ,, Shobha Rem s/o Rem Singh - TI/MUR
42y o, Tulsi Ram s/o Tamai - TI/ENP
43¢ 4y Ram Bilas s/o Rem Bujharat - Ti/NNP
444 4y Budhnath s/ o Rustam - _SS/ GKP
454 4, Vijad Bhadu_r_ Singh s/o Rem Raj Singh = TI/MLN
46, o4, Jang Bahadur s/o Kanhai Lal ) - SCI/i.JN
4Te 4y Ram Sagar Yadav s/o HanAk'au‘ - SS/G;?'D;'
48, ,, Radhey Shyam s/o Rem Kirpal - TI/STP
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64 45 Ram Lakhan s/o Rem Dularey - 99
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Guddi Devis
Ved Narainy
Vijai Kumare
Sunder Lal.
Krishna Kumars
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P 435 4, Vishwa Nathj

44, ,, Ram Swaroop.

45, ,, ,Remesh Kumar

46, 44 Shyam Shankers
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48 44 Suresh Chandra.

49, 44 Ram Govind! Pandeys
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL (CERC(HT
BENCH), LUCKNOW. .

APPLICATION NO. OF 1988 .

Mahesh Prasad & Others ces Applicants.
| | _ Versus i
Union of India & Others ...  Respondents;

> ' | Encloser No. A—12

T R - P

» | _ T Offlee of the
No. r/AOS~G/C.L¢ Divisional Rly. Manager (S)
- . Lucknow, dt. 20-8-87 _

/ ' TIs/LJN BNZ STP MLN NNP’GD
Ai . ANDN. GKP MUR . .

SS/GKP GD: LJN MLN STP BST ANDN
. CPA.. .. .o

Subs= Screening of casual labours/substltu-'
. ies. (Operatlng Ata/(only)

In the meeting held by DRM»wﬁth Sr;,DPO,
Srii DSO, Sts DCS and Sr. DOS it has now been
decidé&;thét,périiculais of Casual Labours)Sgbstitu-:
tes s hould be furnished as per proforma attacheds
It is, therefore, requestdd that a list of
*\ | }“, Casual Labours/Substitutes d Operating branch of
' your jurisdietion should be submitted to this office
in triplicate on the proforma attached latest by
149487 giving a certificate in the end as mentiored |

in the formate.

Enc/1.

“ /D1v1s1o§g{-ng.CM§gg§2§%S){IJ&
RUE « 0°Y
| TATTEST LD

EA»




_95

-'mdn----—-acn—-—-—---.a--.—-—-_

SeNe Neme Father's Date of first ‘
;9 ’ neme . engagement uni er ggsﬁgldf'ﬁ 03‘;-

Previous. Present Under — ..Unde; —

Euployer. Employers previous present

employer employer

T'""Z"""B“""I""’B“"’-""E""""7"~~

ﬁmmumu-n@e—u‘ommm-‘-

Last date of Authority for
- working under engagement.

present employer

as on 31 *12.87.

Certifled thai; the amecedents of candidates given as above are
unden - verfication done by me personally from the

records verilable in the restéct ive Station Masteri
NE Rly. Jurisdicati on and the leave senterity list of

Casual 1abours/uubst1tutes of thé Divisiong
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ATTESTED

'5& e é.axma
Advocate, Bigh Court
B-8665, Rajaji Puram, Luskaow,

W\

t

}



TY

WET 3219 girratas aeroeeT 19ide o=ai, NS |

STUATYS Fear ITH 1988 .

weH FATE W 3= R— aret
‘ | §ATH .
gtque 3Ty 5’?58{? T =4 ——— Heareirm
X o | e gearw 13 "

Ny 1 W ) o e W P P o W TE R

gﬁﬁ"”rﬂr N

--—n.« W T T G =S

Wgé@? TO
UUsH vF JEET §HTOk
.HO =72 1/227/:63'?% ?"‘r’fmr/ev ﬁ@ﬂtﬁ%ﬁﬁ? 28-12-87

/‘/\  wf T fadte, R nr?e?.?%ﬁfﬁ Siﬁfﬁ:m
gafTae YEd, TS AU | |

STge P
fasTa: - TheaTay ?%y_rgrﬁwgmz?g}zﬁ SIEGT

| fr’fm’m "Fdﬂr?r ¥ ordvasmegd arel s/ vEet
stmml’ ot eresta oeter Taratetern Tat, wura of sug
g¢ aed 81 fatatoy Tear war ¥ 1w avw grar A
e sTdva/yagd aTetens/eadt stral Bt oe Tadir B ¥
%% ae fetiwa wre, @90 g ‘Fa@u B ggg 9rd Tomy 3T
BTETA trﬁ‘&:r gt @ )

- FOTO ?%$ﬁ Tata WE  sTAETH
- : TR
, [ K]
TRUF Lo Y i- aa:a"r Y m‘wgr,'rmgr 20-1-88 |0-005% wm"rovo
?‘1 3{;
2= TAT ?{ vﬁverg 7 EYSET 19-1-88 10-008% waThY
| @gg vﬁmn “s—rm FTATe
Tagraar . ’ﬁ’“’E’T aar | w{v—s"r |
- ATAGTET -
i jf’ 5~ TEAS A wh—]g%,?—fr B1E~ 18-1-88 10-00s% FAIRHT
- ‘ 17;};5 T = VINTM
N/ @ ar Eﬁ'siﬁﬂ TS
N e aa-ard r,waﬁae’,msf ‘
R (. Naxena @f&ﬁr-a:a'aa‘m"r
Aduoca(f &; Courf = = = = = = = = = = == == ===~ = - =- =
m”’%”y s arar aeatdEt s g o wee st fear aru 1w

V‘\Q%’ BT Q”ﬁ‘a ™ ﬁ EoE AT ?r‘fw W%T.W’?ﬁ?&.
——2
N | :



15

- o
- - -

segtan aria/amrta aur aretems oiEe ST AETeT Fra=tt

&l ga e o 9wy ey mor e et ar-at etet et

toet erartsa atereTer eaTeT "eATion aeTer arY | 3o
garT o ¥ aara ¥ 3T eTeET Totar et ot arieh 3%%‘
7 & are ¥ #¥s earq fear spT ¢

g0 amadty
o WUET VO GEFER §GTOR
GIEENN

gat -] ~1'°rtr yefem, T-3TaT v Y gragts
Fﬁq__ | %crq? ﬁ-ﬁ- m—/ﬁ?‘é%a?gﬁ{ 3% iy Tg

2« FETIET/ 1/ FRa-TTa] TET B sTETT gl
BT gEET ctraw% TT9aT FITH BT GuT m’é'ﬂ-

3~ T 1oy /mgs-ggar Yeer ¥ sreETE ogtar
BT gSFET cé“mr 3;%:-1';556 5Ty 7T 3 TIT WY 1.

4~ €Yot T guetramvsT 8 goard Mo |

g/0 Fuaty,

T BUST YW JS-8F 10TO,
W

TRU
ATTEg r?f;{

Y
K. C. ..B‘axc’za

Advocate, Higk Cogse
E-am. Rajaji Putati, Lucknggw




Do Ak W&/ﬁuﬁx A{WSMM{ i b—%/er
'q ATTER AR C & A AA- ,@,V\Aa\ ) Lot Acro WA y
%

[ardt] ardrarz

RV R TV

sfardr [i;wéw],w m{%‘x rwyré% iaaa‘qg

=
A
e
T,

gEIA Ho @, ¢ v S { S O
| L - C - SoRUD
3 FaT o geem § At ol ¥ ot Aa(’/u@&/e;/%s% ot
( Juclrnd ek ) byedemo - T

E~ 3668, Qﬂj« 31%/@0“ MWWMM

G« °’:":‘a B s qwv frgee &% wf (wOR) wwav AL faa
Pl g & gw gaﬁgtn % aNg wgiRd @ qEA A T
T S 3 qTt aara%g‘iavaﬁat +% m 9 wwrg afew

)
)
\)’

=,
*

e T Yo
sessesscces
sescs0ccesces
o-o-‘ﬁfo-o...oo sevee
oy

S J LAk ngra at gmt‘f\’aﬁt ¥ ford) ol LAt egt T T

t% P % mur AR T § vt aan wdg gmét_aﬁt

¢ f E P ) ¥ g an R graner ¥ afaw o i quds w3 an ge

tg % 4 ,, 3, I a1 BE TA W A A gArd a Faaet (wdwrae) w
t fﬁ‘ E E,% 3 aifge foar gom U@ SO I gAR E@AT I (zeawdt)
(cocos) wr 33 @ da figw w0 wgiea gra &t o 2

¥ F Ha FHATE g qEaT ewR g S g & ag @t wiw
 oean § fe g et qv g @ TRl S GdwR W oan g
wUT gFEwl waw qet ¥ @ avw ay faww. dewr @
Wi § Sew Mm@ W aww 9T qgl i gafag ag
FETSEAT fA@ fean san @ S @9 W W A |

- 0 .
| I FEGK Q‘re‘
W@ Am™
wnet (naT) qedt (Tag) o

| frmis | Lo | WEWI 1 wq 1R o




IN THECENTRAL ADMINISTRATIVE TRIBUNAL .
CIRCULT BENCH,LUCKNOW

Reg. o, 222 of 1988 (L)

Mehesh Prasad and 57 others ..... Applicants
V/S
Union of India & others e ee Respondents

OBJ ECTIONS AGAINST PRAYER FOR INTERIM RELIEF ON BEHALR _
OF RESPONDANTS .

I, SR Misra /o shri 5% @ l‘?wv:% |

aged about 57 years presently posted as Assistant

Personnel Officer in the offichDivisional Railway

Manager,-NgE, Railway, Lucknew, do hereby éqlemnly

 affirm and state as under:-

1. That I have been duly 2uthorised on behalf
of the Respondents to file the instant objections

and is fully conversant with the facts deposed to

~

» beloW .

2/ Thet I have gone through and understood the '

contents of the applic2tion alongwith annexures under
‘ _ : /
replys . i

Ran
/

" 3l That din the yeér 1986, a Pcreening of Casual

~ Lebours working in the Operating/Commercial depariment

wag held by the Railway Administrationis ) ;

Lie That in persuance to the above screening, 2

penel wag drawn on 11-07=86.,



(2)

5ie That in the said pénel the petitioners and certain |
;  other casual labours did not find place as théy did not

fair well in the screening test.
. R _

‘6§? " That some of the candidates Who did not® flnd place
in the panel of 1986, ‘went before the Hon!ble Central
Administrative Tribunal, Allshabad in Regi Nofi 696 of
1987 - Renm Bujhewat Yadav and tthers V/S. General

‘KL | Manéger, N,g,Railway; Gorakhpur and’othérs, and RegyiNog
697 of 1987- Jang Bahadur V/Si GenerallManager, 'N}.E;.
Reilway, Gorakhpury

f;< 7.  That the prayer of the petitioners in said
petitions was rejected by the Hon'ble Tribunal at
| s Hon 1 at,

Allshebad vide order dated 20-01-88, The #rped copy

of which are 2nnexed and marked 2s Annexure Noil 4/1 and,

A/2 respectiveky“

~

a2
8,  That on 20-08-87,. another screening for casual _.

\-.....Wm 2ot
1abours of-Operatlng/Commerg;al departmegt,w%s proposed
and wag subsgsequently conducted on the scheduled d2tes

at verious placegs

94! That i&fis pertinent to point out that no panel

wag.drawh s procedural irregularities came to the
notice of the higher authbritiéaﬁ Therefore, the
. screening proceédings ag aforesaid, were cancelled!s
Annexure Noe1 to the petition is the order of cance-
\ 1llation),
10gl' That most of the petitioners are working and

through.the instant petition, they &re demanding for

W™ '
agras sifim ST/

c{&fﬁi %A, @FA%




Date: 07-03-1989 ~

the publication of the result of the Screeﬁing %&

Committ ee

119 Thet the s2id prayer is totally misconceived in
as_mucﬁfno pénel was dréwn and the process of screening
wag cancelled only on account of iex propedu;aL/
irregularifies ﬁaving goﬁe to the notice of the
authoritiesis .

o

124! That the claim petition is baged only on apprehen~
sions which can not be a ground for 2 claim petition

before this Hon'ble Tribunalf

13f  That the clainm pedition is totelly devdid of merits
and is liable to Be:rejectédd The petitioners are not
entitled for any relief and as guch their clain

petitien ig liable to bé réjectedg

144 That the detailed ~counter affidavit is not being

filed at the moxzment on a&ccount of non-avallablllty of

“onelavould— '

1EiSely racordsn The Opposit partles, however, reserve

e = s

their right to file & detdiled counter affidavit to the

claim petition &s soon as the entire record is mede

availabley

VERIFICATION. .

I, the above n2med do hereby verify that the
contents of para-1 & 2 of this objection are baged on
persopal knowledge'and th@t?ofvparagraphs 3 to 9
are based tn information derived from-the records end
that of paragraphs‘10 1,12, 13 & 14-are-baged on - -

legal advice which I believe to be trues No-part of-it

is false and nothing matépial has been concedledi So

help me GODi ET\J

i /
acet knowls ‘ AR
Places Lucknow! g o sﬂaﬁmf
qafad s, aE@A9s

Bignature of Counse] for the
RGSPOnda'nt / .
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CaNTPA] ADYTNISTRATIVE TRIB W]
ALTAYARND BINC™, AILa'13BAD, -
7

PRAREL LS s
: I
Registration ne, 6% of 1987
R.B. Yzdav ees A0 licant,

. Virsus , .
G.M.N.EWRLly & others ,,, Ressondents,

Hono D.S. Mishra,AM
Hon', G.S. Sharma, kK JM

—~A ' Shri G.C. Bhhattac-arya for the applicant
' and Shri V.,K. Goel for the res~ondents., 2re -resent,
¥e have haes,rd the learned crunsel for the parties
on the aprlication of the arclicanis for interim
relief, A similar relief snuoht -by the applicants : —
with the claim petitien was reiected by us and we
do not feel convinced ts grznt the interim relief
~@s claived now, The application is accordingly

rejected., Fut up on 4,2.88 for hearing._
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SD/_ ' SD/ﬁ A
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' SECTION OFFICER
Jentea) Administrative Trobemed

, { a : Allzhabad,
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CINTR41 ADMINISTRATIVE TRIB'NAL
ALLAABAD RENGT, AIT47.BAD,

‘Reqistrati-n n~, “07 -7 1737
- Jang Bahgdur
* - - Versus
' G MM LE Rl/. 8 others ... Res~andents,
h—\

Present ‘-

Hon', D.S. Myshrs, AM
Hon, G.S. Sharma, J#_

Sri G.C. Bh1t+dch“TVu f~r t“»

apnlicant and Shri V. K' Gral for the resrendante

are pressnt’, e have hesrd the 'sarnad crunsel

for the partiss on the arrlicstion of interim ralief. -
It does nnt appear axpadisnt te stap th~ scrﬁ~n na

P

and it mav have advarss affact on the fuwctWﬁnﬂnq

of thw: Rall tays, e hevayap ardep thet 4k oo “intmant -

~

'if any made en ths past fer which +ha aprlicant hog

put p hisg claf im, will b= subsect to thc ﬂFErFMXY
decisi-n ~f this cage,

SD/w SD/- ;f;ﬁffﬁ’

AN, | T f C{ ™ ey /
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BEFORE THE CENYTRAL ADMINISTRATIVE TRIBUNAL,

(LUCKNOW BEENCH) s LUCKNOW.,
2
0.8, No., 222 of 1988 (L)
NMehesh Prasad & othsps P Applicants.
~ Veprsus,
Union of India & others oo . Respondents.

_QELL_D__hbG alf o licants to the ns
filed ol behalf iz"ﬁg p;%g nks agaiggﬁlfﬁ_lo
brayer for interim reli

I, NMahesh Prasad, S/0 Spi Jagonnath, Substitute,
under Trafiec Inspector, N.E. Railway, Nanpara, District—

Gonda, do hereby solemnly affirm and state as under :=

1. That the applicant has been read over the
objections filed onbehalf of respondent and ke has
understood them well,and he is well coaversant to the
facts deposed tbs hereunder., ”\7!
' 3

2., - That with reference to the contents of para
3y 4 and 5 of the objections, it is stated that the

aﬁplieants have given re&avént’facts regarding fixingl.
of dates for @creening Proceedingsfproposed to be held
on 27,1.86 and 28,1.86 in the office of Assistant
Signal and Telecommunication Engineer, N.E.. Railway,
Gonda, submlssion of their certificates in respect

of their working days, constitution of Screening
Committee consiting of respondent No. 5, 6 and A, S,TlErf
Gonda as: the 3rd member of the Screening Committes.
They hase also given facts regarding the test, which ‘
was conducted for the purpose of adjuégiifwthe'Physia k

cal fitness of the applicants and other condidates,.
P

who were called and appeared in the Screening Proce



ce 2 oe v
X

ingsw'The facts regarding relevant con$idera¢ions,
which were raquired to be taken into account by the
members of the Scresning Committee for the purpose

of gselecting the candidated, have also been stated

by the applicants, Since, the respondent Ho. 5 and 6
did not act fairly in conducting the Screening
Proceedings, the applieants: imﬁlea@ed them by mame
inipersmn.as respondent No. &5 and 6 and pointed out

the facts regérding thelr unfeir practice in selecting
and rejecting the applicants and other csndidsjes,

The applicants have also stated that re*srpond.ent No. &
malafidely ineallusion with respondent No., 6 without
any varification of number of days or providing any
appor tunity to the applicanis, made beseless remarké

on the certifieates submitted by the applicants showing
thelr total.number of daysréervice rendered by them
and on the bagis of those baselass remerks given on

~ their cartificates, the list of selected candidates
ignoning.the applieants;ﬁa$ published which is containe
ad in enclosure No. A=8 to the applicationaﬁﬁﬁﬁer
dated 3.3.87 issued from the offics of Divisfgg;i
Railway Manager (Saft&) contained in en@losure'va

£=9 containing the list of 68 candiéateé in Annexure
No. 1 attaéhed with the saild lstter out of which 58
are the present applicants, proves beyohd doubt that
since the bonafide of the candidates mentioned in
Bnnexure No. 1 to enclosmpe No. 4-8 was found doubtful,
they were declared unsuccessful in the Screening by
the: Screening Committee and consequently:it was
ordered that these candidates should not be utiliged
further as far as possible. The epplicants have: also
given facts and filed documents.exposing‘the conduct
of raespondents No. 5 and 6, who acted unfairly as

-

members of the Screening Committee and 5?66§ﬁ1¥
| b .. 3
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ition for collatral

heir power and posit
jonse Thefs facts.
Q/

jcants in

misusad §
raneau" con31derat

purposes and ext
n detail by the appl

have been men tioned i

ra é (XVII) to 6 (xxxv) and their perusal is

pa

neces

gary to find=-out the truth or otherwise of the’

ra 3, 4 and

averments mede by the respondents in pa

5 of their pbjections.

In view of the facts stated above and in

I) to © (XxXv) of the appllcation,_it is
t the names of the appli-

‘qu‘

"h—_\

totally. wrang to state the
-cants did no*‘t‘nd place in the penal as they did
not fairwell in thu \%creenin
5 and 6 acted dishonestly

g Test. Ag a matter of

X
fact the “espondent No«-

ignoring the relevant canSLQQratlon& legally rg g ireds

"tp be kaken into account while ﬂonducting the

Screening Proceedlngs and declared the appllcants

unsaccessful with obliiaw.motlve and ulte
without affording any apportunity to the app. ican

lldr\purp

to put thelr case beforg holding their bbnof;f
doubtful, they cannot be considered as unsu
in the Screening Proceedings. Since, all
cants succescfully=igi%&bup 50 Kg. welg
point) like all other cemdidates, it e -
that they aid not fairwell in the Sc

ings specifically when no other fte

/conducted. The contrary con tens i -
ents is absolutely false and de’

3. The t with reference/
para 6 andA7 of the object I
tha t certain othér subsi

Central Administative Trilb.

. Y~
to in pars under reply bu/ ™

<

'y

that their prayer for 1




¥

Screening Procaedingsy in which the applicants have

L 5..

duly eppeared end claimed to be successful, cannot
be cancelled so arbitrarly without giving any
appor%un;ﬁy to them and even without disclosing or

- pointing out ény Specific procesdyral irregularties
allegeéiafflcad by the higher authorities. There is
N0 mention as to what pProceedurad. irregularitias

dm%é%%fnoticad by the hlgher authorities on the bagig
of which the order dated 6.10.88 cohtained in
Enclosure No, A-1 has been péssed. The impugned ordep
cancellincr sthe Screenlng Proceedings is &lso
absolutelJ non-speaking and does not disclose any.
reason for cancellation of the Screening Proceedings
whatsoever. %E; order cancelling the Screening
Proceedlngs adveersaély affects the right of the
applicants and others and the same cannot be pasgsed

'wlthout effording eny epportunity to the corcerned
candldates and even without disclosing any reasons
for such concellation. The Brdnceples of the natural
Justice and fair play in action are to be observed
by the administrative and executive authorities too-
where the futhre of the Railway substutaes. .dﬁ masges
is going to be ruined and if such order is passed
arbitrarly, the same is not only against the
Princeples of naturels justice but also contpary to

Article 14 of the constitution of Indla which strikes
down the arbitrariness..

5, The t with reference to the contents of the
Para 10 of the objections it is stated that the prayer
of the applicantgfor publication of the result of

the Screening Proceedingsd is justified. Their fur ther
request for restraining the respondents to terminats
their serviceé duringthe pendency of the application. -
is also justified. Lhe respondsn ts stoputaklng work

from vapious applicants as and when they like s0.
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BEFORE THE CRNTRAL AﬁMIﬁI&TRETIVE‘THIBUN&L

g,
CIRCUIT BENCH ,LUCKNOW S f%i

Ll T PR, ";.l'
,

0.4, No. 222 of 1988(L)

Mahesh Prasad £ 8)‘%/\/"’ esssPetitioner
- Versus
. - ) .. . L)
Union of Indgia ‘X_aﬂﬁhobg . «eso Opposite Parties

e

Written statement on behalf of opposite
parties no. 1 to 4. ‘ -

T WS - . -

I, S.R. Misra, son of Shri Suraj Prasad, aged
! ,
about 57 yearS-presently working &s Assistnat

Personnel Officer in the office of the Div131ona1 &
@
Razlway Manager, N.E Railway,Lueknow, do hereby .

solemnly affirm and state as under,

. ’ .
. . ,

1. That I have been duly authorised on behalf of

¥

L

the respondent to file the irfstant written statement
and is fully conversant with the factsﬂ&mm

2" Thet T have gone through and unﬁerstQOd the

conuen*s of application 3longwith the annexures under

.
¥

reply.
o -3. That fhe avermcnts made in the paragraph 1 of the - .~
claim petltlon FQT&tPS to the ord@rs against . Wthh

the instant petltion is directad and as such need no

Teply. )
le(}xl(}ﬂ, | _ SR ..o..az/"




“ 2w
L, That the contents of paragraph 2 aré denied. 411

the applicants were engaged as Substitutes against 4%%
casualities from time to time.

5 That the contents of paragréph 3 of the claim
petition are not admitted as drafted. The petitioners were
alloved the privileges and _scazlé of pay as admissible to
the substitutes engaged against casualities under the
provision of the rules. Annexure-2 which has been

o in-
- submitted by the petitioners is not admitted being/correct

description.

6.  That the contents of paragraph % and 5 are denied. .
The petitioners did not work continueusly as alleged but
worked only against casualities and not against regular

nature of post as alleged in paragraph under reply.

7.  That the content of pagagraph 6 and 7 are not admitted
as drafted. It is submitted that staff which is required

toc perform the duties cennected with the passing of train,
closing of gates ete. are given preliminary training for
~ensurihg public safety by the Railways. Petitioners
however worked against short term casualities from time to

| time and not against regular nature of work.

8.  (hat the contents of the paragraph 8 do not call for
a reply.

9.  That the contents of paragraph 9 and 10 of the claim,
petition are not dismted.

Contds o4, 3/~

Asstt. personnel Officer, ———

M. B, Rly., Lucknow.



<A ~ | |
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10, That the contents of paragraph 11 relate to the

prOVLsion of empanelment of casual labours vis-a»vis

outsiders and are not dlsputed.

1. That the contents of paragraph 12, 13 and 1% also
relate to the rules and policies regafding the appointuments

and as such are not disputed.

¢ 12, That in reply to the contents of the paragragh 15 it
is submitted that the screening was just and fair and

principle-oriented.

13. That thep®@ntents of paragraph 16 relate to the
processing of screening done by the department. Anmnexure
~ A-5 is the notification issued by the department to the

senior sqbordinate;

1%.; That in reply to the éonténts of paragraph 17 it is
subnitted that og.account of the certain unavoidable reasons’
the notificatiop issued in March 198# could not be complied
wlth and another notification dated,30.9.1985 requiring the

senior subordinate to send the 1list -of casual 1abour was

4 | sent which was finally processed in 1986.
o 15. That the contents of paragraph 16 do not call for g
reply . |

1€ . That the contents of paragraph 19 are not denied,

S

Contd. Tiily/-,




W

. 17. That th@ averments made in paragraph 20 are

not disputed,

18, ‘That the contents of paragrdph 21 are not disputed.
iowever, it is sabmltteé that a short interview was also
}L\ , taken 1n order to verify the 1dcntifyg§ergons as well

a&s the number of days they worked in past,

19, & That the 'comtents ~of paragraph 22 are denied being
no% 4dmitbed as drafted. Certiiicateo submitted by the
pet;tlongrs regarding their working days ,ete. wae Wese

checked up by the members of .Screening Committee and

¥ Ul 2y,
C RN e

the same on scrutiny were found fake, fictitious and

E
»
3
:
¢

as such they wert not empanneled. It is submitted that

varioas candidates including. most of the petltioners

in order to get an emplovment submltteﬁ fake certificates

S and furnished incorrect information.

a{’ | 20. That the cmntents of parugrdph 23 are denied, The
. list af cahdidates working ;n Commercial ang Qperatimg

department was prepared seperately in order to form a

joint select 113*;%% baocs 35 Oriimhae, gfv ‘b7
%M u

21. H That the cantemts of paragraph 2A .25 and 26 are
denled Proper veriflcmfion of tne testiponials vere made

et e .
but having besn found fake and 1ncorract rejected,

22 . 'uihat in reply to the péragraph 27 only this much
is admitted that the result was published,

r -
. Asstt. personnel Officer, cennd5/
N, E. Rly., Lucknow,
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23. That the contents of paragraph 28 and 29 are awh
admitted as drafted. It may further be added that the
petitioners were not empanelled as the working certificate

submitted by them were found false/fake by the committee.
24, That the contents of paragraph 30 and 31 are deniad.

25. vThat in reply to the contents of paragraph 33 the
allegations are dénied except that complaint'was made to

Vigilance Branch.

2. That in reply to the contents of paragraph 34_it is
submitied that the screening has been held on the basis

of service record regarding work, diseipline and conduct.
Rest ofkthe averments as made in the péragraph under reply

are not admitted as drafted.

l"'27. That the contents of paragraph 35 are denizd being

totally wrong and misconcéived,

‘28. : Thdt in reply to the contents of mragraph 3 it is
submltted that the certificates submitted by the petltioners

were found to be fake and incorrect on verification.

29. Tat in reply to the contents of paragraph 37 it is sta-
ted that the decision was takenm to hold next screening for

all the substitites/Casual labours in general,

~

30.  That the contents of paragraph 38 are not disputed.

31. Thatvthe contents of paragnaph 39 are not admitted
‘as drafted. The screening proceedings were cancelled by the
4D RM.{(Additionel Divisional Railway Manager), o] ,.Rallway,,;
Lucknow as procedurzl irregularities came to the notice of*
, ~the higher authorities and hence, no. panel was drzun. It is
Vg

Asstt. pessonnel Offices;
| N, B. Ry, Lucknow,



| | dsnied that the certificates submitted by the applicant

vere genuine and bonafide. Ihey were still fake gng
ficticiouse |

32, That ,the contents of mragraph 40 ars denieq:

33. That in reply to the contents of paragraph 41 it is-
su"bmitted that since procedural irregularities were found
}w\ and detecteq, therefore se‘lection proceedings referred to

in the Paragraph wers canceliled ,
3%.  That the contents of Paragraph 42 are denied”

35, That the contents of Paragraph l+3 are denied: The

e | Rdditional Div:n.sional Railway Manager is fully competént
’ to cancel the proceedings fHoreover the Same was done on
account of procedural irregularitieg, It is, therefore,

submitted that on gecount of the said f‘acts no panel was

' drawn. ®

36; ‘That in reply to the contents of paragraph Ly it is
_° submitted that most of the petitioners are working as

substitutes against casualities oceurring from time to time

N 37. Tat the contents of paragraph 45 are not admitted
~as drafted, | ’

38. That in reply to the contents of Paragraph bg it is
submitted that petitioner No.30' Jang Bahadur filed a

similar petition No.697»1987 before Central Administrative
Tribunal, allahabad, The interim relief prayed by the said

petitioner has been rejected by the Tribunal ana the case

fpr " ’

{ficeny

gsonnel O

lgst;p;w , Lucknow,
£ ]

-




T

has been posted for final hearing on Ist August, 1989.

Another casual labour R,B.Yadav also lodged a similar

~petition before the Tribunal at Allshabad (696-1987). His

A

application for stay has also been rejected and the matter

is posted for hearing on Ist August, 1989.

amd_

a9 That the petition is totally mis-conceived ontside

the scope of the jurisdiction of this Hon'ble Tribunal in
| A S ANAA
ourg and are

as much as the petitioners are only cess

e L e

not regualr employees of the Railway administration. They .

“have no locus to ‘agitate their grievances before this

Tribunal.

N

{0 That even in other wise the petition is totally

devoid of merits and as guch is liable tg.be’éismissed with
cost, The peﬁition is also'pre-mature in as much as no cause
of action has arisen tq.the'petitionsr and no panel has been
drawn after 1§85.lThe interim order granted by this Hon'ble

Tribunal is also liable to be vécated.

VERIFICATION

' 3

I, above named do heresby verify that contents of

paragraph and 2 qf this written statement are based on

~ personal knowledge and that of paragrapﬁ 3 138 are

basad_on informatiom derived from the records which are

believed to be true and that of paragraph 2672 lo are

based on legal advice. No paﬁt of itx is false and ndthing

material has been concegled, So help me God.

F&,..«-‘ ) v » a g .
Datefj: ,2— 7- %? Depo? 7 )

Asstt. personnel Cfficey,

Lucknow. N, E. Rly., Lucknow,

¥
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o BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL -

LUCKNQW_BENCH, LUCKNOW

Misc.petition No. ¢ 22 of 1991 \L, )

-

. IN-RB L Ren Ty
0sA.N0.222 of 1988 (L) )
Manesh Prasad & others Ceees oo Appllcants
| | Versne.
Union of India & Others ' cer e Respondents
- ’ ' ' . APPLICATION FOR CONDONATION OF
4 o ~ DELAY IN FILING REJOINDER REPLY

It is respectfully supmitted as‘under.
That due to non-availability ot necessary ‘_
1nformatlon and the documents the Rejoinder réply-.could
\ not be filed earlier but the same is now ready and is
g;igjugnAf”LAf being filed herewzth alongw1th thls aplecatlon which
‘ ggix/gz, may kindly be taxen on record after condoning the &elay

~ T in question.
\»(' 14 -LD 'cl \ ,
Lucknow - (RC SAXENA)
. : . ADVOCATE
Dated 15.10.1991 _ ' Counsel for applicants
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: | - LUCKNOW ELNCH, LUCKNOW. .
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0.A.N0.222 OF 1988 (L)

Mahesh Prasad & others ‘. cee oo Applicant -
. o o Versus
> -

Union of India and others. ene coes : Respondents

REJOINDER R_E_PLY

I, Ram Piarey aged about 18] years, S/o Shrl Badloo_
4 ., “ under Station Supdt., N.E.Railway, Lucknow, Applicant No.?

do hereby solemnly afflnn and state as under:-

1. That the deponent is Applicant No.? in the above
noted case end is filing this Rejoinder reply on his own
behalf and on behalf of other applicants after being duly
authorised by them. The applicant is well conversant with

the facts deposed to hereunder:-

/

Lo _ 2. That the oontents of paragraph 1 to 3 of the written

N ‘statement do not call for any reply.
3. - That the contents of paragraph 4 of the written

statenent are wrong and denied and 1n reply the contents

e ' of paragrapn 6(ii) of the appllcatlon are re-affimed as
correct. The substitutes are always appointed against .
pemanent or temporary posts and are'utilised as suchaand;;
discharge the same nature of}duties which are discharged by
the‘regularly apﬁointed incumbents: The posts mentioned’in

- sub para (ii) of para 6 agalnst which the applicants were. .
app01nted/worklng are all regular nature posts and are
connected with train passing dutles and traffic dqtles at

-stations and the contention of the opposite parties that the

applicants were engaged as substitutes against'casaalties

from time to tine‘is baseless and denied. o
' ! . - ) l.l..2




Y

:-written statement are denied.

- 2 - .- .

4, That the contents of paragraph 5 of the written

statement are quite vague and unspecific and do not

disclose any material or reason on the basls of which

the chart enclosed in Enclosure No.4-2 to the application

containing all relevant facts regardlng the applicants

and particularly their'total number of working days may

be dlsnuted or controverted. ‘The applwcants once agaln

re-afflnn that all the descrlptlon given in the chart

1s correct and thetrespondents have no material to

dispute or contradict the said chart.

5. That the contents cf4paragraph 5 of the written
statement are emphatlcally denled and in reply whlle
relteratlng the contents of paragraph 6(iv) & (y) of the |
appllcatlon it is magde clear tnat the respondents are

not even aware that the casual labours are engaged for

the ocecasional: and 1ntenm1tent nature of work and not

‘substitutes in as much as the substitutes are employea/.

engaged on regular'scales of pay and allowances applicatle

to posts against which they are emplcyed.,These posts~

may fall vacant on account of a Rly.servant belngzon

' leave or due to non-availability of pemanent or

temporary Rly.servant and which cannot be kept vacant.

~ Therefore. the employment of substitutes in casuality

does not arise.

6. That the contents of the first part of- paragraph

of 7 of the written statement are general in natur and
do not controvert the contents of para o(Vl) & (V11)

of the acpllcatlon regarding the receiving of tralnlng
by the appllcants and the said contents would be deemed
to be admltted. In the latter part of para 7 of the
written statement the reszonﬁents have agaln repeated

the same false and baseless facts that the applicants

worked against short term-casualties from time to time

and not against:regular nature of work. In View of the
sﬁbmissicns already made the contents of para 7 of the

..‘...3 .
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7+ - That with reference to the contents of paragraph

8 and 9 of the yritten statement it is stated that
since the respondents have not disputed the contents of
paragraph 6 (viii), (ix) &'(x) of the application, no

further comments are needed.

;8. . That with reference to the contents of paragraph

10 & 11 of the written statement it is stated that since

the resoondents have not dlSputed the contents of para

6 (xi) to (xiv) of the application as such there is no

need to make further comments.

9. | That the oontents of paragraph 12 of the written

statement are totally false and are denied and in reply

it is submitted that the applicants have dealt w1th the

issue of unfairhess and mal practices which have taken =
- place in conducting of the screening subsequently in
the latter part of the application by which the dishonesty

and unfairness of the officers who conducted the screen—

ing would be proved and come to the light.

.~ 10. . That with reference to the contents of paragraph

13 of the‘written‘statement it is stated that‘since the

respondents have admitted the notification contained in

enclosure No.A=5 to the application, it contents wuld

be deemed to be admitted and even otherwise also the -

respondents‘have not denied the contents of para 6(xvi)
of the application as such there is no need to make

further comments.

11. That with reference to the contents of paragraph

14, 16,.:160&-17 of the written statement it is stated

- that since the respondents have not been able to deny

and dispute the contents of para.6 (xvii) to (xx) of the

. applioation as sdch they are taken to be admitted and no

further comments are needed.

I"..Q4
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12, That the contents of paragraph 18 of the wrltten

statement do not require any comments as the contents

of para 6 (xxi) of the application have not been dlsputec

by the respondents. So far as the question of taklng

1nterv1ey is concerned it is clarifieqd that only the
. names of the candldates regardlng thelr identity were

. required to be disclosed by them and they were also

asked the number of days they have workedq.

'2?g¢l3. That with reference to.the‘contents of. paragraph

¢ .19 of the written statement it is-submitted that the

respondents have not been able to dlspute the facts

'f/ _ stated by the applicants in' the spec1f1c tems in para-

6(xxii) and the bare ‘denial without any specific grounds

. or materlal amounts to adm1sSLon of the facts stated by
a - the appl;cants. S0 far as the contention of the opp051te

f;“ \ partles that the certlflcates submltted by them regardlng

Ithelr working days etc. were checked up by the members
L, , . of the screenlng commlttee and the same on scrutlny were

. found fake, fictitious and as such they were not empanell-

.{ - ed, is concerned, 1t is pointed out that the respondents

)}, o have not pointed out in what respect and how the certifi-
cates~of working days_duly signed by the Sr.Subordinates
submitted by the applicants 1n orlglnal,as already
admitted, ‘were found fake and flctltlous.)Moreover the
responsibility of certifying the total number of working
days of applicants rests with‘the ér.subordinates who
prepares and sends the lists‘of eligible candidates as
per notlflcatlon already forming part as enclosure NO.AP6
to this applicatlon and the members of the screening
committee are to be nomally guided by the llsts-contain?
ing the details of the candidates including their total
number of days worked submitted by the Sr.Subordinates

to the Personnel Branch for'inclusion_in the statement of

screening for the purpose of selection. It is also/pointed

I

.....'.5
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Sr.suboridinates who had issued the certificates in

question to the applicants. The applicants declare that

‘no action against any Sr.subordinate has yet been taken.

1

14. That the contents of paragraph 20 of the wrltten

'5statement needs no comments.

15.  That with reference to the contents of paragraph

‘21 of the written statement it is stated that the bare

denial of the facts stated in paragraphs 6Gxiv), (XXV)
and (xxv1) of the appllcatlon wherein spe01fic allegatlon
~-s of corruption & mal-practlces have been levelled

agalnst the respondents No.5 ¥ 6 who have been impleaded

- by name, the bare denlal by the respondents that too

without any cogent reason or material is no denial in

~ the eyes of law and tentamounts to clear admission of

the facts’stated by the applicants. Even otherwise also

Mr.S.R.Misra, who has filed the written statement and

has verified it, could not gather courage tocdeny and. -

dlspute the personal allegatlons levelled against him

- from hlS own knowledge rather he verified bhe-contents'

of para 2l'of the written statement as-based on knowledge

and information derived from the records and'beliéved

them to be true. This goes to show that he.wés;conscious

of the fact that he could have been prosecuted‘and

punished for swearing-false facts from his own knowledge

_and thus escaped himself from being prosecuted and

o — T m G rmb— A e

punlshed. It is denied that ._any proper verlflcatlon was

‘done from any authentlcated records 1.e. pald vouchers

~— i i e

SR Ralial LSS M

from Accounts Deptt. This fact is proved from the fact

that the respondents have not indicated the specific

records from which the verification was made. The

applicants re-afflrmed the contents of garagraph G(inv),

(xxv) and(xxvi) of the appllcatlon as correct.

'00007 ‘.
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That w1th reference to the contents of paragraph

22
of the written statement the contents of paragraph

6
6 (xxvii) of the appllcatlon are re-affimed ‘as correct

and
it is p01nted out names of the appllcants were not
1ncluded in the select llst contained in enclosure No.

A-8 to the application malafldely and without any just
and valid reason. . -

1?. That with reference tc phe contents of paragraph
23 of the written statement it is stated that the 0
4abplicaﬁts have already clarified the position about the
falsé-hood and fakeness of the certificates of the -
applicants in the preceeding pafagraphs as such there

is no further nece351ty to comment again. The certificate
-s of the applicants are all genuine and bonaflde and
cannot be{proved~to be false or.fake even now by the
reapondents.
8. Thaf with reference fo the contents of paragfaph'
24 of the written statement it is stated that the bare
denial of the contents of paragraph 6(xxx) & (xxxi) is
‘meaningless and tentamounts to admission as the respon-
dents have not‘ccntroverted the ccntents in specific
tems. The applicants had~indicated in para 6(xxi)‘of
the applicaticn‘that the candidates mentioned'at various
ser1a1 numbers in Annexure No.A-8 i.e. the select list
A have not worked at-all in. the Rly. and not had even 500
worklng days to thelr credit and were not eligible to be
called for in screenlng, wereecselected and is included
in the panel of selected candidates dishohestly and
unfairly by respondent No.5 & 6 but these facts have

not been controverted in para ander reply. Thus the

dishonesty and unfairness-on the part of respondent No.5

"and 6 have been clearly proved on the face of record.

The reSpondents have also not :denied the facts stated -

in para 6(xxxi) of the applicatlon. A~
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19.  That with reference to the contents of paragraph

25 of the written statement it is stated that only the

complaint washnot nadeﬂto the Chief vigilance.Officer,

N.E.fly., Gorakhpur regarding anfaimmess in the\SCreening
proceedlngs as admltted by the opp031te parties but

actually the enquiry was conducted and the facts stated

in. paragraph 6(xxxill) of the appllcatlon were found
correct If the report of the Chief V1gilance Officer,

is summoned the contentlon of the anpllcants wlil be

proved to be true. Even otherw1se also Mr.S.R.Misra,

the respondent Ko.6 was initially issued a minor chargev’

‘sheet but subsequently at the instance of Rly.Board he

was charge sheet for magor penalty and his gratuity was
also Withpheld which facts also goes to prove that he

acted dlshonestly in condactlng screenlng proceedlngs.

C et

' 2o, “That the contents of paragraph 26 of the written

statement are denied and in reply the contents of para

6(xxxiv) of the application are re-affimed as correct. .

21, That the contents of paragraph 27 of the written
- statement are emphathetically denied and in reply the

contents of paragraph 6 (xxxv) of the application are

re-affimed as correct.

22,  That the contents of paragraph 28 of the written

Statement are totally false and baseless and are denied
and in reply the contents of paragraph 6 (xxxvi) of the

application are re-affimed as correct. It is further

pointed out that the respondents did not get any verlfica-

tlon actually done with reference to the paid vouchers

-oTr any other -authentic document while the certificates

of the appllcants were declared summarlly as fake and
\M

——— e

fictitious. In fact subsequently the respondents verlfled"
the number of working days with reference to the paid

vouchers available in the accounts Deptt. and published

.0000'9
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list No.l which contains the details of all those

substitutes whose pre 81 workingvhas‘been verified from

kthe paid vouchers and 01rculated ander the s1gnature

of A0S(G) /LN vide No.T/bS/Subs./Verification dated

19.3.91 containing the names of 118 substitutes. Out

of 118 substitutes the hames of motre than 0 agplicants ’

R o~ P

have been ineluded in the list duly verified from thet

/pald vouchers. This fact goes to 'establish that the

theory of fake and fictitious' advanced by the respondents
with respect to the certificates of working of the
applicants'withouttverification from the paid vouchers

as has been‘done nowv, bysfoliowing‘the correct procedure,

was only a concocted one and baseless remarks were given

in order to ham the applicants who have not yielded to
the illegal wishes of respondent Nos5 & 6. In case if
proper verification with reference ‘to paid vouchers is

made for the remaining candloates, their working days

' as certifled by Sr.subordinates while i1ssuing them

testimonials and as.stated in the chart annexed as
annexure NoeA=2 to the appiication will be proved to be
correct. An electro stat copy of'aforesaid list published

vide letter dated 19.3.91 referred.to above is filed

-herewith as enclosure No.Rpl to this Rejoinder reply.

23. That with reference to paragraph 29 of the
writtenfstétement the contents of paragraph 6 (xxxvii)
of the appiication are. re-affimed as correct.

24. ' That the contents of paragraph 30 of the written

R

statement do not call for any reply.

25. . That the contents of paragraph 31 of the written
statement are denied and those of para 6(xxxiy) of the -

application are re-affirmed as correct.
: : ‘

It is also pointed out that the~res§ondents'have
 failed to point ont the specific irregularities justify-

‘....lo
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ing‘the'cancellation of s¢reening proceedings thereby
depriving therapblicants‘from being empanelled. As regard
-s certificates and their genuineness the position has

been explained in detail in the\proceeding paragraphs.

26. That the contents of paragraph 32 of the

written statement are_ vague and\denied and in reply-

‘the contents of para 6(xxxx) of the appllcatlon are

re-afflrmed as correct.

27 . That the contents of paragraph 33 of the written

A

statement are denied and those of para 6(xxxxi) of the

application are re-affimed as correct.

28. . That the contents of paragraph 34 of the wrltten

statement are ‘denied and those of para 6(xxxx11) of the

application are re-affimied 'as correct.

29.  That the contents of paragraph 35 of the written

statement are denied and those of para 6 (xxxxiii) of the

application are re-affimmed as correct.

30; That- the contents_of‘peragfaph 36 & 37 ofcthenicd

written statement are denied and those of para 6 (xxxxiv) -

‘& (xxxxv) of the application are :e—affirmed as correct.

-31. . That the contents of paragraph 33 of the written

statement do not call for any reply.
- | - >

32.  That the contents of paragraph 39 & 40 of the

written statement are denied and in reply the contents

-ef paragraph,6(xxxxvi) of the application are re-affimed

- as correct. The application bears merit and deserves

to pbe allowed.

Lucknow | ' - AppLicant

Dated 15.10.1991
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VERIFICATION

I, the above named applicant, do hereby

verify that the contents of'paragraph.l to 32 of

the re-joinder reply are true to my own knbwlgdge B

and that I have not supressed any‘méterial fact,'

TITERE

Lucknow ‘ ) ‘ Applicant

Dated. 15.10.1291



BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL,

LUCKNOW BENCH, LUCKNOW.

. O0.A. No. 222 of 1988 (L) .
Mahesh prasad & others ....... Applicants
Versus

Union of India & = .ceevens Respondents
' ENCLOSURE NO. R-l

N {3 a

P MelORANL
.No.-T/55/Subs/Verification dated: 19.3,91 o ” -
To, | | "

y  TI'Ys/SS's/S¢'s/NERMU/PRKS/LoN's Division.
Subs List of Substitutes of Traffic Deptt,'

(X XL T 3

List of Substitutes working in Traffic Deptt.
(Optg:) has been comfpiled, and is telng sent to you

o ) for glvaing vide publicity. -
Y The list is in 3 partss:-

List No.-1 has 118 names of Substitutes who:e
provigional verification has »een done from available
Tecords.

- List No.-2 hag 82 namts of Substitutes who ad~—___
~worked in Engineering Deptt. prior to 1983 . Their
verification i{s under process.

“List No.-3 has 140 names of Substitutes whose
pre-81 workin, could not be verified for want of records.
However, efforts are stlll being made to find out thelir
pre-81 working.

{ - As per Instructions gian engagement of Suo ti-

N tutes is to be done from. List No,-1.
’9'@ Any representatloa from Substitutes regarding
~ - non-inclusion of names or any otner discrepancy in thelir
detalls must be forwarded to 50S/C or APO-III with in
30 days l.e. 19.4,91 Pftel which no representation/claim
will be entertained.

&y -
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.List No.1 contains the detlails of 211 lhouse substitutes whose pre.81 working has been  verified from the paid
vouchers. Eungagemenl of  substitues ‘uas per rule will be restri:ted within this Iistl till further orders. .
. Lisl No.2 conluins dolaids of those subwslititeés whose pre.f1 service 1s under verification. - T ) o -
tist o.3 cGhlaine detlails uf the tandidates whose pre2 81 working has nol been wer ified by the té1d vouchers
candidates 1n Lhie <houldd present their credential. of service prror o 1981 o ADSIC, w:llh: 20 days which will be Jointly
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furilher final verificstaion $ alteraltio.s. . o
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If claims regaraing numoser 60f working day. of any subsliluie 15 fouod .incorrectl or faloe, he will L tebarred frum
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4 TINNP AMBIKA PRASAD PATMESHWUAR1 PD 030955 070176 SM GADM 070176 SHNSA 122139 2692 BGAN ~M291 101180 .
VIS TINRP RAKSHA RA&M CHEDA LAL OMOn\Um G20280 SMHBGAN 0206250 SMCLW 1235189 2632 BEU 1291 161180 :
& TINNP BANSI DHAR DOODH NATH 020161 420180 SMBGAN 120180 SMBGAN 112039 2451 BGAN 1291 101180
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11 TIKNP RAM KUNWAREY BENI MADHAV 111253 120976 SMMUH . 120976 SMNNP 123189 2009 . 8B&7 081180
12 TINNP GAYA PRASAD JOKHAN AL Q40159 031979 SHMCDC 041979 SMCDC 013188 1509 I 4e8 ™ 061480
13 TIMUR HARI RAM - BHAGWAT X 010135 041578 SMSNC G31578 SMSHC 110579 2394 to1z299 101330
14 TIMUR RAM ACHAL TEJOO 010158 082976 FWIEBST (10179 SSBST 112089 2081 = 1706 121280
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CTIMUR  SACKHIDANAND (28 DURGAH $RASAD
TIMUR FATAN DEEN SHY 1 LAl
TItur REDHE ’ MOTI
TIMUR EHAWG i1 PRASAD AMHER T
TIMLN MAHESH PRASAD (¢2)) JAGAHIS T
TIMUG  GOVIND PRASAD (5 MILLHAL
TIMLN A K SAXENA MAHESH 1o SaxENA
TILMP  EBANHARL LAL (@2 ITWARI
TILMF  SRI PAL SHYAM Ll
TILMF  OM PRAKASH JODHEY LAL
TILMP  RAM PRASAD RAM BHAROSEY
TILIN  PR1TKVI PAL LALLA RAM
TILIN  RAM PYAREY YAaDAV CHOTEY LAL vabav
TILJN  SUNBER LAL LAKSHMAN
TILIJN  SUREESH YADAV R N YADAV
TIGK®  SANT SARAN BHATT RAM RAJ BHATT
TIGKP  MATA FD PANDEY DEVI FD PANDEY -
TIGKP  SHED POOJAN KIsHUN
TIGKP  EBARGD RAM - AGARD ]
TIGKP  ANGAD PD P/t DEY CHANDRIKA PD PANDE
TIGKF RAM RRIPAL BUDDHI RiM
T1GKP Rt LAKHAN MULHAL
TIGKP ¢ & PANDEY FauHI PD PANDEY
TIGKP RO I0R CHANDK T PRASAD
TIGKP (il KUMGR £AM #3718 :
TIGKF  RAM UJAGAR Ry AL
TIGHY  PabmeliaND BHAT T Geali R BRETT
TIGKP  GAURI SHANKER RO
TIGD LHAMI RAM F oA TLUAR]
TIGD ALLGH BUX @D MICT A
Tign Fid Fam TEWAR ) & R OTELAR]
TIOD FHON. CHAND K&t Lo 1
TIENZ RAM T0WRESH <Dsbf\&uw FaM nNoTH
TIEN AMEIr PRASAD RAaM HIRANJAN
TIigmz oo o mnin @) ThanL
TIBNZ  1iva RAM GIRI([3) SHED BARAN GIRI
TIBNZ  rasin Drmmmw REHMAT ALL
TIANDN  FAMAYAN - RAMJEET
TIANDN _ RisM CHANDRA (78 RAM KEUAL
TIANDN © JAGDISH PRASAD. /g - PURSHOTTAM
TIANDN EABOD RAM SR1 RN
TLANDN  -SHYAM NARALIN YGDAY  TRIBHUVAN PRASAD
T1ANDN  NOOR MOWD WALI HMOUMD
ESSTF  ASHA KAM BADLOU
ESSTP CUANIRIKA PRASAR PN S
SSLJUN  RAMESHWAR SHAMBOO
SSLUN  RAM PYAREY BADLOO
SSLUN  RAM JEEV (o DULAREY
SSLJN  BABOD LAL CHEDDI LAL -
SSLJUN  RAJENDRA PRASAD SHIV KAILASH
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Mahesh Prasad & others cee  see T Appiicants
Versus |
Union of India & others +ee ose Opposite parties

SUPPLIMENTARY AFFIDAVIT

I, Shiv Kant Tripathi, aged about 32 years,
s/0 8ri C.B. Tripathi, substitute gateman under Trafic
' |

Inspector, Mailani now under Trafic Inspector Lakhim-

pur Kheri, do hereby solemnly affimm and state on

ET:;EL:///’”/” oath as under :- : f
e ,
~f ~

1le That the deponent is the applicant %o.27

*

in the above noted case and he is fully conversant - .

with the facts deposed to here under.

2e That during the pendency of the above cage
32 ppplicatts mentioned at serial no. 1 to 12, 15 to 174
19, 21, 24, 26, 29, 31, 36 to 43, 48, 50 & 52 yere

called to appear before the screening committee on

different dates in the year 1991 and they were declared
successful and were impenalled in the penal punlished
vide letter no. #/11/227/Screening/Operating/91 .

dated 10.12.91. . .

3e That the total number of working days of the
{ aforesaid applicants were verified from the paid vouc Reg-
A\ : ,
- S;%\< rs and found correct. The names of these apolicants
N ‘ . .
“~%\ ' arc mentioned in 1ist no.l contained in :nnexure [o. ;
NN o ) A

I ’ 51 £ soi es of nrety
#~-1. They have been certified to be appointe T }

e -
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4o That there are 58 applicamts in total out

of wnich applicant no. 25, Mufal;dhar s/0 Doodh Kath
foacd died on 1.5.1989. The 26 applicants who se names
are mentioned at serial no. 13, 14, 18, 20, 22, 23,27
28,t30;ﬁ32, 33, 34, 35, 37, 44 to 47, 49, 51, 53 to 58
were not called in the screening as their verification
was under process and their number of working days
could not be veriﬁagd. Had their verification of
working days bgmmt completed and they would have been
called to appeagmza the screening held in the year

1991 alike other 32 applicarts mentioned in para 2

above definitely thelir total number of working days

| would have been found correct and they would have also

been selected and declared sucaessful but the negligence

remained on the part of the Railway that their total

. number of days could not be verified in the date of

- that on furtner Xgrification their total number of

/

screening.

S That it is respectfully submitted that

from the agbove facts it is proved beyond doubt that

the plea taken by the Railway in their counter affida-
vit that the bonafide of the applicaets was found %
doubtful and that the cert%ficateasubmitted by the
applicants regarding their working days etc. were }
checked up by the members of the screening committee
and-the same on scruitiny were found fake, fyctitious
and as such they were not empanneled, was without any |
basis and these facts were stated in para 19 of the
counter affidavit without any actual verification
having been made from the paid vouchers. If the
certificates regarding working days of tihe applicants

had actually been verified and found fake shoving

- incorrect number of days then there was no occasion

working daysueuld have been found correct. o
" ‘ e

.
[ ]
W

PP PN S



%

6. That under the facts and circumwstances of

-3 -

the case not only 32 applicants mentioned in parg 2
above are entitled to be treated as selected alongwi th
other candidates mentioned in 1ist dated 11.7.86
contained in Annexure No. A-8 to the application but
26 other remaining applicanq§<@§ét@oned iﬁ’ﬁéra 4
above are also entitled to be as'selec%ed alongwi th

_ _ L .~
the candidateéﬁimentigned in the aforesaid list dated
11.7.1986 contained in Annexure No. A-8 and all the
applicants are further entitled for regularisation

We€efs 11.7.1986 and also for counting their seniority

wee.fs the same date. with other consequential benefits

7. That the deponent is filing herewith the
electrostate copy of pannel dated 10.12.1991 referred
to in para 2 above for the persual of this Hon'ble

Tribunal.as Annexurs No. S~-1 to this supplimentary

... ,affidavit. _ ‘ (\
. .
@ groh 1Y \\‘\\Q

Lucknow.
Dated : 30.3.1993 Deponent

VERIFICATION

I, the deponent named above do hereby verify
that the contents of para 1 to 7 of this affidavit
are true to my own knowledge. Nothing material has

been concealed and no part of it is false. 8o help

me God., (\\
\
1 C© ] \/Y\(\‘
Lucknow \‘
‘ - Dated s 30.3.1993 Deponent
- Klv\ > I identify the deponent named above who has
N
N
7

signed in'my presence and is personally known to me.
A

o=

( R.C. SAKHENA )
ADVOCATE
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Solemnly affirmed before me or1§;8> ] tg?}gjr

Qellle /p<ﬁf/by Sri S.K. Tripathi, the deponent who is
identified by Sri R.C. Saxena, Advocate, High Court.
I have examined the deponent and satisfied myself

that he understands the contents of this affidavit

which have been read out and explained by me.
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FLTIETT

- BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL

§ L R ) - . ~ L».T.f

( CERCUIT BENCH ) LUCKNOW
Misc. Application No. || =+ of 1989(\9j>

IN
Application No.222/88(L)

MAHESH PRASAD & OTHERS  eeee.  Applicants

Vs.
Undion of India & Other eeees - Respondents

APPLICATION UNDER RULE 4(5)(a) OF THE CENTRAL ADMINISTRATIVE
TRIBUNAL (PROCEDURE) RULES 1987

It is respectfully submitted as under :-

1. That the appliicants are poor substitutes holding ~
class IV Posts in the Trafic Department of North Eastern
Railway, Lucknow Division, Lucknow and are aggreieved

against the common order dated 6.10.88 cancelling the -~ ~
screening proceedings in which all the applicants appeared
om 18.1.88, 19.1.88 and 20.1.88.

2. That the aforesaid order dated 6.10.88 impugned
in the appliication and filed as Annexure No. A-I commonly
affects adversly to kkz all the appllcants and glves‘commo

~ cause of action to all applicants. \\\\k-;

© 3. That: similarly Anmexure No. A-9 impugned in the
application: so far as it relates to the applicants, alse

- adversly affects: to: all the appllc nts and gives common:

" eause of aetion. {

4. That all the applicants have a common interest and

_$he nature of relief prayed for is also common:

He That: all. the applicants are extremely poor and mre
‘unablie to contest the cases seperately.

PRAYER

It is, therefore, mostgneSpectfully'prayed that

this Hon'bile Tribunal may graciously be pleased to permit

the applicants to join together and file a single application

BTy



UM

based on gommon cause of action have common interest in

the nature of relief prayed for.

Lucknowe.

9 _—
Dated : 25.1.89

Applicant

VERIFICATTON

I, Mehesh Prasad, S/0 Shri Jagan Nath, aged
about 30 years, working as substitute under Trafie
Inspector, N.E. Railway, Nanpara Distti. Behraich, .
Resident of Nanpara, do hereby werify that the contents

of para 1 to 5 are trae on legal advice and that 2 have
not suppressed any material fact.

G ,
Lucknow.

Signature of the appliééngi—
Dated : 25.1.89 ‘

N

Signature of the Advocate ]

~

A
~.

IS

AN

TN



Rgg;stered

IN THE CENTRaL ADMINISTRATIVE TRIJUNAL AT ALLAHADBAD
' CIRCUIT BENCH, GANDHI DHAWAN
LUCKNOW

’3;‘?\‘ s

No CAT/CB’LI\O' ¢ Pgated L

Registration No. - of 103 .

fy 4 F o Ry
RSN e, Ppplicant

Versus

Respondent 's

To

P + . o e ST L AT

Please take notice that the applicant above

nemed has presented an appllcatlon a copy whereof is enclosed

herewith which has been reglstered in ‘this Tribunal and the
oo day of _  __h_._ 1938 for

e 7y

Tribunal has fixed

’hk—"w 303«)8 ﬂ'(v—-]'vna.l ‘\-ﬁ-w'
If no, appearence 1is made on your behalfﬂ your

pleader'or by some one duly authorlsed to Act and plead on
your in the said application, it will be heard and decided in
your absence.

Given under myvﬁand and the seal of the Tribunal

thiS e day of _ . 1. 103,

For DEPUTY REGISTRAR
dinesh/




W
NS/GS‘:_S_; - VAKALATNAMA
Biore ___ Centrol Adwmimishretie Trclsy haQ) Lueknpeo beack

Q_QS No. ggg of 198 8

M.obesd. frapad. omd.olhas..... T T ﬁ‘)’b]g .Qx.‘cqh 75;.

Versus

e Mh.ie%..ozb.%q&m Cw\aﬂ&-ﬂ)&r;-. ..... SR

A iyrudh MThel. DA .. A K/iwgzg A DAM.. K £, M irtecr— hesce)
A ik Mishra. . b fo,. PR Rasdeocy.. Aobrk ﬂoct}a‘vwd«nm y

do hereby appoint and authorise Shri...Pt TN erma. &cu"w&wqy ) MUZ? C&E{L

Railway-Advogate. ... ... eeres e (. .to appear, act apply and prosecute the above des-
cribed Writ/Civil Rew<1on/Cabe/Su1tIApphcalon/Appcal on myfour behalf, to file and take back documents,

to accept processes of the Court, to deposit moneys and generally to represent myselffourselves in the abovc
proceeding and to do all things incidental to such appearing, acting, app]ymg, p]eadmg and prosccuting for
myselffourselves. .

/I‘/We hereby agree to rdmy all acts done by the dfol esaid Shri... .« M.¢. Yer. ma

T, e e S ... Railway Advocate, .. LU@&M&'@ .
T e P e in pursuance of this authority.
IN WITNESS WHERE OF these presents are duly executed by 1))elus this,...ooo i IR
.
....................................... day of198£?

By ek,
ﬂbﬁ?hwf @Y’fra'} 5“1#t (> : B Rolwaytaetiine
el o b &

L s ng By

dd Em;s an Qa"way wamgav -

N.E. Raj
NERTEE 00 dod0+ae5lkd . Railway, Lucknow

'Leﬂm {§d, §aTs



Biore  “THL CENTRAL ADMINISTRATIVE TRIBUNAL AT ALLAWABRAD

=

e VAKALATNAMA
MM&“ Ne 222 @.\ 1588 (b

- b

wn the Court of

CIRCUIT RENCH  GANDHI BHAWAN, LuCKNOW

Pt My hool Porsgad amd ellery  Ctimen
Defendant _

Appellant :
Versus v Petitioner
Defendant \ \ ;b | ( ) oMN. “Respondent
Plaintilf Usdem %f &~ ' 3 )
=

...................

............. mm@um@ﬁ\w%\m

T Caeer e to appear, act, apply, plead in and prosecute the above described
suit/appeal/proceeding on behalf of the Union of India to file'and take back documents,to accept processes
of the Court, to appoint and instruet Counsel, Advocate or Pleader, to withdraw and deposit moneys and
generally to represent the Union of India in the above described suitfappeal/proceedings and to do all ~things
incidental to such appearing, acting, applying, Pleading and prosecuting for the Union of India SUBJECT
NEVERTHELESS to the condition that unless express authority in that behalf has previously been obtained |
from the appropriate Officer of the Government of India, the said CounselfAdvocatefpleader or any,
Counsel, Advocate or Pleader appointed by him shall not withdraw or withdraw from or abandon wholly !

- or partly the suit/appeal/claim/defence/proceeding against all or any defendantsfrespondentsfappellant]

e Q&Lm\a—ke‘we

plaintifffopposite partis or enter into any agreement, settlement, or compromise whereby the suit/appealf | .
proceeding isfare wholly or partly adjusted or refer all or any matter or matters arising or in dispute therein ;

to arbitration PROVIDED THAT in exceptional circumstances when there is not sufficient time to consalt

such appropriate Officer of the Government of India and an omission to settle or compromise would be _
definitely prejudicial to the interest of the Government of India and said Pleader/Advocate or Counsel may T
enter into any agreement, settlement or compromise whereby the suit/appeal/proce:ding isfare wholly or '

partly adjusted and in every such case the said Counsel/Advocate/Pleader shall record and communicate~ NP W
forthwith to the said officer the special reasons for entering into the agresment, settlement or compromise. -

aforesaid Shri. .. AN Vexwma.. .. T
s&\ RIS SV P TN

N

The President hereby agree to ratify all acts done by tb}-

inppursuance of this authority.
\ o

IN WITNESS WHEREOF these presents are duly executed for and on !ehalf of the Presiaem of

India thisthe ......cconeenl, ceendayof. ., 198 .

Dated ........ . -icoeern....198

On Q&‘CAQ% O oM %3—&\"’%
dew wfw

NER—84850400—8000—4 7 84 A
% etz o, wEAm "‘-‘
: : w Sr. Divisional Personnc! Officer; S
| V¥ T NCE Reftway Luckiow.




. \“Y
’v
¢
NS/CCS : V4 )
S VAKALATNAMA |
Central administrative Tribunal,Circuit Bench, .
Lucknow ’ -~
Before '
lathe Courtof  RegneNoes222/1988.
Plaintiff Mahesh Pd.& ors. Claiment
Defendant ‘ n Appellant
Versus Petitibner
Defendant  * Union of India and Ors, Respondent
Plaintiff ‘ S

---------------------------------------------

----------------------------------------------------------------------------------------------------------------------

.................. 1 seecece.-s ... 10 appear, act, apply, plead in and prosecute the above descy/

suit/appeal/proceeding on behalf of the Union of India to file and take back documents, to accept pro¢ he

- of the Court, to apﬂ)oint and instruet Counsel, Advocate or Pleader, to withdraw and deposit moneys a..., |

generally to represent the Union of India in the above described suitfappeal/proceedings and to do all things .
incidental to such appearing,, acting, applying, Pleading and prosecuting for the Union of India SUBJECT
NEVERTHELESS to the condition that unless express authority in that behalf has previously been obtained )
from the appropriate Officer of the Government of India, the said Counself/Advocate/pleader or any

- Counsel, Advocate or Pleader appointed by him shall not withdraw or withdraw from or abandon wholly}
or partly the Suit/appeallclaim/defence/proceeding against all or any defendantsfrespondentsfappellant]
plaintifffopposite parties or enter into any agreement, settlement, or compromise whereby thc swit/ag ealf ;
proceeding isfare wholly or partly adjusted or refer all or any matter or matters arising or in dispute ein |
to arbitration PROVIDED THAT in exceptional circumstances when there is not sufficient time to CNE@It - .
such appropriate Officer of the Government of Indfa and an omission to settle or compromise would ve >~~~
definitely prejudicial to the interest of the Government of India and said Pleader/Advocate or Counsel may
enter into any agreement, settlement or compromise whereby the suit/appealﬁproceeding isfare wholly or |
partly adjusted and in every such case the said Counsel/Advocate/Pleader shall record and communicate Pl
forthwith to the said officer the special reasons for entering into the agreement, settlement or compromise, e

S0 500000 ts vsevrn afs et T oe e

The President hereby agree to ratify all acts done by the aforesaid Shri.. AsNeVer ma,bailvay

ssseavsecrevrohossnccassescrsne s M M R S T T IP PA e

'in pursuance of” this authority.

IN WITNESS WHEREOF these presents are duly executed for and on behalf of the President of

India this the........cererrrsnnnnn, day of..F'€Ds...... 10896
B L N R T T T Y AT
‘ 0 e Officer,
’ | Chyef. Pos sopel Officer (Gaze)
3 » 1Ly Dy.Chief Personnel, cer(Gaz.
NER=—84850400—8000—4 7 84 %(Ol\f Dy North Eastern Railvay, ‘s
: ‘ Gorakhpur,

,,9_,«,-»,, L/’)/v\,\'éw’ [()" Z/ng“\!a, ’

\





